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LOK SABHA

Monday, April 5, 19685/Chaitra 15,
1887 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mgr, SpEAKER in the Chair)
ORAL ANSWERS TO QUESTIONS

Calcutta Port

+

w121 f Shri R. G, Dubey: .
7 Shrimati Savitri Nigam:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether it is a fact that All
India Ports and Dock Workers’ Fede-
ration has demanded the appoint-
ment of a high-powered judicial com-
mittee to inquire into all aspects of
labour relations and labour cutput
at Calcutta Port; and -

(b) whether it is also a fact that
it has demanded reconstitution of the
Calcutta Dock Labour Board?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a)
No. A demand regarding the appoint-
ment of a Commission to investigate
the conditions of workers engaged by
various agencies for work in the Ports
was, however, made by the Federa-
tion in May, 1964,

(b) Yes.

Shri B. G, Dubey: May I know
whether any incentive scheme has
been introduced in the Calcutta port,
and if so, how it is working?

Shri D. Sanjivayya: It has been in-
troduced since 16th March, and its
working is very satisfactory.
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Shri R. G.-Dubey: May I know
whether ther: is any obstruction from
any elements towards the working of
this incentive scheme?

Shri D. Sanjivayya: There is no obs-
truction as such, but certain unions
have represented to Government to
modify this scheme to some extent.

Mr. Speaker: Now, Shrimati Savitri
Nigam. I only take a chance when
I call her, because I am not zble to
see her always in her geat.

Shrimati Savitri Nigam: May 1
know the main suggestions made in
regard to these modifications, and
what Government’s reaction is, and
how long it will take for Government
to accept those modifications and to
provide relief?

Shri D. Sanjivayya: I cannot im-
mediately place before the House the
suggestions made. but we have al-
ready assured them that after seeing
how the scheme works for about throo
months, we shall certainly consider.

Shri Kapur Singh: I rise to a point
of order. You have just mow made
an observation that although you
were not quite sure whether a cer-
tain hon. Member was in her sgeat,
vet you called her by taking a chance.
May the House take it that it is per-
missible to establish some kind of
prescriptive right over your eves?

Mr. Speaker: There are some privi-
leged persons who have that prescrip-
tive right. . . .

Shri Sham Lal Saraf: Can it be a

point of order?
a

Mr, Speaker:.....Let us take it like
that. And Shri Kapur Singh is one
nf those persons.
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Shri S. M. Banerjee: May 1 know
whether some of the unions represent-
ing the dock workers have also re-
presented to Government for a bipar-
tite agreement or tripartite agree-
ment on all those outstanding issues
which are the causes of irritation to
the workers, and if so, the reaction
of Government?

Oral Answers

Shri D. Sanjivayya: Yes, some of
the unions have represented, and the
representations are being examined.

Submarines for Indian Navy

+
[' Shri Yashpal Singh:
Shri M. L. Dwivedi:
Shri 8. C. Samanta:
Shri R, S, Tiwary:
Shri Sidheshwar Prasad:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri P. Venkatasubbaiah:
shri Vidya Charan Shukla:
Shri D. C. Sharma:
Shri Maheswar Naik:
| Shri Surendra Pal Singh:

Will the Minister of Defence be
pleased to refer to the reply given {o
Starred Question No. 255 on the 30th
November, 1964, regarding the pur-
chase of Submarines for the Indian
Navy and state the decision since
taken by Government in this regard?

The Depuiy Minister in the Minis-
try of Defence (Dr. D. 8. Raju): The
proposal for the acquisition of a
modern submarine is still in progress.

i
#7122, 1
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=t arw fag - gadfor &1 8
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shri §. C. Samanta: May 1 know
whether there is any proposal to
start a factory for manufacturing sub-

* marines in opur country?

Shri ¥. B. Chavan: No.

Shri Hem Baruna: May I know whe-
ther it is a fact that our Government
are at present engaged in negotiating
for credit from Britain and with that
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credit Government propose to pur-
chase a submarine from UK. and if
so, the state at which this negotiation
is at present?

Shri ¥. B. Chavan: My latest in-
formation is that these credit consi-
derations are very actively under the
consideration of the Government of
the United Kingdom, and I am ex-
pecting a decision in the near future.

=t fagmat wawe : ol A
HEr of A.qqaT § 5 @ wew R
Y WX fadT § amea 99 @ #1
T qg aaT W § 5 osw oA
fdw &1 e s anfos Iuwsy
& ®r g 7w fadent &
MY I &) Fiw waArs ¢ 5 ogard
AT Wi gl ofcfeafomdt § s
F # gERfE IwgE gn ?

Wt gweATE g™ o dar fE
7 #g1 &, 9B W wew fEr mar
g HIX WA § A AW A a=-
ifcw gat ®mw & & £ 7

Shri P. Venkatasubbaiah: I wanted
to know how soon.

Shri Y. B, Chavan: It is rather very
difficult to say in terms of time.

Shri D, C, Sharma: The ¢mergency”
was declared about two and a half
vears ago, and we are hearing every
day news about the augmentation of
the Chinese Navy and also of the
Navies of other countries. May I
know why it is that Government have
taken such a long time in acquiring
this long-felt and urgently felt need
of our defence?

Shri Y. B. Chavan: 1 must cxplain
this position in somewhat greater de-
tail. When the emergency arose, the
priority was in regard to modernis-
ing and strengthening the Army on
the northern front. At that time.
naturally., though the Navy was
rather in an inadequate condition,
we had given a lower priority to it.
But when we felt that we were mak-
ing some reasonable progress in the
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field of Army and Air Force, natu-
rally we did consider the question of
riving some sort of active considera-
tion for the requirements of the Navy,
and that is precisely what we are
daolng now,

Shri Surendra Pal Singh: Apart
from India, can the Defence Minister
name even one other country in the
world which possesses an aircraft-
carrier but no submarine?

Shri Y. B. Chavan: There are coun-
tries which possess neither an aircraft-
carrier nor a submaine.

Shi M. R. Krishna: May I know
how old the submarine which the
Defence Ministry is thinking of pur-
chasing from UK is and whether it
would require any modifications after
purchase, and at what cost?

Shri ¥, B, Chavan: I do not want
to go into the cost of it because that
matter is still under consideration.
The one that we are negotiating for
is the latest type which is called the
‘OBERON’ type.

Shri Hari Vishnu Kamath: Has the
hon. Minister’s attention been drawn
to the reported press statement of a
Defence Ministry spokesman  ‘“cor-
recting the published version”—that
is how the statement runs—"of the
Defence Minister's speech in the Lok
Sabha on Tuesday last”, that is, the
30th March “‘on the acquisition of
the submarine for the Indian Navy,
to the effect that the final de-
cision on the acquisition of submarine
for the Navy had not yet been taken”,
angd if so, may I know whether it is
possible to give the information to
the House as to who *the spokesman
was, and whether the hon. Minister
had authorised him to correct that
statement before it was corrected by
himself in the House?

Shri Y. B. Chavan: Yes I had it cor-
rected, because the report of my
speech had been wrongly printed say-
ing that we considered that the Soviet
submarine was not suited to our re-
quirements or was mot good for our
requirements; I wanted to correct
that impression because I had not
said that. What I had said was, and 1
am only trying to repeat it, that it
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our present negotiations for acquir-
ing submarine from the UK did not
succeed or materialise, then we would
have to think of some other alterna-
tives,

Shri Hari Vishnu Kamath: I want
to know whether the hon. Minister
had authorised the spokesman to do
so, before he corrected it himself 1n
the House?

Mr. Speaker: The hon. Minister says
that he had allowed it himself, and
he himself wanted that correction to
be made,

Shri Hari Vishnu Kamath: He
could have done it himself, but he
allowed the spokesman to do it

Shri ¥. B. Chavan: I know that
the spokesman was doing it. That was
what I had said.

Shri Hari Vishnu Kamath: The hon.
Minister had authorised him? That
was what I wanted to know. The
hon. Minister is evading a straight
reply to my question.

Shri Shinkre: In view of the fact
that the Defence Ministry also has
drawn a Five Year Plan for defence,
has the Ministry made any assessment
regarding the requirements in sub-
marines for this country and if so,
what that assessment is, and what
possibilities there are for the Ministry
of Defence to satisfv those require-
ments?

Shri Y. B. Chavan: It is too generai
a question. I cannot give all the de-
tails about this.

Shri Shinkre: The first part may be
replied to, whether the assessment
has been made.

Shri Hari Vishnu Kamath: He him-
self chooses the part!

Shri Y, B. Chavan: I can say that
the assessment is made, but I cannot
give the details of it.

Shri Ranga: Are we to understand
that there is some controversy or
competition between Soviet Russia
and the UK in regard to the supply
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of this submarine? If the answer is
in the affirmative, is it possible for us
to think of having more than one, so
that if it becomes necessary, we
can have one from UK and the other
from the USSR?

Shri ¥. B. Chavan: It will not be a
wise and practicable thing to introduce
two different types of submarines in
our Navy, because it will create very
complicated problems of maintenance,
training and other matters. So if at
all we have to have a new submarine,
it is much better that we have one
type of it

Shri Ranga: What is the answer to
the first part, that is, is there any
competition or controversy and is the
Government afraid of taking a deci-
sion?

Shri ¥. B. Chavan: No, not at all.
There is no competition nor contro-
versy between the two countries as
such; really speaking, what we have
to consider is our own requirements
and their financial implications,

Shri Daji: 1Is the matter under
consideration and is the delay occur-

ring at our end or at the UK end?

Shri Y. B. Chavan: At the UK end.

Shri Joachim Alva: Out of the five
varieties of submarines, namely de-
fence, offence, training, surveillance
etc, which variety are we going in
for? Have we drawn up a blueprint
for the next five or ten vears so that
the Mazagoan Docks or the Garden
Reach Workshop will become a centve
for the manufacture of submarines?

Shri Y. B. Chavan: The idea is not
to start or establish manufacture of
submarines, At the present moment,
we are only thinking of establishing
production of a frigate, Ip the evo-
lutionary stage, we might reach a
stage when we may have to do even
that; but I cannot make any commit-
ment at thiz stage

Shri Vishram Prasad: In reply to

the main question, the hon. Deputy
Minister sald that the matter is in
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progress. Since how long is it in pro-
gress, how far has it progressed and
how long will it continue to progress?

Shri ¥. B. Chavan: I think I have
answered that

frafaa swmwEi #1 A4 1 T
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The Deputy Minister in the Minis-
tty of Information and Broadcasting
(Shri C. R. Pattabhi Raman): A state-
ment showing steps taken to give
better service conditions to Staff Art-
istes of all India Radio, in addition to
those already enumerated in the re-
ply to Starreq Question No. 155 on
the 23rd November, 1964, is laid on
the Table of the House. [Placed in
Library, see No. LT-4137/85].
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Shri C. R. Pattabhi Raman: Actual-
ly, there are seven heads. The state-
ment consists of two parts. The first
deals with fee ranges, allowances,
advance for purchase of motor cars,
accumulation of earned leave, audi-
tion|selection committees, holidays to
staff artistes on second Saturdays , and
festival advances, Dearnegg allowan-
ce and compensatory allowance wad-
missible to government servants have
been sanctioned to staff artistes with
effect from 1-10-1964.

st gETIEly srest o q4 g4
18 o1 & ¥dim g F sH=En
w1 9t gfrad mer & Fr W o
F ot gheard

Mr. Speaker: The question is wne-
ther all those facilities which are
available to other Central Govern-
ment employees are available to gtaff
artistes as well.

Shri C. R. Paitabhi Raman: Not
completely all, but most of them.

Shri C. R. Pattabhi Raman: They
are a class by themselves. Taking
their representations into considera-
tion—we have been dealing with var-
ious representatives—we have been
dealing with their conditions of ser-
vice. They wanted improvement in
their service conditions. Some of
them will continue till 60 years; some
of them are taken at a very late stage
in life, So they cannot be in pari
materia with government socrvants.

Mr. Speaker: He says they ere a
separate class, and they cannot be
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compared with Government employ-
ees.

Shri Indrajit Gupta: That is not
the question which Shri Prakash Vir
Shastri asked.

Mr. Sepaker: I
question.

Shri Indrajit Gupta: The questior
was why the salary should be re-
duced. Allowances have been increas-
ed, but the salary has been reduced.
He did not reply tg that,

Shri Daji: They give with one hani
and take away with the other.

5t wwRe fag fagrit :oa fF
FEE A F W FHATE &
a1 1961 ¥ wgmE  wer, favw
uaew Wit fad @ & AT
¥ w F A A @R FFAHL
g 9T mwRET 1964 ¥ fo¥r
1% daww w1 owr oFvow g 7
i et we feor omm 3?7

understood the

Shri C. K. Pattabhi Raman: It is
so. Government, taking everything
into consideration, started giving them
these allowances from 1-10-1964. I
may also tell the hon, Member that
they are also representing with re-
gard tc upward revision of the fee
ranges, hill allowance, and children's
education allowance. We are looking
into that nmatter,

st fagsat wam: S9 gfafa &
fagrfon & qarfas  aoecd @ga &t
w20 SN § 1 3w afafq F svw o
faamoita a1 ag W 47 fw & mifeees
®Y Y g T dgw T H@dew §
FET & g gL AT A | F ST =gar
g f'r s8 geavw & afafa & wm gwme fean
= 39 gara 92 fet foig ar o= ¥
FTFTT F1 F7 FfaaE § 7
Shri C. R. Pattabhi Raman: I think

the hon. Member is referring to the
Committee which was there about this
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in October, 1962. Most of those re-
commendations have been implemen!-
ed. Subsequently, many of them were
implemented after 23rd WNovember
1964, about which I just now answer-
ed. It is also true there are now
three or four more points waiting for
consideration by us.

Shri S. M. Banerjee: In view of the
statement in reply to a question in
November 1964 and also in view of the
fact that on Bth October, 1964 the
Minister announced that henceforth
staff artistes will be given five years'
contracts, I would like to know whe-
ther all artistes whose contracts have
since expired, will be given five-year
contracts. If not, why not? Also, how
many of them have been given five-
year contracts?

Shri C. R. Paitabhi Raman: [ am
not able to give all those details now.
I can say this, that instead of three
I can say this, that instead of three
years, we have changed it to five
years. As regards the notice period,
instead of one month, it will be three
months, as in the case of government
servants.

Shri 8. M. Banerjee:
is not that.

My question

Mr. Speaker: He Bays he will place
details on the Table.

Shri S, M. Banerjee: I asked whe-
ther the three-year contracts have
now been changed to five-year con-
tracts.

Shri C, R. Pattabhi Raman: I have -
said that.

Shri P. C. Borooah: There are
many artistes who have put in years of
service and still are on contract basis,
while many sub-editors, having the
same qualifications as the staff artistes,
are promoted to class III of the Cen-
tral Information Service, despite the
fact that the latter are junior. This
has created a sense of frustration
among the staff artistes May I know
whether Government has a proposal
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under which staff artistes will be
transferred from the News Services
Division to the Central Information
Service and absorbed in that cadre as
and when vacancies arise?

Shri C. R. Pattabhi Raman: Some
categories of staff artistes stand a very
good chance of getting their posts
comparable to permanent government
servants, But there are pther classes
which can be understood by the
House.

Shri Indrajit Gupta: Is the hon.
Minister aware of the fact that the
All India Radio often engages casual
artistes on salaries which are much
higher and often double the salaries
which are paid, for the same quali-
fications, to the regular artistes who
have been working for 10 or 15 years
continuously?

Shri C, R. Pattabhi Raman: There
are many casual artists who may be
very brilliant for a very short period,
e.g., on tambura, or mridangam, etc.
So for that period and for that con-

tract they are given higher remunera-

tion than the others.

Shri Daji: Is Government aware
that the demand of staff artistes for at
least a canteen to be provided between

10 p.M. to 6 AM., a simple demand,
has not yet been accepted?

Shri C. R. Pattabhi Raman: It iz one
of the matters which are receiving
our attention.

Shri Daji: What is there to ‘re-
ceive attentlon' about this? This is a
simple matter about their elementary
needs. Should they not drink tea,
water etc. It is such a simple matter.
What is there to consider about it?

Shri Indrajit Gupta: They have a
canteen: but they close it at night.

Mr. Speaker: Probably the tambura
itself is as good as a canteen!

Shri C. R. Pattabhi Raman: There
are some sections which are work-
ing practically the whole night.
There are also sections, an\d there
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are some confidential matters which
are there to be dealt with; we are

also broadcasting news outside. So
many other considerations are
there. I think the time iz coming

when we will have a canteen there
for those workers.

Shrimati Vimla Devi: May I
know whether it is a fact that the
announcers’ jobs are not made
permanent because the job depends
on their voice; if so, what steps
Government is taking to rectify
this injustice?

Shri C. R, Pattabhi Raman: As
the hon. Member has herself point-
ed out, it is just possible that an
announcer may be good only for a
period.

Shri Sham Lal Saraf: May I know
whether the Government is aware
that only about three years back,
even such of the staff artistes as
were selected by the UPSC for
being absorbed permanently in the
department, have not, to this day.
been absorbed permanently? May
I know if the Government is pre-
pared to reconsider these cases and
redress their grievance now?

Shri C. R. Pattabhi Raman: I am
referring to what has happened in
the last ten months, and I am refer-
ring to the various recommendations
that have been accepted. Some
recommendations have been given
effect to. If this is one of the
recommendations, we will look into
it.

Shri Oza: May I know whether
there is a proposal before the Minis-
try to create a common pool of
classical artistes; if so, what effect it
will have on their present emolu-
ments?

Shri C. R. Pattabhi Raman: Classi-
cal artistes in the South may be
different from those in the North.
Also the age at which they shine 3r
the period during which they are
useful for broadecastine rurposes may
not be very long.
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Mr, Speaker: Dr,
P. C. Borooah,

Shri Kapur Singh: On a point of
order. The answer to this question
cannot proceed unless one or two
lines which are missing in part (c)
of the question are kept in line with
parts (a) and (b) of the question.

Mr. Speaker: Probably that may
not be there, but I can read it. A
corrigendum has also been issued, and
these have been corrected. That did
not come to the notice of the hon.
Member perhaps.

Diplomatic Assignments for Politicians

Singhvi. Shri

+
( Shri P. C. Borooah:
Shri Narendra Singh

j Mahida;
*725. 7 Shri Solanki:

| Shri Narasimha Reddy:

| Shri Vidya Charan Shukla:
Will the Minister of External Af-

fairs be pleased to state:

(a) the number of cases in which
diplomatic assignments had been of-
fered to politicians during the 1last
3 years and the number out of them
appointed to various posts;

(b) whether these assignments were
offered and appointments made ow-
ing to the non-availability of suitable
personnel in the Indian Foreign Ser-
vice Cadre; and

(c) the principles or rules followed
in recommending such assignments to
the President?

The Minister of External Affairs
(Shri Swaran Singh): (a) Three dip-
plomatic assignments were offered
and all the three public-men have
been appointed.

(b) No, Sir.

(¢) Government appoint persons
from public life to posts for which
their experience is considered parti-
cularly suitable.

Shri P. C. Borooah: While people
belonging to the services are good
administrators and executors, they
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are not always good policy-makers.
So, may I know whether Government
proposes to fill in such posts requir-
ing policy decision by people drawn
ifrom public life, who would be more
representative of the democratic
character of the country?

Shri Swaran Singh: Diplomatic
missions do not make any policy.
They project the policy of the Gov-
ernment whom they represent. This
question of selection depends upon
the suitability of the person chosen.
A good public-man would do in
certain cases, and we have appomted
public-men also.

Shri P. C. Borooah: In reply to a
question last Monday, the hon. Minis-
ter conceded that categorisation of
foreign missions as A, B and C was
based on the facilities and comforts
available there, and agreed that it
was not the facilities or comforts put
our relations with the country com-
cerned that should be the guiding
factor in making appointments. May
I know what practical steps have
been taken to give a practical shape
to this guiding principle?

Shri S8waran Singh: The point is
that the suitability of a particular
person who is appointed to a diplo-
matic mission, and his suitability for
representing his country in an effec-
tive manner in that country should
be the guiding principles.

Shri Narendra Singh Mahida: Is it
the policy of the Government to
appoint high-ranking retired army,
navy or air force officers to our
Embassies, and if so, how many of
them are holding such posts, and how
they are faring?

Mr, Speaker: This is much too
general, and it is not proper also to
comment on them.

Shri Surendra Pal Singh: These
Public-men who have been appointed
as heads of our foreign missions,
have any of them been sent to
African countries, or where have
they been posted?
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Shri Swaran Singh: One is in the
United Kingdom, another in Kath-

mandu. The third is joining at
Colombo.

Shri Daji: What is the Govern-
ment’s decision on the question of

their inter se precedence, betwecn
those who are non-officials and who
have been Governors and non-Gov-
ernors? Has Government taken any
decision on this?

Shri Swaran Singh: In the case of
Shri Bhimsen Sachar, who is joining
in Colombo, we decided ad hoc that
he would get precedence as at Entry
No. 14 of the Warrant of Precedence,
i.e., the precedence that is enjoyed
by serving Governors in States other
than the one in which they are sery-
ing.

Shri Daji: My question was about
Governors and non-Governors., What
about non-Governors? What will be
their position? Will they be lower
down?

Shri Swaran Singh: Both the non-
official public men who have been
mentioned here have already been
given a certain position in the War-
rant of Precedence, and no decision
has been taken to alter their position
in the Warrant of Precedence.

Shri Ranga: How is it that, while
in the first five or six years of our
achievement of freedom no attempt
was made to confine these appoint-
ments only to Congress Members or
Congress leaders, now this new prac-
tice—it is a new precedent almost—
is being developed of confining them
only to Congress Members instead of
choosing these people from those
who do not belong to any political
party, but hold a prominent place in
the public life of India like
Dr. Kunzru and various other pegple
like that?

Shri Swaran Singh: The political
considerations or party affiliations
have not been the deciding factor in
making these selections, and the suit-
ability of the person for the parti-
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cular job or assignment has been

the main consideration.
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Shri Thirumala Rao: Are Govern-
'ment satisfied with the various senior
appointments to Embassies in places
like Tokyo, Washington and Moscow,
that these dignitaries are able to pro-
perly assimilate the political back-
ground in the country and project
India’s policies and programmes eff-
ectively?
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Shri Swaran Singh: Yes, Sir. That
is the basis for their appointments.

Shri Ranga: What other answer can
vou give?

Shri D. C. Sharma: May 1 know
why, in a country of 47 crores of peo-
ple where every second man claims to
be a politician, only three persons
from the public life of India have so
far been very magnanimously, gen-
crously and large-heartedly selected
by the External Affairs Ministry, and
it is that the net hag not been cast
wider than that?

Shri Swaran Singh: It is more a
suggestion for action. 1 have noted
his views in this respect, and we will
certainly consider.

Shri Kapur Singh: Him also.

Shri R. S. Pandey: Apart from poli-
ticians appointed ag diplomats, I want
to know whether any post has been
offered to journalists?

Shri Swaran Singh: Not yet, but
may be if there is a suitable person,
amongst journalists, he can be consi-
dered.

Shri Harish Chandra Mathur: With-
out going into individual matters,
may I know whether the Government
has made a real assessment of the
situation in the light of changing cir-
cumstances and casting their eyes on
what other countries are doing in this
mratter? Have they assessed the re-
quirements, and what are their con-
clusions?

Shri Ranga: There must be a Fourih
Plan for this also!

Shri Swaran Singh: You do not
believe ~ in planning, Prof. Ranga.
(Interruptions.) The assessment of
the work at each mission and the poli-
tical consideration all that is kept in
view and there is a continuous
assessment of all the requirements in
a particular country and the suitabi-
lity of the person who might be con-
sidereq fit for undertaking that
assignment,
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Shri Harish Chandra Mathur; On
this particular question, public men
vig-a-vis servicemen, what are your
conclusions? I am asking whether
any such assessment was made.

Shri Swaran Singh: Assessment in
relation to the actual performance
had been made with regard to the
functioning of public men; when they
have taken up their assignment, they
have generally done well,

Shri Kapur Singh: The hon, Min-
ister just now told the House aboul
the determination of places in the
warrant of precedence of those
ambassadors taken from public life.
Do we understand him correctly to
say that these places are determined
ad hoc in each case and if so whether
it is for lack of principle formulated
or is it a principle accepted?

Shri Swaran Singh: About the
ambassadorg there are two positions
in the warrant of precedence. There
is some principle about the seniority
in the regular services, if he happens
to be a career diplomat and his
standing in public life if he has been
selected from the public life. Actual
place is determined taking all these
facts into consideration and there are
certain guiding principles that are
followed. 1In the case of Shri
Bhimsen Sachar the decision had been
taken on an ad hoc basis.

Shri Joachim Alva: Whilst the
senior career diplomats whose rank
would be equivalent now to senior
ICS men have been capturing A class
Missiong flitting from ‘Washington to
Paris to London to Moscow to Tokyo
and Cairo . . .

Mr, Speaker: Order, order.

Shri Joachim Alva: I am stating
facts as is done in the House of Com-
mons. '

Mr. Speaker: Facts have to be eli-
cited, not stated.

Shri Joachim Alva: Now by the
force of public opinion you have been
compelled to send junior ICS people
below 50 years to the torrid zomes
of Africe or Asia, why don't you



7587 Oral Answers
appoint effective public men to make
a real impact on foreign Governments
in places where they could be sent
out to fill the posts held by the senior
ICS men career diplomats?

Mr. Speaker: All that might be con-
sidered a matter of opinion.

Shri Swaran Singh: It is a sugges-
tion for action.

Shri Joachim Alva: This matter of
opinion had been hotly discussed, Sir.
I beg to submit that your decision on
this point is not correct.

Mr. Speaker: Order, order.

Cast of Living Index

*727. Shri Harish Chandry Mathur:
Will the Prime Minister be pleased to
state:

(a) whether the Middle Class Cost
of Living Index is ready and if not,
the reasong for.delay; and

(b) when the decision was taken,
the work taken in hand and the stage
at which it rests at present?

The Parliamentary Secretary to the
Prime Minister (Shri Lalit Sen): (a)
and (b). A statement is laid on the
Table of the House,

Statement

. The Government of India decided
in November, 1957 to conduct an
Urban Middle Class Family Living
Survey with a view to preparing a
Middle Class Cost of Living Index.
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This Index is now known as the
Consumer Price Index for non-
manua] employees.

The aforesaid survey was conducted
in 1858-59 at 45 selected cities and
towns. Weights in respect of the
various items of consumer consump-
tion have since been separately com-
puted in respect of each of the 45
cities and towns where surveys were
conducted. On the basis of these
weights, the Consumer Price Indices
are now being compileq with the
year 1960 as the base. The indices
relating to 16 capital cities are likely
to be completed by the end of this
month. The indices for the remain-
ing 29 citieg will be ready in about
a year's time.

These indices could not be complet-
eq earlier primarily because of the
very large volume of work involved
in the tabulation and analysis of the
family budgets collected during the
survey and the price data collected
during the last five years.

Shri Harish Chandra Mathar: Sir,
it is really intriguing that in a plan-
ned economy for the last nine years
we have not been able to prepare
this index. What are the insuperable
difficulties? 1 might remind the hon.
Prime Minister that the Second Pav
Commission was told that this index
would be ready in two years' time.
Five years have passed. Even the
Das Commission found its task diffi-
cult because this information was not
available. What are the insuperable
difficulties that we could not get this
index prepared in nine years’ time
when we are in a planned economy
and work was started in 19577

Shri Lalit Sen: The difficulties
have been pointed out in the state-
ment laid on the Table of the House.
There has been same delay but efforts
are being made to completa the work
ag soon as possible. Indices regard-
ing 16 cities will be ready by the end’
of this month and with regard to the
other cities information will follow
soon thereafter.
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Shri Harish Chandra Mathur: Do
you think, Mr, Speaker, that this is
satisfactory answer, Work was start-
ed in 1957. What are those difficult-
ies that delayed the work for nine
vears?

Mr. Speaker: He says that they are
given in the statement.

Shri Harish Chandra Mathur: They
are not given in that statement. It
is a bare, eight-line statement, No
difficulty had been stated. They told
the Pay Commission that it would be
ready in 1960. How can they tell like
that? What are those diffeuities by
which even in 1965 they could not
get it done?

Shri Lalit Sen: Some of tie main
difficulties have been given out in
the statement. As I have stated
there has been some deluy. There
were other difficulties also. The
Central Statistical Organisition hand-
ed over the work after the survey
was completed in 1959 to the Indian
Statistical Institute and they took
about a year more than what was
stipulated in compiling the informa-
tion. Mcreover, with reg'rd to cer-
tain mackines also, such as computors
and tabulators, we had scme foreign
exchange difficulties. We have only
25 machines new, whereas much more
are reeded.

Shri Harish Chandra Muthur: May
I claim the attention of the Prime
Minister, This question is being ans-
wered on his behalf. I am not aware
whether the iion. Prime M‘niste. con-
siders himself to be a middle-class
man or not. Is he aware of the fact
that this particular group is meeting
increasing difficulties even in getting
their necessities of life. What is his
assessment of these difficulties? What
steps have been taken or proposed
to be taken, particularly for the mid-
dle-class group? k

The Prime Minister and the Minis-
ter of Atomic Energy (Shri Lal
Bahadur Shastri): I must admit that
there hag been considerable delay in
completing this work. The reasons
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have been given.
be reasonable,

Some of them may
But I must say

that the delay is rather inexcus-
able. However, I would like
to inform the hon. Member
and the House that this work has

now been taken up in right earnest
and expect that within seven or
eight months it would be completed
and we can take the Hcuse into
confidence.

Shri Harish Chandra Mathar: Mr.
Speaker, this is the first question
which was put to him. My ques-=
tion now to the hon. Prime Minis-
ter is whether in the absence of the
index this particular group is having
increasing difficulties even in meeting
the necessities of life. This is my
particular question. If in the mean-
while, they know it for all these
nine years, what is his asscssment
of the situation and what steps do
they propose to take? That is the
question which I put to *he hon.
Prime Minister

Shri Lal Bahadur Shastii: As the
‘hon. Member himself said, I also be-
long to a middle-class family.

Shri Hem Barua: Not now.

Shri Hari Vishnn Kamath:
have been upgraded now.

Shri Lal Bahadur Shastri: In that
case, all the Members of Parliament
also do not ‘belong to the middle-
class families; they must alsp come
in the other category.

You

However, it is true that there are
difficulties. Whatever we plan for
we have always in mind the prob-
lems of this class or category of
people and those who are in services.
Of course it is possible that we have
not been able to give them as much
relief as they really need. But still
the Government has been trying to
do its utmost to give them relief or
the necessary relief. Yet, as I said,
I do not say that we have done all
that we could—the development of
the country as a whole will defini-
tely mean the improvement of the
conditions of the middle-class fami-
lies also,
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Shrimati Renu Chakravartty: May
I know, in this particular survey of
urban middle class families, what
will be the category of income which
will be considereq as the income of
the middle class family, and in view
of the fact that dearness allowance
for the Central Government em-
ployees has been given only to those
drawing up to Rs. 600, while in the
case of .income-tax relief, much
higher relief has been given to the
upper classes or categories, I would
like to know whether the whole mat-
ter is going to be reconsidered in
six months or seven months after
which the whole thing will be com-
ing out.

Shri Lalit Sen: As regards the
income level of the Middle-class, I
think most of them fall in the cate-
gory below Rs. 400 to Rs. 500 per
month. -

Shrimati Renu Chakravartty: Then,
what is the huge amount of tabula-
tion that has to be done in respect
of the wurban middle class? If the
category chosen will be only that of
Rs, 400 to Rs. 500, what is the huge
volume of material that is required
to be tabulated?

Shri Lal Bahadur Shastri: 1 want
to admit that I do not fully follow
al] these technicalities. It js said
that there are about 180 items in-
cluded in the index and in respect
of each item about 700 quotations
are taken every month. So, this
work does jnvolves the processing of
about 7.5 million price gquotations in
all. This is a fairly complicated
matter and it does take a good deal
of time.

Mr. Speaker: The question is what -

is the income that is considered as
the income of the middle class fa-
mily for this purpose. {Interrup-
tion).

Shri Lal Bahadur Shastri: I must
say 1 would like to have time to
give an exact indication.

Shri Oza: May I take it jrom the
reply given by the hon. Prime Min-
ister that so far as the non-Govern-
ment middle class is concerned, this
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study is purely academic and that
the benefits, if any, are to flow from
the various plans that we have un-
dertaken all over the country?

Shri Lal Bahadur Shastri: So far
as [ can see, the benefits will flow
to all.

Shri Harish Chandra Mathur: Is
the hon. Prime Minister also aware
that in all countries as also in this
country, it is the middle class which
creates a political climate in the
country and whether this factor is
also under consideration of the Prime
Minister?

Shri Lal Bahadur Shastri Yes; it
is so.

Dr. Ranen Sen: In view of the fact
that most of the employees who be-
long to the middle class derive their
dearness allowance due to rise in The
cost of living index and in view of
the delays in computation in the
matter, who is going to reimburse and
compensate loss that they have suffe-
red in the meantime owing to the
irresponsible attitude on the part ot
the Government?

Shri Lal Bahadur Shastri: That is
a hypothetical question; the report
will ccme and then....

Dr. Ranen Sen: It is not a hypo-
thetical question, Sir. Already it is
a fact that the employees are suffer-
ing due to the delay and lack of pro-
per tabulation of the cost of living
index. My question was, who s
going to reimburse the loss whicit
they have already incurred. It is not
a hypothetical question,

Mr. Speaker: When the tabulation
is made, we will know what is the
loss that is sustained,

Dr. Ranen Semn: If there is a loss,
who is going to reimburse it?

Mr. Speaker: Order, order.
Banerjee.

Shri S. M. Banerjee: The hon, Prime
Minister has said that the lower mid-
dle class are hard-pressed. Arising
from that answer, I would like to
know whether it has been brought to

Shri
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his notice that persons who are in the
lowest pay-range: Rs. 70—110, and
Rs. 150—200, in Government service,
have been paid the least dearness
allowance, namely, Rs. 7.50 and Rs. 12
respectively and, if so, what steps
have been taken by the Government
to see that their quantum is raised so
that they could meet the higher prices?

Shri Lal Bahadur Shastri: The Pay
Commission was appointed and it
made certain recommendations.

Shri S. M. Banerjee: The Das Com-
mission.

Shri Lal Bahadur Shastri: 1 am
sorry; the Das Commission has also
made certain recommendations which
the Government have accepted and
agreed to.

Shri S. M. Banerjee: What I want
to know is - whether Government
would consider their case and revise
the rates. The present recommenda-
tiong are only Rs. 7.50 and Rs. 12 res-
pectively for those categories.

Shri Lal Bahadur Shastri: The Gov-
ernment did consider the matter and
came to the conclusion that that parti-
cular figure which has just now been
mentioned by the hon. Member should
be given.

Shri S. M, Banerjee: Sir, my gques-
tion has been misunderstood.

Mr. Speaker: The hon. Member says
that that also is insufficient.

Shri S, M. Banerjee: 1 say that
everybody has not got more. Even
the I'as Commission hag recommend-
ed only Rs. 7.50 and Rs. 12 for those
on the pay-range of Rs. T0--110 and
Rs. 150 --200. That is the minimum.
My question is whether the Govern-
ment ig going to revise their dearness
allowance.

Shri Lal Bahadur Shastri: When the
Commission has met and has gone in-
to it and made that recommendation,
we do not propose to revise it at pre-
sent.
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The Minister of Labour and Employ-
ment (Shri D. Sanjivayya): That does
not relate to this. That relates to
the consumer price index for the
working classes. For instance, in
Maharashtra and Gujarat, expert com.
mittees were appointed. Similarly, in
Andhra Pradesh and Delhi also, they
appointed expert committees. ~

Shrimati Savitri Nigam: In view of
the fact that the prices have gone up
enormously and the cost of living in-
dex has also gone up and the middle-
class people are very ha.. hit, may I
know whether the Government is
thinking of providing some help to
the people who are non-salaried, who
are non-Government employees.
among the middle classes?

Shri Ranga: Bring down the excise
duties.

Shri Lal Babadur Shastri:
has been given in some other
but we connot directely
any assistance.

Relief
way,
give them

Shri Sinhasan Singh: May I know
how many categories the Govern-
ment propose to have, or into how
many categories do the Government
propose to divide the whola Indian
population such as the upper class,
middle class, lower middle class and
the poorer class and so on? Into
how many such classes or categories
do the Government propose to divide
the Indian population and on what
basis?
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Shri Lalit Sen: At present we have
this cost of living index for the
working class and for the non-man-
ual class which is known as the
middle class.

Shri Warior: May I know whether,
pending the final report, the Govern-
ment is considaring any possibility
»f giving any interim reliei to the
middle class people in view of the
rising prices and other difficulties?

Shri Lal Bahadur Shastri: It was
only for this purpose that the Das
Commission was appointed. They
nave gone into the matter and have
made their recommendations.

Shri §S. M. Banerjee: What about
‘he other employees?

Shri Lal Bahadur Shastri: In so
far as the non-government servants
are concerned, it is for their em-
ployers who have to consider this
matter,

Shri Kapur Singh: Do Govern-
mecnt propose to devise and accept
a formula automatically linking the
cost of living with the salaries of
public servants?

Shri Lal Bahadur Shastri: I can-
not say categorically that we will
do so. But generally it is taken into
consideration. Our attitude is that
when these increments etc. are sug-
gested or are recommended or ape
pressed for, we appoint a Commis-
sion to go into the question and they
take into consideration all aspects of
the problem and advise the Govern-
ment,

Shri Kapur Singh: Where is ,the
difficulty in automatically linking it
with the salary? That is my ques-
tion,

Mr, Speaker:
question.
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Shri Swaran Singh: No Govern-
ment—neither the USA, por Russia—
in fact, no other Government has rea-
cted to the suggestion or the thoughts
that the Secretary General had pro-
Jected on, this gccasion.

Shri Hari Vishnu Kamath: Has the
Government tried to assess the poli-
tical implications for peace in Assia of
the recent walk-out by Indonesia from
the United Nations, which has been
acclaimed by China, and if so, con-
sidering the supreme need of peace
for the world, has the Government
tried to move in the direction of so
amending the UN Charter as to make
membership of the UNO compulsory
for all independent countries of the
world?

Mr. Speaker: This question is about
the Secretary General’s suggestions.

Shri Hari Vishnu Kamath: This is
about amendment to the Charter.

Mr. Speaker: This is about any
amendment to the Charter contained
in the Secretary General's suggestions.

Shri P. H. Bheel: May I know how
many countries have accepted the
changes in Chapter VII of the UN
Charter and what are they?

Mr. Speaker: No country has vel
accepted it.
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Shri Buta Singh: May I know
whether the Government of India has
given serious thought to the changes
proposed by the Secretary General
and if so, what is its reaction?

Shri Swaran Singh: This is a speech
that was made on the 20th February,
1965; there is no concrete suggestion.
We ourselves have been in favour of
amending certain provisiong of the
Charter, partieularly those relating to
the expansion of the Security Couneil
and also the expansion of the
ECOSOC, so far as the question of
peace-keeping operations is conceined.
Already the scope and the functions
and responsibility between the Secu-
rity Council and the Geperal Assem-
bly is the subject-matter of detailed
examination by the Committee about
which T have made a reference.

Shri Sham Lal Saraf: In view of
the financial difficulties that the UNU
is passing through at the moment in
order to maintain the peace-keeping
operations, may I know if the Gov-
ernment of India has played any part
in persuading such of the countries
which had stoppeq their contribution
to continue their contribution?

Shri Swaran Singh: We have play-
ed an important role on this issue of
peace-keeping operations and the fin-
ancing thereof. We have also taken
a very decisive and very clear attitude
about the implications of non-pay-
ment. We have made a contribution
in preventing a show-down between
the main powers on this issue. Now
we are a member of the 33-member
committee engaged in the task of
examining all the implications.

-
Shri Ansar Harvani: The Minister
hug just pointed out that India has
been interested in the change in the
composition of the Security Council.
1f g0, may I know if India has ap-
proached any other countries and
what is the reaction of those countr-
jes?
Shri Swaran Singh: There has been
a resolution already adopted for
expanding the ECOSOC. 1t has to be
ratified by the various countries and
the ratiﬁcag‘on has not yet peen re-
ceived from the other countries.
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About the Security Council, this
matter also has been discussed bet-
ween our permanent representative
and the permanent representatives of
other Governments.

Shri P. Venkatasubbaiah: May I
know how far our Government have
succeeded in persuading Russia not
to create a stalemate in the working
of the UN till this question of con-
tributions to the UN is settled?

Shri Swaran Singh: I do not
accept the premise upon which the
question is based. There was a dis-
pute or a difference in the view-
points, if I may put it in that form,
about the scope and authority of the
Security Council and the General
Assembly in the control of peace-
keeping operations. There has been
that difference of opinion and the
efforts were directed for resolving
that difference of opinion.

Pak-China Boundary Commission

Shri P. R. Chakraverti:
Shri P. C. Borooah:
LShrl Inder J. Malhotra:
Will the Minister of External
Affairs be pleased to state:

(a) whether Government are
aware that the Joint Pakistan-China
Boundary Commission has completed
its work;

+
Shri Shiv Charan Gupta:
;.

(b) whether it is a fact that a
Pakistan-China Boundary Protocol is
to be signed shortly; and

(c) whether Govermment have
taken any steps to check that any
part of Indian territory is not in-
cluded in this agreement?

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir.

(b) The so-called Sino-Pak
Boundary Protocol has been signed
on March 28, 1965.

(c) Government of India have pro-
tested to both the Chinese and Pak-

98 (Ai) LSD—2.
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i.stan Goverrments -against the sign-
ing of the Boundary Protocol in
pursuance of the go-called Sino-Pak
Boundary Agreement of March 1963.

Shri Hari Vishna Kamath: Any
acknowledgement?
Shri Swaran Singh: Under the

Sino-Pak Boundary Agreement, over
2000 sq. miles of Indian territory in
Kashmir has been ceded by Pakistan
to China.

Shri Shiv Charan Gupta: May I
know whether the Government has
taken up the matter with non-aligned
nations and other neighbouring coun-
tries and if so, what is their reaction
to this protocol?

Shri Swaran Singh: We have not
taken up with any other country
specifically, but our views on this
have been expressed from time to time
and they are fully aware of our views
in this respect.

Shri Shiv Charan Gupta: May I
know how much area of Indian terri-
tory was in occupation of China be-
fore 20th October, 1962 and how much
it is at present, how rouch area was
in occupation of Pakistan and how
much area has been ceded by Pak-
istan to China and vice-versa?

Shri Swaran Singh: I have already
given the area that had been ceded in
Kashmir by Pakistan to China. About
the otber questions, I want separate
notice.

Shri P. C. Borooah: May I know
whether since the signing of the ori-
ginal ggreement between Pakistan and
China for the demarcation of the
boundary, quite a large number of .
Chinese, including Chinese troops,
have been sighted in Pakistan-occupied
Kashmir, and if so, whether Govern-
ment considers this to be the opening
of another new frontier with China,
ang if so, what is the dimension of
this frontier?

Shri Swaran Singh: This does not
arise out of this question. Probably
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the Defence Ministry would like to
deal with this.

Shri Inder J. Malhotra: May I know
if this matter was brought to the
notice of the Security Council and if
so, what was the interest which the
Security Council took in this matter?

Shri Swaran Singh: When the ori-
ginal protocol was signed, we had n-
formed the Security Council at that
time. But we did not ask specifically
for a debate on this.
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Shri Swaram Singh: No reply has
been received. But earlier when pro-
test notes had been sent they did make
public statements that they do not
accept those protest notes.
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WRITTEN ANSWERS TO
QUESTIONS

Cost of Living Index

*724, Dr. L. M. Singhvi: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether the cost of living
index has again risem substantially
during the last four months;

(b) if so, the extent and nature of
increases in the cost of living; and

(c) whether it is a fact that actual
cost of living is even higher than
that reflected by the index?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a)
and (b). According to the latest avail-

able information, the all-India (in-
terrm) Working Class Consumer
Price Index Numbers (Base: 1949-
100) are as under:

Month Index
October, 1964 163
November, 1964 163
December, 1964 164
January, 1965 165
The increase of one point each in

Dscember, 1964 and January, 1965, is
not substantial and is due to increase
in the jndividual index number of
some items under Sub-Groups “Food”
angd “Miscellaneous”.

(¢c) The Index measures only one
particular aspect of cost of living i.e,,
the effect of price changes in the
commodities end services of a fixed
basket consumed by a particular
population group, from fixed centres,
for which the all-India (interim)
Censumers Price Index Number is
compiled. The cost of living of
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general pepulation is dependent on

their income, changes of manner of

living, quality of commodities|ser-

vices consumed, price etc. To that

extent, the cost of living would be

higher than that reflected by a

particular index number.

Trade Uniong ang Co-operative
Societies

*726. Shri P. R. Chakraverti: Wi.
the Minister of Labour and Employ-
ment be pleased to state:

(a) whether Government have
called upon the trade unions to take
interest in organising co-operative
nocieties;

(b) if so, the result thereof; and
(c) the extent to which the trade
unions have been associated with the
ugencies set up by Government in
checking the rise in prices, control-
ling the market and eliminating
undesirable practiceg in trade?

The Minister of Labbur and Em-
ployment (Shri D. Sanjivayya): (a)
Yes. The scheme for setting up co-
operative societies in individual units
was adopted after tripartite discus-
sions, to which the unions along with
employers are a party. The progress
mrade is also periodically reviewed.

(b) While the trade unions in some
places have taken active part in orga-
nising and running cooperatives, this
is not yet so everywhere. Some
difficulties also arise in establish-
ments where more than one union is
functioning. Trade unions are at
times handicapped by lack of trained
workers to promote the cooperative
movement, To help them, the sub-
ject of cooperation has been intro-
duced in the workers’ education pro-
granemes.

(c) It is not clear to what agencies
the reference is made.

Shifting of Assam Rifles Encampment
*730. Shri H. N. Mukherjee: Will
Minister of External Affairs be
pleased to state:
*730. Shri H. N, Mukerjee: Will the
'ong-standing representation of Sil-
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char citizens in the matter of ghifting
the Assam Rifles encampment from
the heart of Silchar town; and

(b) if so, what is his view in the
matter?

The Minister of Extermal Affairs
(Shri Swaran Singh). (a) and (b).
A number of representations for the
removal of the Assam Rifles from
their present location in Silthar were
received in the past. These were
considered and it was decided that
the Assam Rifles should be allowed
to stay in the present location. Fresh
representations in this nratter have
been received since October, 1964.
The warioug points raised in the re-
presentations were considered at a
meeting held at Silchar (Cachar,
Assam) on 6th March last. It was
attended by the Deputy Commis-
sioner, Cachar, the Assam Rifles
Range Commander and represen-
tatives of the West Silchar Develop-
ment and Welfare Committee. Agree-
ment was reached on 'most of the
immediate problems, like mainte-
nance of the roads dpa.ssin.g- ‘through
the Assam Rifles by the Municipality,
use of the Assam Rifles ring well by
the civilian population ang widening
of road etc.

Export of Ilmenite

#7131, Shri Madhu Limaye: Will the
Prime Minister be pleased to state:

(a) whether there has been a dec-

“line in the export of ilmenite from

Kerala tp foreign countries in recent
years;

(b) if so, the extent of the decline
and the reasons therefor; and

(c) the steps Government propose
to take to encourage its export and
also its utilisation within the coun-

try?

The Prime Minister ang Minister
of Atomic Energy (Shri Lal Bahadur
Shastri): (a) and (b) The export of
Quilon grade ilmenite has steadily
declineq from 1,46,000 metric tons in
1960-61 to a few hundred tons in
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1864-65 for, wmong

others, the
following reasons:—

(i) the emergence of new and
cheaper sources of ilmenite

or substitutes in South
Africa, Australia, Canada,
Ceylon, Egypt, Malaya,

Norway, Turkey, etc.;

(ii) the recent change in the
manufacturing technology of
titanium dioxide; and

(iii) the presence, in excess of the
tolerable limits of mnatural
impurities like  chromium,
vanadium, etc., which adver-
sely affect the quality of the
pigment produced.

(c) Steps taken to revive the ex-
port market for ilmenite from Kerala
include a reduction in the selling
price, an aggressive sales promotion
campaign in foreign countries and
enlisting the services of the Minerals
& Metals Trading Corporation of
India.

At present only M|s Travancore
Titanium Products Ltd., Trivandrum,
manufacture titanium  dioxide in
India. The capacity of this unit is
approximately 6,500 metric tons per
annirm. With the expansion of the
industry to an annual capacity of
approximately 25,000 metric tons, the
indigenous off-take of ilmenite will
be raised to 55,000 to 60,000 metric
tons per annum. Only 10—15,000
tonnes of Quilon grade ilmenite 1s
being produced at present.

Contract Labour System

Shri P, Venkatasubbaiah:
Shri Ravindra Varma:
Shri K. C. Pant:
*732. / Shri Yashpal Singh:
| Shri Kolla Venkajah:
| Shri M. N. Swamy:
LShrI Onkar Lal Berwa:

Will the Minister of Labour ama
Employment be pleased to state:
(a) whether Government propose

to end the Contract Labour System
in the country; and
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(b) if so, the steps proposed to be
taken in this regard?

The Minister of Labour and Em-
pPloyment (Shri D. Sanjivayya). (a)
The question of abolishing contract
labour system wherever femsible and
regulating it in the interests of
labour where abolition may not be
feasible, is under consideration of the
Government.

(b) Government propose to intro-
duce legislation.

yoH ANt w HsEr wmw
%t ufedt &1 faaw

Mo TH AATET SMHgT :

S
*733'151‘1' Ty

FAT GEAT HIT HETCW HA " Tg Fqm
Lag L TR

(%) 77 ag w9 & % wum =&t
g 11 FEA, 1965 #t fvr @
ezt sy 7 e wfqat faelt &
el F Ao Ak

(7) = fodt &5 & wmEaTs
T e %1 fomr & fF sF W
T AU 15 WF FT I AMHAAR
¥ gu ArEee & At wias o ik
< ¥ foag gdfm fearmn &, o

() afz g, &t T & 9@ W@
v wfafwar & 7

go WX AR AN (o W
gfam widt) : (F) o, &, =W
¥ 1| am ¥ wiee #t afqar fe=t &
woft wf of |

(=) =T (7). s, g, o< aeae
T @ "Wy ¥ agEa Ad
g



7607 Written Answers CHAITRA 15, 1887 (SAKA)

Exodus of Non-Muslims from East
Pakistan

(Shri Raghunath Singh:
Shri Hukam Chand
Kachhavaiya:
Shri Sidheshwar Prasad:
Shrimati Jyotsna Chanda:
Shri Hem Raj:
Shri P. C. Borooah:
Shri P, R. Chakraverti:
Shri Ram Harkh Yadav:

‘Tu

Will the Minister of External
Affairs be pleased to state:

(a) whether he has seen the report
of the Committee of Inguiry set up
by the Indian Commission of Jurists
to inquire into the exodus of non=-
Muslims from East Pakistan in 1964;
and

(b) if so, the action Government
propose to take in the matter?

The Minister of Extermal Affairs
(Shri Swaran Singh): (a) Yes, Sir.

(b) The Indian Commission of
Jurists is a private body which has
made its own study on the subject
The Government of India have re-
cently appointed an official Com-
mission to enquire intg the exodus
of non-Muslim refugees intp India
from East Pakistan. However, the
report of the Indian Commission of
Jurists is being brought to the atten-
tion of Indian Missions abroad to
enable tiem to present the true facts
and counteract the propaganda being
done by Pakistan against ~ India
abroad.

Office of Indian Deputy High Com-
missioner, Dacca

*735. Shri Hem Barua: Will the
Minister of External Affairs be
pleased to state:

(a) whether it ig a fact that a
special posse of constabulary has
been posted by Pakistan wauthorities
to guard the Office and residence of
the Indian Deputy High Commis-
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sioner and also the Indian Visa Office
in Daceca;

(b) if so, whether Government
have ascertained from fhe Pakistani
authorities the reasons compelling
them to take thig special protective
measure; and

(¢) the reasons as given by the
Pakistani authorities?

The Minister of Exterma] Affairs
(Shri Swaran Singh): (a) Special
police pickets were posted =t the
Office and residence of our Deputy
High Commissioner and also at the
Indian Visa Office on March 15, 1965.
However, these were withdrawn from
the Office and the residence of the
Deputy High Commissioner after a
few days. The picket posted at the
Indian Visa Office continues to re-
main there.

(b) No, Sir.
(¢) Does not arise.
Firing by East Pakistan Rifles

(Shrimati Jyotsna Chanda:
o737 J Dr. L. M. Singhvi:
‘) Shri Hukam Chand
Kachhavaiya:

Will the Minister of Defence be
please to state:

(a) whether it is a fact that on or
about the 18th March, 1965, there was
heavy concentrateq firing by the East
Pakistan Rifles on Indian Sentry
positions on ﬂteuLnthjtilla-Dumv.bari
East Pakistan border; and

(k) if so, for how many hours and
for the last how many days, the firing
has been continuing and whether the
Indian forces returned the fire?

The Deputy Minister in the Minis-
try of Defence (Dr. D. S, Raju): (2)
Yes, Sir.

(b) The East Pakistan Rifles ﬁred
towards our posts in the Lathitilla
area from 13th to 15th and on 17th
March, 1965. The intensity of fire
varied from one round to four rounds
on each date. From the 18th March
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they started heavy intermittent firing
with LMGs, and rifles which continued
till the 2Bth March, 1965. Fire was
returned by our Border Security For-
ces to the extent necessary.

Written Answers

A cease-fire was effected from mor-
ning of the 29th March, 1965.

Retirement Age of Defence Services
Officers

*738. Shri Hari Vishau Kamath:
Will the Minister of Defence be
pleased to state:

(a) whether the question regarding
retirement age of Defence Services
Officers has been considered;

(b) whether it has been revised

upwards;
(c) if so, the extent thereof; and
(d) if not, the reasons therefor?
The Deputy Minister in the Mfinis-

try of Defence (Dr. D S. Raju): (2}
No, Sir.

(b) and (c). Do not arise.

(d) The existing retirement ages
for officers are considered generally
adequate. Further increase in those
ages will be to the detriment of the
Services, which call for physical and
mental fitness of a high order.
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High Power Transmitter

Shri Madhu Limaye:

Shri Yashpal Singh:
| Shri Raghunath Singh:

Will the Minister of Information
and Broadeasting be pleased to state:

(a) the stage reached in respect of
the talks with the Soviet Government
on the purchase of a high power
transmitter for AIR.; and

(b) when these talks will be con-
cluded?

The Minister of Information and
Broadcasting (Shrimati Indra Gandhi):

*741,
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(a) and (b), Discussions for the pro-
curement of a High Power Medium-
wave transmitter for All India Radio
have taken place with the Soviet
authorities, Two Senior engineers
from All India Radio were deputed
to Moscow and they have discussed
the technical details with their coun-
terparts in U.S.S.R. The whole matter
is at present under close examination.

Passport issued to Sheikh Abdullah

Dr. L. M. Simghvi:
(Shrl Prakash Vir Shastri:
Shri Hem Barma:
Shri Hukam Chapg
’ Eachhavaiya:
lSh.ri Yashpal Simgh:

74z

Shrimati Ramdulari Simha:
Shri Raghunath Singh:

Will the Minister of External Af-
falrs be pleased to state:

(a) whether it is a fact that a pass-
port was issued to Sheikh Mohd.
Abdullah even without his making an
application in the prescribed form:

(b) whether his application contain-
ed a declaration of his status as a
citizen of Republic of India and his
allegiance to the Republic of India;
and

(e) at what level and by whom his
passport application was received,
considered and sanctioned?

The Minister of External Affairs
(Shri Swaran Singh): (a) to (o).
Sheikh Abdullah applied for Indian
passport in the prescribed form on
13-5-84, to enable him to proceed to
Pakistan. Passport was issued to him
valid for three months and endorsed
for Pakistan only. Sheikh Abdullah
asked for and was given endorsement
for UK, UAR, Jordan, Lebanon,
Syria, Italy, Germany and Iraq. As
the House is aware, Sheikh Abdullah
visited Pakistan in May 1964. He
returned to India from Pakistan im-
mediately after the death of Prime
Minister Jawaharlal Nehru. The
passport given to him expirad in
August 1964.
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In November last, Sheikh Abdullah
made applidation in the prescribed
form for passport to emable him to
perform Haj and to visit his gons
studying in  England. Sheikh
.M_Jdullah‘s previous passport, the
validity of which had already
‘expired, was revalidated for the
period 13th Janwary, 1965 to 12th
July, 1965. At his request the pass-
port was endorsed for Saudi Arabia,
Iran, Iraq, Jordan, UAR, Aden, Leb-
anon, Afghanistan, Algeria and for all
countries jn Europe including the Uni-
ted Kingdom, Turkey and USSR but
excluding Portugal.

In the prescribed appliéation form
for Indian passport, the applicant has
to sign a declaration in the following
form:

“l solemnly declare that I have
not lost, surrendered or been dep-
rived f my Indian citizenship
and that the information given
by me in reply to the Question-
naire is true. I have read and
understood the ‘Noteg for the
guidance of applicantg for Indian
passports’, a copy of which has
been supplied to me.” :

This declaration of citizenship was
signed by Sheikh Abdullah both in his
first application for passport in May
1964 and in his application of Nov-
ember 10964. Against entry No. 8 in
the application form "Father's name
and place and date of birth". Sheikh
Abdullah entered, in the May 1964
application “Kashmir (First class
subject of Jammu and Kashmir) and
“Kashmir Muslim” in the November
1964 application. The same descrip-
tlons were repeated respectively in the
May 1964 and November 1964 appli-
cations against Question 16 “Are you
an Indian citizen by registration|natu-
ralisation? If so, attach certified
copy of ‘your Registration/Naturalisa-
tion Certificate”. The answer to this
question in both applications in the
case of Sheikh Abdullah should have
been ‘no’ and, therefore, answers to
Question 16 in both applidations were
jrrelevant. Sheikh Abdullah had al-
‘ready been given 2 passport. in May
1964, In respect of the appiication in
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ﬂovember 1964, once the policy deci-
sion was taken to grant him a pass-
port, the administrative autnorities,
acting on the precedent already set
in May 1964, ignored ihe irrelevant
entry and issued him a passport.

However, as already stated by me,
fresh instructions are under issue that
applications in which such dubious
entries are made, will not be enter-
tained in future.

The passport application was rece-
ived by the Foreign Secretary in Nov-
ember 1964. It was considered by
Government which took a policy de-
cision to grant the passport and the”
passport wag actually issued by the
Regional Passport Officer, Delhi.

Espionage Activities of Pakistan

Shri Yashpal Singh:
Shri Hem Barua:
"9 Shri Kapur Singh:
| Shri R. S. Tiwary:

Will the Minister¥ of
Affairs be pleased to state:

(a) whether his attention has been
drawn to the reported statement of
Chief Minister of West Bengal, that
Pakistan enclave of Dahagram has
been maintaining “surreptitious links
with Pakistan mainland”;

(b) if so, the reasons for not detect-
ing such espionage activities of Pakis-
tan; and

(c) the action taken by Government
to unearth such destructive activities
of Pakistan in India?

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir.

*743

External

(b) and (c). The Government of
West Bengal are not aware of any
espionage activities. There was con=-
centration of Pakistani forces within
Pakistan territory near Dahagram and
illegal movement of Pakistani
nationals between Dahagram and
Pakistan mainland through Tinbigha.
The State Government intensified
patrolling in the Tinbigha area to
prevent such anauthorised movement
and this led to the unprovoked firing
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by Pakistanis on the Cooch-Behar—
Rangpur border.

Postponement of Peace Talks In
" Nagaland

(Shri P. R. Chakraverti:
744 J Shri P, C. Borooah:
) Shri Yashpal Singh:
 Shri Hem Barua:

Will the Minister of Extermal
Aflairs be pleased to state:

(a) whether the Naga Hostiles have
asked for postponement of the peace
talks to enable them to consult Mr.
A. Z. Phizo on the issue of “Nagaland's
voluntary association with India”;

(b) whether Government have taken
any decision with respect to the Naga
Hostiles' request for facilities to con-
sult Mr. Phizo;

(c) whether the Naga Hostiles are
reluctant to carry passports issued by
the Govern'ment of India and send
representatives to London to meet
Mr. Phizo there; and

(d) whether there is a proposal for
a meeting in Burma?

The Minister of Extermal Affairs
(Shrl Swaran Singh): (a) In a letter
addressed to the Peace Mission dated
March 16, 1965, the Underground had
stated that the go-called Federal Gov-
ernment of Nagaland was anxious to
have consultations with Mr. Phizo,
President of the Naga National Coun-
cil and for this purpose, they would
like the Burmese Government to be
asked to allow Mr, Phizo to come to
Burma where their representatives
could meet him. The letter also said
that the delegation wanted to assure
the Peace Mission of their continuing
efforts to find w peaceful political
solution and it reiterated the sugges-
tion that was made at the last meet-
ing at Khensa on February 24 that
the suspension of operations may be
extended for a longer period. The
Peace Talks, it was suggested, might
be postponed indefinitely till they
had been able to consult Mr. Phizo.
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Qur delegation hag informed the
Peace Mission that we would not
agree to any indefinite postponement
of talks and extension of the suspen-
sion of operations must be fully dis-
cussed at the next conference session
at Khensa.

(b) Our delegation has, in reply,
informed the Peace Mission that, in
so far as Mr. Phizo is known to have
relinquished Indian nationality, there
was nothing that we felt we could do
to assist him to go to Burma,

(c) The Peace Mission bhad, in
December, 1964, approached us to
enable some of the Underground lead-
ers to trave] to London. We had
made it quite clear that they could
only do so as Indian nationals on
Government of India passports. We
have thereafter not been asked for
any passports by them.

(d) Beyond what is stated in ans-
wer to (a) above, the Government of
Indra has no other information of any
proposal for a meeting between Phizo
ang the Underground.

Mangla Dam

Dr. L. M. Singhvi:
Shri Raghumnath Singh:
| Shri Yashpal Singh:

*745. < Shri P. R. Chakraverti:
Shri Hem Raj:
| Shri P. C. Borooah:
| Shri Sidheshwar Prasad:
Will the Minister of External

Affairs be pleased to state:

(a) whether Government of India
are aware that W.AP.D.A, Pakistan's
Development Agency has officially an-
nounced that the height of the Mangla
Dam is to be raised from 378 to 418
feet;

(b) the consequences of such a
move to the land and people on the
Indian side of the cease-fire line in
Kashmir;

(c) whether it is permissible for
Pakistan to raise the height of the
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Dam without any consultation with

the Government of India under the
Indus Water Treaty; and

(d) the steps, if any, Government
propose to take to avert and counter-
act the danger and damage which may
arise from raising the height of the
Dam on the side of Pakistan?

The Minister of External Affairs
(Shri Swaran Singh): (a) A news
item to this effect was noticed in the
Pakiston press.

(b) Does not arise, since the news
item has been contradicted by the
Chairman of the Water and Power
Development Authority, West Pakistan.

(c) There is no reference to the
Mangla Dam in the Indus Water
Treaty. In fact, in the past India has
protested to the Security Council
against its unlawful construction by
the Pakistan Government.

(d) Does not arise.
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Unemployment in Orissa

1899. Shri Rama Chandra Mallick:
Will the Minister of Labour and Em-
ployment be pleased to state:

(a) whether Government have
sponsored any scheme to tackle the
problem of educated unemployment
in Orissa State during the Third Plan
period; and

(b) it so, the details thereof?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a)
and (b). The wvarious development
schemeg in operation in different
States under the Five Year Plans are
designed to improve the employment
position of educated as well as other
employment seekers,
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Purchase of Vehicles for carrying Mail

1900. Shri Chuni Lal: Will the
Minister of Communications be
pleased tp state:

(a) whether it is a fact that heavy
vehicles were purchaseq in replace-
ment of light vehicles for carrying
mail in Delhi during the last § years;

(b) if so, the nurmber of these vehi-
cles;

(c) the manner which the light
vehicles were disposed of after pur-
chasing the heavy wvehicles;

(d) the reasons for replacement; and

(e) the expenditure involved in this
behalf?

. The Deputy Minister in the Depart-
ment of Communications (Shri Bhaga-
vati): (a) No, Sir.

(b) Does not arise.

(c) The light vehicles were dis-
posed of through the Director General
of Supplies and Disposals. No heavy
vehicles were purchased in lieu there-
of.

(d) The replacement of light vehi-
cles were ordered, as their further
operation hag become un-economical
due to normal wear and tear.

(e) The expenditure incurred in the
purchase of light vehicles in replace-
ment of the condemned ones was
Rs. 3,37,236 as 21 light vehicles had
to be replaced by new light vehicles.

Cantonment Electoral Rules, 1945

[Shri A, V. Raghavaa:
1901 Shri Pottekkatt:

Will the Minister of Defence be
pleased to state:

(a) whether there is any proposal
to pevise the Cantonment Electoral
Rules, 1945, in line with the Rules for
Election to State legislatures; and

(b) if so, when the revised rules
will come into force?
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The Deputy Minister in the Minis-

try of Defence (Dr. D. S. Raju): (a)
Yes, Sir. The proposed amendments
to Cantonments Electoral Rules, 1945,
inviting objections and  suggestions
were published in the Gazette of India
Notification No. SRO 60, dated the
13th February, 1985.
. (b) The objections and suggestions
received are under consideration and
the Cantonments Electoral (Amend-
ment) Rules, 1965 will come intg forece
as soon as the same are finalised.

Soldiers’, Sailors’ and Airmen’s Boards

S Shri A. V. Raghavan:
19023 Shri Pottekkatt:

Will the Minister of Defemce be
pleased to state:

(a) whether the Administration of
Delhi and the State Governments of
Gujarat and Maherashtra have not so
far issued orders to make the District
Soldiers’, Sailors’ and Airmen’s Boards
permanent;

(b) if so, the action Government
propose to take to make these Boards
permanent; and

(c) the number of years for which
these Boards have been functioning in
the above territories?

The Minister of Defence (Shri ¥. B.
Chavan): (a) They have accepted
the scheme in principle but have not
issued the necessary orders as some
points of detail are yet to be settled.

(b) They have been asked to ex-
pedite the issue of the orders.

(¢) In Maharashtra since 1948; in
Gujerat two Boards since 1946 and
one Board since 1951; in Delhi since
1954.

Nepal Ban on Himalayan reaks

Shri Ram Harkh Yadav:
Shri Yashpal Singh:

1903. ' Shri Yudhvir Singh:
Shri Krishnapal Singh:
Will the Minister of Extiernaj

Affairs be pleased to state:
(a) whether it is a fact that the
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‘Nepal Government have closed the
Himalayan Peaks to foreign Expedi-
tions;

(b) if so, the reasons therefor; and

(¢) its reaction on India?

The Minister of External Affairs
(Shri Swarap Singh): (@) The Gov-
ernment of Nepal have announced

that pending further decisidh no new °

permits to climb mountain peaks in
Nepal will be granted.

(b) The Nepalese announcement
states that the reason for this deci-
sion is the gifficuty of communica-
tions with the expeditions in moun-
tain regions.

(c) The Indian expedition ty climb
Mount Everest, already in Nepal, js
not affected.

Defence Study Team from Canada

[Shri Ram Harkh Yadav:
1904 Shri Kanakasabai:
") Shri M. N. Swamy:
| Shri Kolla Venkaiah:

Will the Minister of Defence he
pleaseq to state;

(a) whether a study team from
Canada’s National Defence College is
visiting India presently; ang

(b) if so, the main object and the
outcome of its wvisit?

The Deputy Minister in the Minis-
try of Defence (Dr. D. S. Raju): (a)
ang (b). A party of 18 consisting of
Directing Staff and student-officers
of the National Defence College of
Canada visited India from 22nd to
27th March, 1965.

Such parties from Defence Colleges
visit various countries every year to
enable student-officers to broaden
their outlook. While India is ineluded
the itinerary of the National Defence
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College of Canada, Imperial Defende
College of U.K., National War College
of US.A. and the Nationa]l Defence
College of Thailand, teams from our
National Defence College have also
been visiting neighbouring countries.

Rehabilitation Repatriates from
Burma ang Ceylon
J Shri M. P, Swamy:
19051 Shri P. C. Borooah:
Will the Minister of Extiernal

Affairs be pleased to state:

(a) the total number of repatriates
from Burma and Ceylon who hawve
been allocated to Madras State for re-
habilitation;

(b) the number of repatriates who
have not sg far been rehabilitated:
angd

(c) the present programmes, if any
either by Central or State Govern-
ments for their rehabilitation?

The Minister of Externa] Affairs
(Shri Swaran Singh): (a) About 34,100
repatriates from Burma had arrived
in Madras State by 21st March, 1965.
No allocation to States have been
made. It is, however, expected that
the ms.jority of repatriates from
Burma and Ceylon would like to settle
in Madras State. )

The Prime Minister has said that
this problem would be dealt with as
a national one,

(b) Repatriates from Burma are in
various stages of rehabilitation. Tt
can be stated, however, that roughly
15,000 repatriates are in transit camps
at present.

No Indian repatriates have as yet
arrived in India from Ceylon under
the Agreement of Uctober, 1964,

(c) In reply to Starred Questions
Nos, 2 and 16 dated 7-9-1964, @ de-
tailed statement was placed on the
Table of the Lok Sabha listing among
other things the main facilities given
by the Govermment of India to Indiang
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returning from Burma for their reha-

bilitation. Plans in regard to rehabili-

tation of repatriates from Ceylon are

under consideration.

Grants for Disabled INA Personnel

1906. Shri Ram Harkh Yadav: Will
the Minister of Defence be pleased to
state:

(a) whether Government have ord-
ered for lump sum Grants to the
Indian Army Personnel who were dis-
abled and persons dependent on those
who died while serving in the Indian
National Army;

(b) if so, the details of the Grants;
and

(c) the terms for the eligibility of
the said Grants?

The Deputy Minister in the Minis-
try of Defence (Dr. D. S. Raju): (a)
Yes, Sir.

(b) Lumpsum Grants which range
from Rs. 400 to Rs. B00 will be paid
to the disabled personnel &nd the
dependents of deceased personnel, at
the same rate in each individual case
ag was sanctioned to them under orders
issued in 1949

(c) Only Indian Nationals who were
alive on the date of issue of Govern-
ment orders viz., 24th December 1964,
are eligible for the lumpsum Grants.

German Engineering School in India

1907. Shri Ram Harkh Yadav: Will
the Minister of External Affairs be
pleased to state:

(a) whether it is a fact that the
Wuertheni Barg State in Federal
Republic Germany is planning to start
a new Engineering School in India;

(b) if so, whether the details for
the school have been worked out;
and

(c) the approximate cost for raising
the Institution?

The Minister of External Affairs
(Shri Swaran Singh): (a) Yes, Sir.
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The Government of Baden-Wuert-
temberg State in the Federal Republic

of Germany has decided to offer a
Technical Training School to India.

(b) and (c). The details are being
worked out.
Rates of Pension in Military Nursing

SBervice

1908. Shri Ram Harkh Yadav: Will
the Minister of Defence be pleased to
state:

(a) whether rates of pensions of
the Military Nursing Service Officers
have been revised;

(b) if so, the rates of the revised
scale: and

(c) the time of enforcement
conditions of eligibility?

The Minister of Defence (Shri Y.
B. Chavan): (a) Yes, Sir.

and

(b) The reviseq rates of reliring
pension of officers of the Military
Nursing Service are as under:—

Rank for retiring Standard Standard
period pension
"Years Rs.p.m.
Captain . 20 175
Major 22 275
Lt. Colonel 24 375
Colonel (Chief Princi- 26 525
pal Matron)
Colonel (Command 26 450
Principal Matron)
Brigadier (Matron-in- 28 575
Chief) .
(¢) The revised rates of pension

have effect from 1st October 1961, i.e.,
they apply to all MNS officers gov-
erned by the New Pension Code who
retired/retire on or after that date,
except that in the cases of Colonel
(Command Principal Matron) and
Brigadier (Matron-in-Chief), which
were sanctioned from 11th Decem-
ber 1962 only, the effective date is
11th Deceriber 1964
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The conditions of eligibility for
drawal of retiring pension by officers
of the Military Nurasing Service
under the New Pension Code have
not been changed, and are briefly us
follows:—

(1) The officer should have put
in a minimum period of 20 vyears
qualifying service; or 15 years com-
missioned service, in the case of a
Tlate entrant’, i.e, an officer who is
retired on reaching the uge of com-
pulsory retirement and whose total
qualifying service iz less than 20
years.

Written Answers

(2) The retiring pension is asses-
sed on the substannve rank held by

the officer on her réfirement provid- ~

ed that it had been heéld for at least
two years. If the substantive rank
had been held for less than two
years, the retiring pension is assess-
ed on the next lower substantive rank.

(3) if an officer's qualifying service
is lesg than the gstandard service
period, the amount pf retiring pen-
sion is the standard retiring pension
for the rank reduced by one deduc-
tion, according to the table below,
for each year or part of year of the
d&ﬂw.-—

Retiring pension Rate of
deduction
Rs. pm. Rs. p.m.
£75 to 401 . ' . - 15
400 t0 30T . . : 10
300 to 201 . . . E
200 and below 2-50

Deductions are made sucessively
until the number of deductions to be
made has been completed; and each
deduction in turn is mt the rate app-
ropriate to the amount remaining
after the preceding deduction.

(4) An officer who is a “late ent-
rant” is granted a proportionate pen-
sion assessed as follows:—

Number uf years of ifying Service;
Standard service period for the rank.

Standard retiring pension of the rank.

APRIL 35, 1965
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ufgsifdt ¥ Fowar & ammdy
wegfaeet a1 wrf faefm mgraar &
ot a7 TG | ’

(a) 4fF swamm @& Fg =T
T 2 f5 9 TagaREm & T
gfamfaEt & oft &g #1 @
ey #1 g & fAl s g1 gufad
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TG F AT W7 AT A
@ e Ay wdw § fa 3
NTAWEAT G 9T HIAET g QA
g

AT TEAT
(=t wieTx Wi aTan

191¢. { &t gww WY wHAT :
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(¥) 1965-66 & (USGATT)
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grar ¢, #15 faffa amee 4@ g0
frT oY smEenr o adt fa=e fear
Frar 3 o o fet searfag erae &
grfq qC S99 &Y HATEAT &Y | TTHET
gras &7 Wl & faaeor a9 2w 97
@ war g, [ife@ ser uHo Eo—
4139/6s] waa & & nf g

Demarcation of Berubari

( Shri D. C. Sharma:
1911 Shri P. R. Chakraverti:
*") Shrimati Maimoona Sultan:

( Shri M. Rampure:
Will the Minister of External Affairs
be pleased to state:

(a) whether Pakistan authorities
have asked for the erection of stone
pillars along the demarcation line in
Berubari; and

(b) if so, the action taken or pro-
posed to be taken in the matter?

The Minister of External Affairs
(Shri Swaran Simgh): (a) Yes, Sir.

(b) We have been advised by legal
experts that the boundary  pillars
cannot be put until the appeal pend-
ing before the Supreme Court against
a judgment of the Calcutta High
Court has been disposed of.

WITARTAA  WHAA

rﬁﬂ!ﬁmﬁﬁfﬂm:
J it s fag
12:9 st 5o e st :
st Il'l!ﬁﬂi:
w7 wfac gt ag a w1 30
war fF
(F) =41 wEEEA FHEA AT
W I dfaw o ¥ fAg el &
faa washt w1 favie wv gFT wiAETd
t
(&) afz gi, a1 faemr ; A2
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() 7w wEs & wiafaa fed
T faeit s &1 = o wfEe
g7

sfawn  wt (st gmaw
WEW) : (F) qar (@). &7 H wown
wHIET W WA F 99, I 5y = @7
& T & "y #Y faRe s
AT 7 41 1 7@ feafa I dwew
SFR I AFig  wemry: fagfaa
AT, S SR frafia w9
e wdt F fE g

() s =¥

“Ghost Calls” on Telephones

( Shri Yashpal Singh:
1913 Shri §. M. Banerjee:
) Shri Bhagwat Jha Azad:
Shri D. J. Naik:

Will the Minister of Communications
be pleased to state: )

(a) whether the Posts and Tele-
graphs Department has been direct-
ed to lodge complaints with the
police against the persons making
“ghost calls” on the telephones and
indulging in wvulgur talk and abuses;
and .

(b) if so, the number of persons so
far apprehended?

The Deputy Minister in the Depart-
ment of Communications (Shri Bhaga-
vati): (a) and (b). According to
the instructions issued by the Posts
and Telegraphs Department for deal-
ing with complaints of “ghost calls”,
steps are to be taken by officers in
charge of Telephone Systems to trace
the telephones originating such calls.
In cases where such calls are traced,
notice is served on the offending sub-
scriber intimating that his telephone
would be disconnected, if a satisfac-
tory explaination is not received with-
in 7 days of issue of the notice, If
the offending subscriber does not
defend himself or agree to take suita-
ble action stopping such calls, action

APRIL 5, 1965
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is taken to discomgect the telephone.
The question of lodging of complaints
with the police against person making
such “ghost calls” is under consider-
ation.

Retrenchment in Ordnance Factories

f‘ Shri P. C. Borooah:
Shri P. R. Chakraverti:
Maharajkumay Vijaya

Ananda:
7 Shri Yashpal Singh:
Shri Hukam Changd
Kachhavaiya:
Shri S. M. Banerjee:
| Shri Daji:

Will the Minister of
pleased to state:

1914

Defence be

(a) whether it is a fact that while
workers have been retrenched from
the Ordnance factories, orders for pro-
duction of defence articles have been
placed with the private factories; and

(b) if so, the extent of retrench-
ment made in the Ordnance factories
during the past one year and how
far the orders for defence items were
diverted to private industries during
the same period?

The Minister of Defence Produc-
tion in the Ministry of Defence (Shri
A. M. Thomas): (a) and (b). There
has been no retrenchment of any
regular worker in the Ordnance Fac-
tories last year or this year.

SUETITATO | ATATHT T AT

(s ®o wmo fydaht :
{ st ®o wo www :
Uit ararerer forg

FIT AT ST TR FAT AT AR
= gar 741 fF ¢

(%) %1 7g &= ¢ f& wreroam
% ‘o A AT, e ¥ A W
gy ATE AT TR & A
o w9 & sy F  foreft ot @ W

1915.



7631
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o w2 grae A afaw e
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% wpre W fad fer s g e
397 favw & favet gre  faa
€ gt w1 gaf ™ ITGET T AG |

(). ‘wwg e et F oA
#r dwmaer w7 & faar @1 @Y
3, afF WA S Al &
|y § uE; sIFTEl T AT
#1579, A AgT § 1
Supervisory Posts in Ordnance Corps

1916. Shri Heda: Will' the Minis-
ter of Defence be pleased to state:

(a) whether Government are exa-
mining any propossl for revision of
the basis of the Civilian Clerical
Supervisory posts in  the Ordnance
Corps; and

98 (Ai) LSD—3.
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(b) it so, when it is likely to be
finalised?

The Deputy Minister in the Minis-
try of Defence (Dr. D. S, Raju): (a)
Yes, Sir.

(b) It is likely to take some time
before a decision is taken by the
Government.

Head Clerks in Ordnance Depots

J Shri Heda:
1917. 1 shri M. R. Krishna;

Will the Minister of Defence be
pleased to state:

(a) the criterion on which posts of
Head Clerks are sanctioned in the
Ordnance Depots and their pay-scale;

(b) whether this ratio and the scale
ure considered appropriate to the res-
ponsibilities and duties of Head
(lerks; and

(e) if not, the steps being taken to
improve upon the existing structure?

The Deputy Minister in the Minis-
iry of Defence (Dr. D. S. Raju): (a)
Posts of Head Clerks are at present
sanctioned on the following basisi—

(i) One Head-clerk Grade II for
every 20 civilian clerks and
one more il the balance of
civilian clerks in the estab-
lishment is not less than 10;
one Head-clerk Grade II,
where the strength of clerks
is less than 20 but is not less
than 10; and
(iii) if the strength of civilian
clerks exceeds 75, one of the
posts of Head-clerks Grade
11 is upgraded to Grade I

(ii)

The pay-scales are as under: —
Head Clerks Grade I—Rs. 335-15-

425,
‘Heag Clerks Grade II—Rs. 210-10-
290-15-320-EB-15-380

(b) and (¢). The existing pay-
scales are considered rdequate. A
proposal to revise the existing ratio
of Head-clerks Grade II is, however,
under examination.
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US. Immigration Laws wrerET & ezfedt | gfaww
1918, Shri D. N. Tiwary: Will the

Minister of External Affairs be pleas-
ed to state:

(a) whether Government are aware
that the President of U.S.A. sent a
proposal to U.S. Congress to amend
the U.S. Immigration laws; and

(b) if so, whether the text of the
zmendment has been studied to find
out whether there is any provision
therein affecting the persons of
Indian origin?

The Minister of External Affairs
(Shri Swaram Singh): (a) Yes, Sir.

(b) Yes, Sir. There is no provi-
sion affecting adversely, persons of
Indian origin.

Teleprinter Service in Hindi

1919, Dr. L. M. Singhvi: Will the
Minister of Communications be pleas-
ed to state:

(a) whether teleprinter services
are being made available in Hindi at
present to any News Agency of News-
papers; and

(b) if so, the extent to which these
services have proved popular?

The Deputy Minister in the Depart-
ment of Communications (Shri
Bhagavati): (a) and (b). Point to
point telegraph circuits capable of
working Teleprinters have been
rented out to Newspapers and News
Agencies. Some of them take tele-
printers also on rent from the Depart-
ment, and others provide their own
machines. Ag far as the circuits are
concerned the script on the keyboard
is not material.

The Department has so far rented
out 16 teleprinters with Devanagri
keyboard to news agencies and news-
papers. Requests for 60 machines
with Devanagari script are pending.

1920. =t fagmat wmiz :
T FEM [T AR HAT Ag T
Fr T 741 fF
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Employment Norms
1921 Jf Shri P. R. Chakraverti:
" 7 Shri P. C. Borooah:

Will the Minister of Labour
Employment be pleased to state:

(a) whether it is a fact that old
employment norms have been revised
and new ones worked out for organis-
ed sectors of economy;

(b) whether employment market
information studies have been extend-
ed to cover the entire country;

(¢) whether Government propose
to undertake studies of labour market
areas in some big citles on the lines
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of the pilot study of Madras Labour
Market Area; and

(d) whither steps have been taken
to study the impact of technological
advance on employment in the light
of the basic policies laid down in the
Five Year Plans?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a)
Yes.

(b) Employment Market Informa-
{ion is at present collected from all
ectablishments in the Public Sector
and all private employers employing
25 or more persons throughout the
country. In addition, information is
being collected from employers em-
ploying 5 to 24 persons in 271 dis-
tricts. The target is to cover all the
districts by the end of the Third Plan
period.

(¢) Yes.
(d) Yes.

Shop Employees Demands

1922. Shri D. C. Sharma: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether the New Delhi Trade
Employees’ Association recently pas-
sed a Resolution urging for an early
decision on the minimum wage and
announcement for an interim relief
for shop employees;

(b) whether the Union hag also im-
pressed upon the need for Provident
Fund and Gratuity benefits; and

(c) the decision taken in this re-
gard?

The Minister of Labour and Em-
;loymt (Shri D. Sanjivayya): (a)
25,

(b) Yes.

(c) As regards fixation of minimum
wages, the Delhi Administration is-
sued on 5th January 1965 a Notifica-
tlon under section 27 of the Minimum
Wages Act, 1948, containing a propo-
sal to add employment in all shops
and establishments covered under the

Delhi Shops and Establishments AL
1954 to the schedule appended to th.
former Act. The proposal will be
finalised by the Administration after
considering the objections and sug-
pestions that may be received. As
regards interim relief demands will
have to be gealt with under the In-
dustria] Disputes Act. The demand
for Provident Fund ang Gratuity is
being examined by the Delhi Ad-
ministration,

Wage Board for Coffee Plantation

1923. Shri P. C. Borooah: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether the Central Wage
Boarq for Coffee Plantation Industry
has submitted itg report; and

(b) if so, its main recommendations
and Government's decisions thereon?

The Minister of Labour and Em-
ployment (Shri D Sanjivayya): (a)
and (b). The Board has made recom-
mendations in regard to the wage
structure of the field workers and the
maistries. Copy of Government Re-
solution accepting these was placed on
the Table of the Lok Sabha on the
22ng February, 1965.

2. The Board has also recommend- .
ed second interim wage increase for
the staff and non-staff categories of
workmen. Government resolution ac-
cepting the recommendations is placed
on the Table of the Sabha. [Placed in
Library, See No. LT—-!MWGS'_I,

A LR, Station at Bhagalpur
f Shri Bhagwat Jha Azad:

194, 3 Shri Yashpal Singh:
Will the Minister of Information
and Broadcasting be pl d to state:

{a) the progress made in the set-
ting up of an All India Radio station
at Bhagalpur (Bihar); and

(b) when it is likely to be com=
migsioned?
The Minister of Information and

Broadcasting (Shrimati Indra
Gandhi): (a) Tt is proposed to set up
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an Auxilisry Centre of All India
Radio at Bhagalpur. The building for
the transmitter is nearing completion.
Equipment is expected {o be received
during the next two months. The
constructior of the building for the
receiving centre has just been com-
menced.

(b) The Centre is expected to bLe
commissioned inlo service by the end
of 1965.

Violation of Safety Laws

[ Shri Prabhat Kar:

1925. £ Shri Indrajit Gupta:
| Shri Mohammag Elias:

Will the Minister of Labour and
Employment be pleased to state:

(a) the names of the collieries and
coal mines which were closed down
under the orders of the Mines De-
partmenrt in 1962. 1963 and 1964 for
violation of various safety laws:

(b) the reasons of such closures and
durations thereof:;

(¢) the number of workerg involv-
ed in each of them; and

(d) the steps taken by Government
in the matter?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a) to
¢). The information is given in the
statement laid on the Table of the
House. [Placed in Library, see No.
LT-4141/65).

(d) Steps are usually taken by the
management to offer alternative em-
ployment to the persons affected by
the order of the Mines Department.
It is only in a few cases that all the
workings are affected by such an
order and persons rendered surplus
have to be laid off or retrenched. In
such cases the Central Industrial Re-
lations Machinery ensures that suck
workmen are paid lay-off compensa-
tion or retrenchment compensation
and notice pay, as the case may be,
in accordance with the provisions of
the Industrial Disputes Act. 1047.
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Babisole Colliery

Shri Prabhat Kar:

Shri Indrajit Gupta:

Dr. U. Misra:

Dr. Ranen Sen:

SHhrimati Renu
Chakravartty:

Shri Mohammad Elias:

1926.

Will the Minister of Labour amd
Employment be pleased to state:

(a) whether the management of the
Babisole Colliery is being prosecuted
by the Mines Department for various
violations of Mines Act and other re-
gulations;

(b) if so, the number of prosecu-
tion cases filed; and

(c) the result thereof?

The Minister of Labour and Em-
ployment (Shri D, Sanjivayya): (a)
Yes.

(b} One case during the year 1088
ang two cases during the year 1964.

(e¢) In the case instituted during
1960, the accused were sentenced to
fine. The two cases taken up in 1964
are pending before the Sub-Divisional
Magistrate, Asansol.

Sclence Education through Radie

1927, Shri R. S. Pandey: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether any scheme for science
education through radio broadcast is
being considered in consultation with
the Ministry of Education; ang

(b) if so, the salient features there-
of?

The Minister of Information amd
Broadcasiing (Shrimati Indira
Gandhir: (a) and (b). There is no
scheme for science education ag such,
but All India Radio regularly broad-
casts 5 number of talks, discussions
and features on scientific subjects,
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Calcutta Dock Labour Boarg

Shri Indrajit Gupta:
1928. {snri Daji:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether his attention has been
drawn to the latest report of the
Auditor-General regarding accounts of
the Calcutta Dock Labour Board;

(b) whether it is a fact that the
said Report reveals serious financial
irregularities; and

(c) if go, the action proposed to be
taken in the matter?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): (a)
Yes.

(b) and (c). The report ig under
examination in consultation with the
Calcutta Dock Labour Board,

Telephone Revenue from Orissa

1929 J Shri Ramachandra Ulaka:
* | Shri Dhuleshwar Meena:

Will the Minister of Communica-
tions be pleased to state:

{a) the total amount of telephone
revenue outstanding at present in
Orissa; and

(b) the steps taken by Government
to recover the same?

The Deputy Minister in the Depart-
ment of Communications (Shri Bhaga-
vati): (a) As on 1-10-1964, a sum of
Rs. 10.19 lakhs was outstanding for
bills issued upto 31-3-1964.

(b) Steps, such as, personal contact
with the defaulting subscribers, re-
course to legal action, where neces-
sary, are taken with a view to secure
settlement, Action hag alsp been taken
to enforce strictly the system of dis-
connection of telephones in respect of
both private and Government de-
faulting subscribers.
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Flying Accidents in NEFA

1930, J Shri Bamachandra Ulaka:
"\ Shri Dhuleshwar Meena:

Will the Minister of Defence be
pleased to state:

(a) the number of aircraft accidents
in NEFA during 1964-65; and

(b) the causes of the accidents?

The Minister of Defence (Shri Y. B.
Chavan): (a) and (b). There was no
IAF aircrafy accident in NEFA during
1964-65 (from 1st Apri] 1964 to 31st
March 1965).

Postal Services in Orissa

1931 S Shri Ramachandra Ulaka:
"7 Shri Dhuleshwar Meena:

Will the Minister of Commumica-
tions be pleased to state the number of
villages covered by postal services in
Orissa till the end of December,
1964 and the number proposed to
be covered by postal service during
1965-667

The Deputy Minister in the Depart-
ment of Communications (Shri Bhaga-
vati): By the end of the First Five
Year Plan itself all the inhabited
villages in Orissa had the facility of
delivery of mails either through the
regular staff of Post Office or through
special mazdoors. The position re-
garding the frequency of delivery ser-
vice as obtaining on 1-3-65 is given
below:—

Frequency of deli-  No. of villages served
very services on 1-3-65

i Y . . 19973
Tri-weekly . 18590
Bi-weekly . 7441
Weekly . . 464
Over a8 week Nil

ToraL . 46467
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Ags repards the extension nf postal
services by opening Post Offices, there
were 14 Head Offices, 349 depart-
mental Sub-Offices, 39 Extra-Depart-
mental Sub-Offices, 4236 Branch Offi-
ces as on 1-3-65. During the year
1965-66, it is proposed to open 240 Post
Officeg in rural areag and 2 Post Offi-
ces in urban areas.

Reservation of Posts for S.C.&S.T.

1932. Shri S. M, Banerjee: Will the
Minister of Defence be pleased to
state:

(a) whether it is a fact that orders
based on Constitutional provisions re-
garding the reservation of posts for
ficheduled Castes and Scheduled
Tribes have not been implemented by
.the Defence Ministry for the civilian
tmployess in the Defence Fstablish-
ments; and

(b) if so, the reasons therefor and
the steps taken to guarantee consti-
tutional protection to the Scheduled
Castes and Scheduleg Tribes emp-
loyees?

The Minister of Defence (Shri Y. B.
Chavan): (a) and (b). Information is
being collected and wil] be laid on the
Table of the House.

Trdu Section in AIR.

1933 J Shri Indrajit Gupta:
"7\ Shri Buia Sipgh:

Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether it is a fact that the All
India Radio has decided to close down
its Urdu Section;

(b) if so, the reasons therefor; and

(¢) whether Government are aware
of the resultant resentment among
Urdu-speaking people?

The Minister of Information and
Broadcasting (Shrimati Indira
Gandhi): (a) No, Sir.

(b) and (c). Do not arise.
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Indian Casualties in Vietnam

1935. Sbri Guishan: Will the Minis-
ter of External Affairs be pleased to
state:

(a) the number of casualties of
Indian Nationals in Vietnam; and

(b) the arrangements made for their
protection?

The Minister of External Affairs
(Shri Swaran Bingh): (a) None.

(b) Actual protection can gnly be
provided by the authorities in North
and South Vietnam. However, Indian
nationals can seek help from Indian
Consulates Genera] in Hanoi and
Saigon in the time of emergency. The
Consulates General are alive to the
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situation and will take necessary
measures to meet the contingencies of
the gituation,
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Acquisition of Land

1937. Shri H, N. Mukerjee: Will the
Minister of Defence be pleased to
state:

(a) whether his attention has been
drawn to the hardship caused by the
delay in the payment of crop com-
pensation anq de-requisition of culti-
vable lands acguired in Panagarh,
District Burdwan (West Bengal); and

(b) the steps being taken in the

matter?

The Minister of Defence (Shri Y. B.
Chavan): (a) and (b), 343 acres of
land ig held under requisition in
Panagarh, Recurring compensation

CHAITRA 15, 1887 (SAKA)
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upto the year 1961-62 has already
been paid to the landowners. The
compensation is assessed and paid an-
nually on the basis of the value of the
crops in the locality.

Assessment of crop compensation
for the year 1962-83 wag received
from the Collector but has not yet
been paid as certain clarifications
were required by the Military Estates
Officer. The matter is under conside-
ration ic consultation with the Col-
lector.

In respect of 1963-64, the assessment
has not been received from the Col-
lector, Burdwan, who has been re-

questeg to expedite.

The question of acquisition/dere-
quisition of the land is under active
consideration of the Government.

Seating of China in UN.O.

( Shri D. C. Sharma:
193g J Shri Yashpal Singh:
Shri Yudhvir Singh:

Shri Kapur Singh:

Will the Minister of External Affairs
be pleased to refer to the reply given
to Starred Question No. 146 on the
23rd November, 1964 and state the
progress made in the proposal by
Cambodia to include the seating of
the People's Republic of China in the
UN.O. in the agenda of the forth-
coming session of the U.N. General
Assembly and the stand taken by
Government of India in this matter?

The Minister of External Affairs
(Shri Swaran Singh): Cambodia had
proposed the inclusion of an item
concerning the seating of the People's
Republic of China in the United Na-
tions in the Agenda of the nineteenth
session of the General Assembly.
However, this item, along with seve-
ral other items on the Agenda of the
Generpl Assembly, wag not consider-
ed due to extraordinary conditions
which prevented the norma] function-
ing of the Assembly, which has now
been adjourned until September 1,
1965,
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Atomic Power Station in Andhra

1939. Shri P. Venkatasubbaiah: Will
:th:lel‘rlme Minister be pleased to

(a) whether the proposal of the
Andhra Government to establish an
atomic power station in Andhra has
been received from the State Gov-
ernment; and

(b) if so, the decision of Govern-
ment in thig regard?

The Prime Minister ang Minister of
Atomic Energy (Shri Lal Bahador
Shastri): (a) and (b). In 1962 a Site
Selection Committee set up by the
Department of Atomic Energy select-
ed three sites for future Atomic
Power Stations, including a site in
Andhra Pradesh. There is however
no proposal, at present to set up an
atomic power station in Andhra
Pradesh.

‘Wri.t:en Answers

Increase in Pay Scales of Army
Officers

1940. Shri Indrajit Gupta: Will the
Minister of Defence be pleased to
refer to the reply given to Starred
Question No_ 434 on 15th March, 1985,
and state:

(a) whether the recent pay increase
of Army Commanders and principal
Staff Officers have brought Indian-
commissioned officers at par with Ex-
King's Commissioned officers of the
same rank;

(b) if not, the extent of the conti-
nuing gap in emoluments of the two
categories; and

(¢) the corresponding position in
respect of pay and allowances of the
Chiefs of Army Staff, Naval Staff and
Ajr Staff? :

The Deputy Minister in the Ministry
of Defence (Dr. D. S Raju): (a) As
stated in reply to part (a) of Starred
Question No., 434 answered cn 15th
March 1085, there has beem no pro-
posal (subsequent to the last revision
in 1982) to revise the pay of Army
officers in general. The Jecisions
taken recently in regard to the pay
of particular senior officers do mot in
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any way alter the present position in

regard to the difference between the

pay of ex-King's Commissioned Indian

Officers and the pay of Indian Com-

missioned Officers in general. Nor

does it bring the pay of the officers

revised near the pay of ex-King's

Commissioned Indian Officers.

(b) The difference in emoluments
at present between ex-King's Com-
missioned Indian Officers and other
Officers (ICOs) of the rank of Lieute-
nant General, is Rs. 1,100 pm, in the
case of Army Commanders.

(c) The difference between the
emoluments of an ex-King's Commis-
sioned Indian Officers holding the
appointment of Chief of the Army
Staff (in the rank of General) and
the emoluments laid down for an ICO
of the rank of General is Rs. 1500,

There was no King's Commissicned
Indian Officer at any time in the
Navy or in the Air Force and con-
sequently the pay and allowances of
such officers have not been laid down.
The Chief of Naval Staf and the
Chief of the Air Staff who hold the
rank of Vice Admiral and Air Mar-

shal respectively (equivalent to the
rank of Lieutenant General in the
Army) are at present in receipt of

pay under special orders (Rs. 4,000
pm. for the Chief of the Naval Staff
and Rs. 3,50 p.m. for the Chief of
Air Staff) plus entertainmant allow-
ance of Rs. 500 p.m.

Central Information Bervice, Grade
v

1941, Shri P. C Boroosh: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether an examination was
held by the Union Public Service
Commission in June, 1964 to select
persons for some posts in the Centralt
Information Service, Grade IV;

(b) it so, the number of posts that
were proposed to be filled in, the
mumber of candidates who
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in the examination and the number of
those who qualified therein; and

(c) the number of persons, if any,
selected on the basis of the examina-
tion results?

The Minister of Information and
Broadcasting (Shrimati Indra
Gandhi): (a) Yes, Sir.

(b) and (c). The number of posts
that were proposed to be filled was
171. Certain persong wno were ap-
pointed to posts now included in
Grade IV of the Central Information
Service between 1st July, 1854 and
16th February, 1959 have recently
been declared, in consultation with
the Union Public Service Commis-
sion, as ‘departmental sandidates’ for
the purpose of appointment to Grade
IV of the Serviee against the 171 ini-
tial constitution wacancies. Certain
other persons who were appointeq to
such posts between 15th February,
1959 and 1st March, 1960 are also
likely to be declared ‘departmental
candidates’. After a Selection Com-
mittee has screened these candidates,
the number of vacancies to be filled
on the basis of the written test held
in June, 1964, will undergo a change.

The number of candidates who ap-
peared in the above test was 590.

The selection on the basis of the
examination has not been 4nalized so
far,

Separation Allowance for Married
Army Personne]

1ogg, J Shri Pottekkatt:
%421 Shri A. V. Raghavan:

Will the Minister of Delence be
pleased to state;

(a) the names of places which have
been notifiled by Government for the
purpese of claiming separatior. allow=
ance for married Army Officers;
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(b) whether gimilar allowanceg are
paid to ‘other ranks’ serving in such
areas; and

(c) if not, the reason for denying
the separation allowance to them?

The Minister of Defence (Shri Y. B.
Chavan): (a) It will not be in the
public interest to give this informa-
tion.

(b) No, Sir.

(¢) Unlike the position in respect
of Defence Services officers who were
entitled to separation allowance even
in the past and whose pay has not
been fixed taking into account the
factor of separation from their famil-
ies, JCOs ang ORg have never been
entitled to separation allcwance and
their pay was fixed having regard to
the fact that, for the greater part of
their service, separation from the
family is normal. Whilz serving in
concessional areas. JCOs and ORs are
given a specia] compensatory allow-
ance in addition to their normal pay
and allowanceg and other concessions.

Press Release on China’s Stand on
Kashmir

1943. Shri P, C. Borovah: Will the
Minister of External Affairs be pleas-
ed to state:

(a) whether Indian mission to the
U.N. has recently issuej a press re-
lease, bringing forth the inconsisten-
cies in China’s stand on Kashmir in
1957 and at present, if so, the precise
contents of the note;

(b) whether any reply has been
received to it from China, if so, the
nature thereof; and

(e¢) the reaction of other Afro-Asian
countries, and the two major armed
blocs in Europe namely those head-
ed by the USSR and the USA res-
pectively?

The Minister of External Affairs
(Shrl Swaran Singh): (a) The per-
manent Delegation of India to the
UN. issued a Press relesse on 16th
March, 1085 on the lines of the protest
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note dated 10th March, 1965 given by
the Government of India to the
Chinese Government. The protest
note of the Government of India con-
cerning the signing of the so-called
Boundary Protocol between Pakistan
and China has already been tabled
in Parliament.

(b) No, Sir.

(c) There have been no statements
from the Governments of Afro-Asian
countries or the Governments of the
USSR and the USA cn the recent
Sino-Pakistan Boundary Protecol.
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U.S. Jet Fighters for India

Shri Raghunath Singh:
Shri Yashpal Singh:
shri P, C. Borooah:

Shri D. C. Sharma:

Shri P. R, Chakravertl:
Shri Madhu Limaye:
Shri Kishen Patinayak:
Dr. Ram_Manohar Lohia:

1945.

Wil] the Minister of Defeane b2
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pleaseq to state:

(a) whether Government cf India
requested the U.S. Government to
supply India with new iype of jet
fighters, and

(b) if so, the reaclion of the US.
Government thereto?

The Deputy Minister in the Minis-
try of Defence (Dr. D. 8. Raju): (a)
Yes.

(b) Reply is awaited.
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Disputes over Trees in Pargwal

1947, Shri D. C. Sharma: Will the
Minister of External Affairs be pleas-
«d to state:

(a) whether Pakistanis attemnted
to cut sheesham trees valued at
thoussnds of rupees from this side of
the border in the Pargwal area in
Jammu;

(b) whether it is a fact that Pakis-
tani authorities have claimed the
trees and the dispute has not been set-
tled; and

(¢) if so, the action taken or pro-
posed to be taken in the matter?

The Minister of Externa] Affairs

(Shri Swaran Singh): (a) to (c). An
enquiry has been addressed to the
Jammu and Kashmir Government

and their reply is awaitad.
Commemorative Stamp

1948. Shri Hari Vishnu Kamath:
Will the Minister of Communications
be pleased to state:

(a) whether a representation has
been received from the “Biplabi Ma-
hanayak Rashbehari Basn Smarak
Samiti”, Calcutta the President of
which is the Chief Minister of West
Bengal, urging that a commemorative
stamp may be issueq in honour of
Shri Basu on the next anniversary of
his birthday; ang

(b) if so, the reaction of Govern-
ment thereto?

The Deputy Minister in the Depart-
‘ment of Communications (Shri Bhaga-
vati): (a) Yes, Sir.

(b) That Philatelic Advisory Com-
mittee could not accept it for issue
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in 19685. The proposal will be consi-
dered later on,

Rescue of Saudi Arabian Piiot

1949. Shri Raghunath Singh: Wil
the Minister of Defence be pleased
to state:

(a) whether it is a fact that on the
23rd March, 1965 two frigates of
Indian Navy, 80 miles off Bahrein in
Persian gulf saved the life of a Saudi
Arabian air pilot after his aircraft
crashed into the sea; ang

(b) if so, the details thereof?

The Minister of Defence (Shri ¥. B.
Chavan): (a) and (b). A Saudi Ara-
bian Pilot, who was picked up by a
Norwegian ship after an  aircraft
crash on 23rd March, 1965, was trans-
ferred at the request of the Nor-
wegian ship to INS Brahmaputra
who immediately closed in for as-
sistence and also rendered first aid.
INS Brahmaputra later proceeded to
the port of Damam and landed the
Pilot with local medical and airport
authorities.

The area around was searched by
INS Brahmaputra and Talwar and two
other civilian aircraft for about 4
hours. Part of the fuselage of the
wrecked aircraft was picked Up
but the seconq occupant was not
traced. The rescue was called oft at
sun-set on 23rd evening, as mo fur-
ther fruitful results were expected.
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The Minister of State in the Minls-
try of Home Affairs (Shri Hathi):
Sir, according to information fur-
nished by the State Government, at
about 5 p. M. on 12-3-65 a Muslim
League Jatha was taken out from
Karmap Kadappuram, Tanur Kozhi-
kode District, to celebrate the victory
of the League candidate in elections.
The jatha proceeded by the main
road and reached the Railway Station
by 98-80 p.M. While returning, the
jatha members decided to take a
shorter route via a place called
Chirakkal The local Sub-Inspector
with a posse of Malabar Special
Police consisting of one Havildar and
three police constables was accom-
panying the jatha in a wvan. Police
pickets were posted at different posts
along the scheduled route. The short
route vig Chirakkal within Tanur
town was not covered by pnlice pic-
*
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at Tanur (C.A) 765 4.
kets as it was not the scheduled
route. When the jatha took its course
along the non-motorable pathway via
Chirakkal, the Sub Inspector with his
men went back to the starting point
at Karman Kadappuram where the
pathway via Chirakkal would lead to
At about 22.00 hours when the jatha
was passing along the pathway, about
25 persons reported to belong to
Bhartiya Jan Sangh and RSS groups
suddenly attacked the jatha from the
rear with knives and sticks. Hearing
a commotion, the Sub-Inspector of
Police, who was on the western side
of the route at the beach, rushed with
his men. When the Sub-Inspector
reached the spot sbout 1-1j2 furlongs
from the beach, four or five of the
assailants attempted to attack him
and to cut him with a sword-like
weapon, The Sub-Inspector ordered
firing in self-defence. The Havildar
fired two rounds at close range in-
juring two of them. The rest of them

fled. Nine members of the jatha
were injured by the attackers. The
injured members of the jatha and

the two persons hit by bullets were
admitted to hospital, where one of
the persons hit by the bullet has
since died. Police reinforcements
were rushed to Tanur and patrolling
was intensified.

Twenty persons suspected to be
involved in the incident have been
arrested and a sword, knives and
sticks suspected to have been used
by the assailants have been recover-
ed. The incident did not have any
serious repercussion and the situation
is quiet and peaceful.

Four cases have been registered im
connection with the incident on com-
plaints made to the Police by Sri
C. M. Kutty, the elected M.L.A,, the
Sub-Inspector of Police concerned
and the two persons injured by police
bullets, one of whom has since died.
All the four cases are being personal-
ly investigated by the Circle Inspec-
tor of Police and, to facilitate the
investigation, the Sub-Inspector has
been transferred.
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Shri U. M. Trivedi (Mandsaur):
Sir, I rise on a point of order, Ac-
-cording to the statement made by the
hon. Minister, it appears that the
police investigation is going on and
some judicial action is being taken.
The matter is sub judice. So, is it
proper on the part of the hon. Min-
ister to make a statement just to pre-
judice the mind uf the judiciary in the
.Jmatter?

Police firing  CHAITRA 15,

Mr. Speaker: In the first informa-
tion report filed with the police the
‘allegations or charges must have been
recorded. The allegation will be con-
‘tained in the statement filed wiih the
police, and the hon. Minister is giv-
ing only that information which has
been filed. This is the stury or ver-
sion of one side. What is proved after-
wards, that will be seen separately
because the court shall have to decide
it. The complainant always goes and
files, what is called, the first informa-
tion report. It only contains what is
-alleged by the complainant; nothing
else. I hope the Minister is only re-
Terring to that report.

Shri Hathi: 1 am not saying any-
thing further than that.

Mr. Speaker: He is referring only
4o the statement that has been filed
with the police.

ot geR WY wEAW T AqH
+T I a7 A7 W aF AW TS BT
T3 FreTer TAT 9T | WT UG A TG &
fir firg afeadt & ag @ w1 ST A
Ty it & faTdl 9T Wg WY T )
wc faret #1 arer o, wfgAra #
st fFar mam . L .

waw wgvew : w9 faqdr off #7

wfed fF aée 7% wrET g5 | IW
T IIWT AfEH AT AT . L .

Shri U. M. Trivedi: 1 have said that
this matter is sub-judice.
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F gug wfeww #o7 7T S F [T
AT 9T 7 T HCHIT FY I @ H
e Wt faet @ fe fawr & e
M AT AR aF FAH I QAR
F farferca gl 4 ogars  ?

st grdt: @S gWT 47 av Ty
g o1 ag W W graenw &
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ot aware fag (F7aT) oW AR
w2 ¢ f forwr gfere ma-gedweT & Mt
FATE 4 IEHT qavEe @) T
A 3 AEHIEE & W T SHEe 0
T M feat A g A @y ?

st grat : IEET IEEC &7 fem
™R

Shri Warior (Trichur): I wish te
know whether any inquiry had been
made into these incidents and, apart
from the police investigation, whether
Government is pursuing the inaiter so
that the tense atmosphere which is
prevailing in Tanur will cease?

Shri Hathi: When the case is tried
by the court of law, all the facts will
be ascertained.

Shri Vasudevan Nair (Ambala-
puzha): Some very responsible peo-
ple, including the Sarvodaya leader,
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Shri Keluppan, have gone there, made
enquiroces and issued public state-
ments alleging dereliction of duty by
the police. May I know whether Gov-
ernment have gone into that and
?vhether they propose to institute a
judicial inquiry about the role of the
police in this incident?

Shri Hathi: All that will Le looked
into.

Shri Vasudevan Nair: I am referving
to the charge against the police.

Shri P. H. Bheel (Dohad): It is re-
ported that the jatha was non-violent.
In that case, why did police resort o
firing and how can it be justified?

Mr, Speaker: That will be
into during the inquiry.

looked

12.10 hrs.

MOTION FOR ADJOURNMENT AND
CALLING ATTENTION TC MATTER
OF URGENT PUBLIC IMPORTANCE

MEETING BETWEEN SHEIKH ABDULLAH AND
CHINESE PRIME MINISTER— (contd)

Mr. Speaker: Shri Swaran Singh to
make a further statement on the re-
ported meeting between Sheikh Abdul-
lah and the Chinese Prime Minister,
Mr. Chou En-lai, in Algiers to which
his attention was called by Shri Hem
Barua on the 1st April, 1965.

st wy fomd (F) : wemw
T, T 9 S A @O g I
srq g s 1 e der 197 ¥
RS AT IR ATATL SATET TG AT
et arie AT & 999, OF @ w0
W & wwa & 1 gafeaa ¥ fae g
f& Wdl WERT B ANV § ST
¥ yyar auma A § afer w@od v
i e g e &
¥ AGT 98 aFaT § | AT AT g
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Chinese Premier (Adj.
M. and C. A.)

& W & yw g awar g | Afe afy
AT €T ¥ T AT Y W g4l
Y, fagi e mrreer e g gEaTeT

T 57 &, s qen & gfaar g
H AR T  fE owe e wa
®9 ¥ 5ot frdaw w37 9 wwfa €

AR AZEY WX § 7g a1 7%
oY 9ge § ag dadr &1 F 6 3w It
T 3T AT A1 W F Uw & <%
IART I 2 qHAT G7 | @A T AY
x faam ag 7Y 47 e F @ ww
o |

ot wq faag ;=19 TR S FEET
A, 39 9T qF T8 Feq A2

WO WERY - B Eaer ag § fw
# 0% & SuTeT A W I T AFATE o

The Minister of External Affairs
(Shri Swaran Singh): Mr. Speaker.
Sir, on the 2nd April I had made a
preliminary statement in reply to the
Calling Attention Notice vregarding
Sheikh Abdullah’s meeting with the
Prime Minister of China, Mr, Cuau
En-lai, at Algiers. A further stale-
ment was promised by Government
today,

Government have since had a full
report from the Foreign Serretary.
The Foreign Secretary arrived in Al-
giers on the 27th March and left on
the morning of the 31st March after
attending the meeting of the Stand-
ing Committee of the Afro-Asian
Conference. Sheikh Abdullah had
also arrived in Algiers on the 27th
March, a few hours before the
Foreign Secretary’s arrival. From
the 27th to the 31st March, very little
notice of Sheikh Abdullah's visit was
taken in the Algiers press and Radio.
It was, however, known that Sheikh
Abdullah, during this period, visited
some officials of the Algerian Govern-
ment.
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On his own request, Sheikh Abdul-
Jah, accompanied by Mirza Afzal Beg,
called on the Foreign Secretary on
the morning of the 30th March, at
our “Ambassador’s residence, Our
Ambassador was also present for
part of the time. Sheikh Abdullah
spoke in his usual vein....

wt wmdhy (fearT) : 9 w9 A
Fama fear+Ti 4, ¥97 297 a2 |
far

Shri Swaran Singh: He also claim-
ed that he had not been saying any-
thing in the course of his vist which
he had not said in India, The Foreign
Secretary told Sheikh Abdullah that
his statements in London and Cairo,
as reported, indicated that while he
criticised India, he had not a word of
criticism for Pakistan and that there
was great resentment in India in
regard to his attitude and utterances
in foreign countries.

Sheikh Abdullah requested an
endorsement on his passport for
Pakistan. The Foreign Secretary

told him that this question had been
considered by Government and thal
it was not felt necessary cr desirable
for him to visit Pakistan at the pre-
sent time and that, therefore, no such
endorsement should be given.

Sheikh Abdullah gave no indication
in his talk with the Foreign Secretary
of the persons he was going to meet.
He gave not the slightest hint that he
had any idea of meeting Premier
Chou En-lai. In fact, Premier Chou
En-lai did not arrive in Algiers until
some hours later on the 30th March.

According to our Embassy in
Algiers, Sheikh Abdullah met Pre-
mier Chou En-lai on the evening of
31st March. We have no information
whether the meeting was at Sheikh
Abdullah’s initiative or Premier Chou
En-lai's, although I notice from a
press statement in Cairo that Sheikh

Sheikh Abdullah and 7660
Chinese Premier (Adj.
) M. and C. A)
Abullah himself requested for the
interview.

There has been criticism that re-
ports had not been received from
Algiers from our Mission or from
the Foreign Secretary who was there.
The fact is that the Mission had kept
us informed about the arrival and
known activities of Sheikh Abdullan
in Algiers, regularly. Telegrams
were sent by our Embassy on 28th
March, 30th March and 1st April and
there have been subsequent tele-
grams since. Sheikh Abdullah met
Premier Chou En-lai in the evening
of 3lst March. The Embassy came
to know of it on 1st April and sent a
cable the same day which was receiv-
ed here only on the afternoon of the
2nd April, after T had made the state-
ment in the House,

Shri Hari Vishou Kamath (Hoshan-
gabad): What is the reason? Was
there any break-down of communi-
cation?

Shri Swaran Singh: The time of the
transit is known.

No cable was received from the
Foreign Secretary regarding the meet-
ing between Sheikh Abdullah and
Chou En-lai for the reason that this
meeting took place after his departure
from Algiers on the 31st March.

Sheikh Abdullah has, since leaving
India, visited Saudi Arabia, UA.R.,
U.K,, France and Algeria. The pat-
tern of his activities and utterances
abroad is well-known. We are satis-
fied that the countries visited by him
are friendly to ws and their
governments have not been influenced
by Sheikh Abdullah into taking a
position adverse to us. His meating
Premier Chou En-!ai and his accept-
ing an invitation to visit China is ex-
tremely objectionable. Sheikh Abdul-
lah’s seeking Chinese support in re-
gard to Kashmir which China has in-
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[Shri Swaran Singh]
vaded and parts of which it is illegal-
ly occupying, amount, in the Govern-

ment's view, tp a highly prejudicial
act.

The Government have decided that
all endorsements on the passports of
Sheikh Abdullah and other members
of his party, other than those neces-
sary for the purposes of Haj pilgrim-
age, will be cancelled focthwith. The
Ppassports themselves will be wvalid
only upto the 30th April, 1965 o en-
able them to complete the Haj, We
are, as usual in such cases, informing
all the governments concerned of this
decision,

Shri Hem Barua (Gauhati) rose—

Mr. Speaker: Shri Madhu Limave.
His name is on the top so far as the
adjournment motion is concerned. If
he wants to say anything, let him say
it,

Shri Hem Barua: What about ihe
Calling Attention notice?

Mr. Speaker: If I admit the adjourn-
ment motion, then I will not allow the
questions on the Calling Attention

Notice. sy wy fomd qaerdd fr wadt
TaHe HY FT FEARATT & | SEHT 44T
L ¢ | fad a1 smedd, aEy
atwara ¥ @ s

oty foaed : @@ & @ A a1
ag § fF o wow awr § e wegeen
¥ QA F1 FEAT IST 47 a1 Wa
HeAT o wgy av fF qR IE® av #
Fr§ AT 4 ¥ 1 A 16 HYS FY
ar § 1 19 arire FY T aur ¥ fire
g AW FoT 79 A qeH daw
st & *g7 5 Sfs s segeer ¥ wor
AT g 9T FTe gafaw w1 o
femr a1 o e sfewfar ¥
Qoo fear qr, wafed g8 ame w5
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¥\ I AR A FEAT A AW A FT
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weaw WA 5 drd wEEEar
%1 % ¥9W T E | A AT EE F
F fa 0

Shri Ranga (Chittoor); What is the
text of the adjournment inotion that
has been given?

Mr. Speaker: I will take the first
one first. It reads:

“To discuss Sheikh Abdullah’s
meeting with Chou En-lai in spite
ot Foreign Minister, Sardar Swaran
Singh's statement in Lok Sabha on
31st March, 1965 and the utter failure
of the Government's policy in grant-
ing the passport and permission 1o
‘Sheikh Abdullah to visit foreign
countries.”

=iy wy fem@ © T T T TEH
%* fau & @ 1 T AmEar § |

weas wgtea | S Mg A
ey o ¥ g% ¥ T @ & I
The Minister of Communications and

Parliamentary Affairs  (Shri Satya
Narayan Sinha): We object to it.

Shri Ranga: Before you go to that
-stage, should we not discuss the ques-
tion whethey it is. . . .

Mr, Speaker: No.

&% fafwer @@ ® &§ W
2 foar a1 W gfag w0 fE o
A T T A G T wS G I

a‘taﬁtﬁﬂﬁiﬁﬁﬁi@
# oad......

..o A ge,  wEfen
KT Ad & AT awdr | T AY v
WA W & SEE @k § ATEw el
+T F|qr gt & 7
98(Ai) LSD—4.

Chinese Premier (Adj.
M. and C.A.)
Now, we shall take up the calling-
attention-notice, and Shri Hem Barua
might put his guestion now,

Shri U. M. Trivedi (Mandsaur): Un
a point of order. In the cuurse of his
statement, the hon. Minister has said
that the countries visited by Sheikh
Abdullah are countries friendly to
India. But can he make a statement
about the friendliness of a country
where at the air-port our reperters
are caught by the neck and Cragged
out of the air-port? Can that coun-
try be called friendly? Will thal not
be a proper point to raise here?

Mr. Speaker: It is for Government,
and not for me to give a decision up-
on.

An hon, Member: Where did it hap-
pen?

Shri U. M, Trivedi: In Cairo.

Mr. Speaker: Now, Shri Hem
Barua. Questions should be only for
clarifications, and they should be
small, short and precise.

Shri Hem Barua: The question can-
not be short; it will be slightly long
but then it will be a shooting one.

On the one hand, the Foreign
Minister of Pakistan says that Pakis-
tan is offering a passport to Sheikh
Abdullah for he is not an Indian
citizen but a Kashmiri Muslim; on
the other hand, quarters close to the
plebiscite front have said that Sheikh
Abdullah’s passport given to him by
the Indian Government permits him
to go to China and it needs no en-
dorsement; it permits him to visit all
the countries in the world except
Portugal.

In the context of this tangled mea-
sure of confusion and political betra-
yal, may I know (a) the reaction of
Government to the statement or
announcement made by the Foreign
Minister of Pakistan that Pakistan is
willing to give a passport to Sheikh
Abdullah to enable him to visit

i
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[Shri Hem Barua]
-China, and (b), whether it is a fact
that the Indian passport given to
Sheikh Abdullah is an omnibus one
‘and permits him to visit China also,
and (c) whether our Government
have lodged any protest with the
Algerian Government for playing
host to Sheikh Abdullah, tnereby
giving him an opportunity to indulge
in anti-Indian propaganda and at the
same time bearing the expenses as
for a State guest....

Mr. Speaker: There would be one
difficulty. I might just tell the hon.
Member about that. If the answer is
not precise, I shall not be able to
compel the hon. Minister to give a
precise answer, when the question is
so long, involved and long-winding.
If the hon, Minister answers only a
part of that, that alone would sacrifice.

Shri Hem Barma: No, I have only
put parts (a), (b) and (¢) in my
question and the hon. Minister is
intelligent enough to answer all of
them; 1 know that.

. Shri Swaran Singh: We have seen
the statement of the Foreign Minis-
ter of Pakistan where he has said
that Pakistan would be prepared to
give a passport to Sheikh Abdullah.
It is for Sheikh Abdullah to decide
as to whether he wants to accept
Pakistani nationality and wants to
get a passport from them, and if he
does that, then he does something

Shri Hem Barua: May I point out...

Mr. Speaker: Order, order. The
hon, Minister might be allowed to
give his reply.

Shri Hem Barma: The Pakistan
¥oreign Minister says that Sheikh
Abdullah is not an Indian national.

Shri Swaran Singh: The hon. Mem-
ber wanted to know our reaction, but
he is not prepared to listen to our
reaction.

APRIL 6, 1865
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If he takes that step, then he takes
the consequences, and we know how
to deal with it.

The second question that we had
asked was this. The hon. Member
had talked of confusion and political
betrayal....

Shri Hem Barma: No, it was not

that. I gaid ‘quarters close to the
plebiscite front'.

Shri Swaran Singh: There may be
confusion in the mind of the hon.
Member, but there is no confusion on:
this side, I can assure him of that.

Shri Hem Barua: You are confused
totally; do not talk rot. (Interrup-
tions).

Mr. Speaker: Order, order; motives
should not be attributed. This is
to much....

Shri Hem Barua: You are confus-
ed; you are betraying the interests of
the country. Here is a group of
people who are betraying the inter-
ests of the country and who are say-
ing that there is confusion on our
side.... (Interruptions).

Mr. Speaker: Order, order. Motives
should not be attributed. This is too
much. This cannot be tolerated.

Shri Swaran Singh: I strongly ob-
ject to any such thing. Merely be-
cause he shouts, it does not mean...

Shri Hem Barma: I am very clear
in my mind, so far as Sheikh Abdul-
lah is concerned.

Shri Swaran Singh: I must make it
clear that we cannot listen to this
sort of thing. It is absolutely against
the spirit of any parliamentary sys-
tem.

Shri Hem Barua: When I talked of
confusion and political betrayal I was
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talking of betrayal by Sheikh Abdul-
lah. But here is a man who thinks
like this, and if he thinks that the
cap fits him, let him put it on....

Shri Harish Chandra Mathur
(Jalore): Can this go on in this
manner? The hon. Member is saying
‘Here is a man' and all that. He has
only the right to say that Govern-
ment are confused; and Government
nave no right to tell him that his
question is confused, What is all this
about? It is for you to consider. No-
body will tolerate this kind of thing.

Shri Hem Barua: When I was re-
ferring to confusion and political
betrayal, I was not referring to Gov-
srnment but to Sheikh Abdullah.
(Interruptions).

Mr. Speaker: Order order. Would
he not obey my orders? Let him
resume his seat....

Shri Harish Chandra Mathur: At
least, there should be respect for each
other.

Mr. Speaker: The hon. Member
should resume his seat. Would he
continue jn this manner, flouting the
authority of the Chair?

I am asking him again and again
to listen patiently, but he is not doing
that; he is not prepared to listen at
all. He had put such a long ques-
tion....

Shri Hem Barua: I said that Sheikh
Abdullah was confused. Why should
the hon. Minister think that I had
sa‘d that he was confused?....

Mr, Speaker: Order, order. 1 can-
not allow things to go on in this
manner. He should listen paticatly.

Shri Hem Barua: I did not say that
the hon. Minister was confused. I
said that Sheikh Abdullah was con-
fused.

Shri N. C. Chatterjee (Burdwan):
What Shri Hem Barua was suggest-
ing was that Sheikh Abdullah was

Chinese Premier (Adj.
M, and C. A.)
guilty of political betrayal. But the
hon. Minister had misunderstood him.

Shri Hem Barma: After all, this is
the Indian Government.... (Inter-
ruption).

Mr. Speaker: Order, order.

The hon. Member must realise that
even if he had said that Sheikh
Abdullah was confused, and he had
referred to Sheikh Abdullah, still if
the hon. Minister says that if there is
any confusion then it is on the other
side, what objection should I take to
it? Is it not usually said here that
the one side is confused or the other
side? 1s it something wvery extra-
ordinary which has been said just
now? Why should there be so much
of excitement at this moment on this
simple answer?

Shri N. C. Chatterjee: Both are
confused.

Mr. Speaker: Both are confused?
Then he is all right in what he sayas

Shri Swaran Singh: This answers
part (a) of his question after the long
preamble.

In part (b) of his question, he
wanted to know whether the pass-
port that had been issued to Sheikh
Abdullah was an omnibus cne and
whether on that passport he had got
the facilities for travel to China. T
might say that that is incorrect, and
for the information of the hon. Mem-~
ber, I would refer him to the detail-
ed reply that I have given to a star-
red question today, wherein all these:
facts are clearly stated, starred ques-
tion No. 742 there I have mentioned
the countries for which his passport
is endorsed; and the names of China
and Pakistan are not there; there is
no omnibus passport as has been:
mentioned by Shri Hem Barua,

Shri Hari Vishas Kamath: Did he,
in his application for a passpurt, ask
for an endorsement for China or not?
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Shri Swaran Singh: He never
‘made any application and he never
-suggested at any stage either in writ-
ing or orally that he wanted to go
to China,

Part (¢) of his question was whe-
‘ther we had protesteq to the Gov-
-ermment of Algeria. I would strong-
ly appeal to him and to other Mem-
bers of this House that our relations
with the Government of Algeria are
~very friendly. There is no question
of protesting to  Algeria, The
Algerian Government has adopted a
correct attitude. And if I may say so,
all this publicity is given here only,
‘but in the Algerian press, very little
notice was taken of it. President
Ben Bella and the Foreign Minister
-of Algeria did not even grant him an
-audience. It is true that at some
'social function Sheikh Abdullah did
have some chat with President Ben
Bella bui no interview even was
granted by President Ben Bella or by
‘the Foreign Minister.

You must have seen, Mr. Speaker—
I am sure hon. Members must also
have seen—that the Algerian Am-
bassador to India made a very clear
staterment that the Government of
.Algeria is not at all involved in what
Sheikh Abdullah has been saying. In
the face of all this, 1 would appeal to
hon. Members not to say things
which might even in the slightest
degree impair our f{riendly relations
with a country like Algeria,
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Shri S, M. Banerjee (Kanpur):
May I invite the attention of the hon.
Minister to a news item appearing
in the Hindustan Times to the effect
that during his stay there, Sheikh:
Abdullah himself is understood to
have rang up Shri Jha and met him.
He explained his statement and meet—
ing with the Chinese Premier, Chou
En-lai. 1 would like to know whe-
ther it was in the knowledge of
Shri Jha, and whether Sheikh Ab-
dullah had made it abundantly clear
that he was going to meet Mr. Chou:
En-lai? If so, what steps were
taken by Shri Jha in advance, when:
he knew it, to persuade him not to
do so or tell him that he was doing
something which was no’ in the in—
terest of the country? I would ke
to have a clear answer.

Mr. Speaker: This reply have beem:
given.

Shri S. M. Bamlerjee: This has not
been answered.

Shri Swaran Simgh: I made a clear
statement that no mention at all was
made when Sheikh Abdullah met our
Foreign Secretary, Shri C. 5. Jha,
that he was going to meet Mr, Chow
En-lai or that there was any like-
lihood of any such meeting.

Shri §. M. Bamerjee: Here the

news item says that he rang him
Mr. Speaker: The Minister denies

all that,
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.Shri Daji (Indore): Though it is a
‘fact that after two or three days of
anxiety expressed in the House, the
‘Govermrment has been pressurised in-
‘tp an action which is more decisive
‘than its performance in the days
previous to that, I would like to
‘know (1) whether Government was
not aware of the faect that Shri Jha
would be leaving Algiers before the
.actual meeting between Sheikh
Abdullah and Mr. Chou En-lai, which
‘made it say that he would bring
first-hand  information about the
meeting; (2) whether when the entire
country and Parliament was waiting
for Shri Jha to arrive, he sojourned
at Vienna and Beirut, whether the
Government wag aware that he
would break journey at these places,
when the whole House and the coun-
try were waiting for information;
and (3) whether the Embassy knew
nothing of the visit, even after the
visit, and could send a cable only on
the 1st and not earlier.

Wr. Speaker: That is what he said.

Tho TR RAVET M&ar : fob srArd
§ & 0T wwaw § F6 a8 e 3 AAT
7% FCHTT € B A4 |

Shri Daji: Why? That is what 1
want to know.

Lastly, as the matter has agitated
the country, 1 request you to direct
him to lay the passport on the Table
of the House so that we can examine
it.

Shri Samnani (Jammu and Kash-
mir): Why not Sheikh Abdullah
himself?

Shri Swaran Singh: 1 do not ac-
cept that we have been pressurised
to make a clear statement, The only
thing we wanted to avoid—and I
would repeat, we would avoid—is to
take action on the Basis of press
statements. The gquestion of Shri

APRIL 5, 1965

Sheikh Abdullah and
Chinese Premier (Adj.

M. and C.A.)
Banerjee itself shows how difficult
and bad it is tp take action on mere-
ly on the basis of a pres report.
Therefore, it was necessary for us to
have the clear facts before we took
a decision. That decision has been
taken. There is no question of pres-
surisation.
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As regards Shri Daji's questions, he
asked whether Government was not
aware that Shri Jha was not in Al-
giers when the meeting took place.
We were not aware that he was not
present because we did not know
the time of the meeting between
Premier Chou En-lai and. . .

Shri Daji: The whole country and
Parliament was kept waiting. Is this
how Parliament should be treated?

Shri Swaran Singh: It is a fact,
and I have mentioned this in the
‘main statement, that he did meet the
foreign office officials of the Govern-
ment of Algeria and he also met
Sheikh Abdulkah. Even in retros-
pect, I can say it was necessary for
us to wait for Shri Jha's return so
that we might place the entire facts
before the House.

As regards the second point he
made, about his sojourn, his pro-
gramme had already been finalised.
We must also remember that the air
services to Algiers are via Europe.
There are no direct flights, and if
he stopped over to take the plane,
there is no question of any sojourn.

Shri Daji: Let him not avoid ‘he
questions. You always insist on a
clear reply.

Shri Swaran Singh: I would like that
the hon. Member should not unneces-
sarily say things against service
people who have not got the right to
come here and defend themselves.
These are matters of detail.

The third question that has been

put is. . ..
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Shri Ranga: The second queslion
ijtself has not been answered proper-
Iy.

Shri Swaran Singh: . . . about the
meeting. I have said in the statement
that the fact of this mesting between
‘Mr. Chou En-lai and Sheikh Abdullah
did not appear in the Algerian press.
It was not even on the Algrian radio,
‘but somehow or other we have taken
.greater notice of this fact.

ﬁ’tﬂ'ﬂ"ﬁwﬁ" B rced I -CIE LG
w0 FAT § 7 o §ETC AGATd § q9
Wﬁtﬁ'fa,aﬁfmaﬁﬂﬁm
Y o # L

weaw wgYaw ;. earae § H
s 71 ag #1% aowr @ g e o
e wE Y FT A 2 @ 8,
3@ @Y HT I HY ST AT | 7T
T T T A AB w9,
& ag @ auE § W A &, afew
ﬂzmaﬂmafﬂm.ﬁimm
7T &, @ AT wHEE T q° 7

o TR wAYEY wifgan : ag T
< T & T AR, T T e st
¥ @ AW § T W FE
U GG

weaw WEWa - § A AR ¥
S ¥ Frf anew A g | T
e agt W e § | # 78 9w
A FT aFAT (% T T AT THAE
=TT I

Shri Swaran Singh: ] have given
all the relevant facts zbout the issue
of the passport.

Shri Daji: On a point of protection.
My question has not been replied. You
always insist on a clear reply. It iz not
a question of changeover of planes.

Sheikh Abdullah and 7676
Chinese Premier (Adj.
M. and C. A.)

1 will put the gques-
Shri

Mr. Speaker:
tion. The question is whether
Jha stayed at those places for the
time that was required to catch the
next plane only, or whether he had
a programme there to stay and did
some official work or non-official
work, whatever it be. '

Shri Swaran Siagh: The program-
me was known to us even beforehand,
and we did not send any instructions
to him that he ‘should change his pro-
gramme.

Shri Daji: I want your protection. 1
rise on a point of order. and on &
point of privilege. After ail, the
entire Parliament and the entire naticn
was told that Shri Jha would be com=
ing that evening or the next morning.
The entire nation was almost held to
ransom and was expe:ting Shri Jha
to come back. Parliamenl was  Te~
peatedly told that the Government
could not move in a important matter
like this without his arrival, that they
were not able to move till he came
back. In view of this, 1 say that
Parliament cannot be treated in this
way. The impression given was that
he was coming post haste, and nOwW
we are told that for two days he was
allowed to sojourn, doing shopping
and all that.

Mr. Speaker: Order, order. No un-
necessary motives should be imputed.
How does he know it was for shop-

ping?

Shri Daji: There was no other busi-
ness.

Mr. Speaker: I would not allow un-
necessary imputations.

Shri Ranga: I would like to make a
submission. The other day, as you
know, I took some part in helping the
Government in onr esmmon effort to
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[Shri Ranga]

persuade you to grant time for the
Government to obtain information
from Shri Jha on the ground that
Shri Jha was speeding tack to
India, and that he would be
able to give full information. Now
that he has come back, it looks as
if the additional information he has
given does not seem to be very
much. Anyhow, he has come back.
Was it right for the Government, in
regard to its duties towards this Par-
liament and its responsibilities, that
it should not have taken any special
stops to make him aware of the ur-
gency of this question, to ask him
to cancel his other engagements
which had already been fixed; ex-
plaining to the Governments con-
rerned the reasons why he would be
obliged to cancel his engagements,
and come over here expeditiously
and give that information to this
Govermnent? Merely because the
House was good enough, in its large-
heartedness, to give them three days
time, wag it right for the Govern-
ment to have been so dilatory and so
unconscious of its duties towards the
nation and towards this House, that
it should have the termerity to come
to this House and now say boldly
that they did not give any special
instructions to him to come over to
¥ndia immediately?

Mr. Speaker: Whatever that might
mean, 1 could only get this answer.
Government have said that they have
not given any instructions.

Shri Ranga: I am not concerned
about the answer. I am addressing
it as a matter of privilege also, as a
snatter of decencies in this House,
whether this Government hag shown
proper respect {0 this House and to
the Speaker.

Mr. Speaker: If a matter of pri-
vilege is brought before me, 1 will
see whether on merits it stands.

Shri Ranga: It is open to you to
make a remark agreeing with us

APRIL 5, 1965

Sheikh Abdullah and

Chinese Premier (Adj.
M. and C. A.)

that it was wrong of the Govern—

ment not to have given special ins~
tructions.

Mr. Speaker: At this
cannot express myself,

The Prime Minister and Minister
of Atomic Energy (Shri Lal Bahadur-
Shastri): I do not want to say any-
thing about what Shri Jha did on his.
way back to India.
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moment L

Shri Ramga: You ought to apolo—
gise to the House.

Shri Lal Bahadur Shastri: No,
there is no question of any apology
as such, but the point is that the-
Foreign Minister said that the:
Foreign Secretary would be arriving
here either that evening or the next
morning, and Shri Jha arrived here
as was indicated by the Foreign:
Minister.

Then, the second thing is that there
were two intervening days. They
were holidays, Saturday and Sunday.
If the House was sitting on Saturady,
certainly the Foreign Minister would’
have made the statement on Satur—
day itself. Therefore, it is not quite
fair to suggest that we unnecessarily
delaved it for three days. It was:
because the House did not sit for two-
days.

Shrimati Renu Chakravartty"
(Barrackpore): May 1 submit to
you that according to the statement
of the Minister of External Affairs,
on 31st March, Shri Jha left and ac-
tually the meeting between Mr. Chow
En-lai and Sheikh Abdulla took place
after that. Would it not have been:
in the rightness of things for the
Government to instruct him that he
should find out all the details and
come here, instead of going for three-
days along the route back to India?
That is the main point. It is not &
question of Saturday or Sunday or
anything else. The point is he should
have felt it necessary fo stay an
extra day in Algiers, collect all the
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information and not have taken three
days ta come here. That is the point,

Wt mwwrw feg  (Foar ):ozaw
T F wAAg 4w w7 o4E &
o« f& wa wgen 7 swfr
FeAfad aad “fegratt” ¥ “wnelrdr
ngwary’ fews @0 & ag oA
wigar 7 6w e & S
% 91 o | W §, IE e
oy an vl §—arvn “fggeart”
fralt & o “ofesr sEeEwE
ot 214

oW WEYW :  Ag ST &
wiwm  Afew ¥ awEF AW e
2 1 Y yETWEATC TR

=t werere  wreat (faeee ) ¢
FAATE qEEN & |9 §1 Iq qHAT
nfgd 1

e ARV ;A IR g
T T& | REAW wEE "
/AT 08 |

Wt wEAIT WER 2 9T §
A & warq fear WA =fed |
wrfgT & oy o) AW wEgEAT ® ATY
g

oY gueat . T wATH W A
fear smar sofedr o
wwuW WEWW ¢ WA 9%

fewmy § wifew wEeme AMfew & Ay
|y qaﬁzﬁﬂﬁﬁtﬁra
7T gAY wrew oEeww aﬁﬁw%
" & geft WY ¥ @ g Tl'Tﬂ':ﬁ
waew o gadr @@ A T'W‘TE%
8 wifodt Avc o & 3w RO 7
gAR AR T g "
AU mEEdi w1 AR W fa

CHAITRA 15, 1887 (SAKA) Sheikh Abdulleh and 7680:

Chinese Premier (Adj.

M. and C.A.)
wa fr & q® 793 9 fs ga T arafai
Fqm ded ¥ ¥4 femmer) W
Wt O A% g

it gawrw fAg : W Aw T
WATH FT WATH TG AT AR, A

qH O wAT QoA B A
Ty

WA ARG ;W AT
w9l A9 oar 98, o v
wiem  wiowm afew & #1 wm=a
3, A FHT FATH @A F1 TS
F4 & a1 FwA @ 7—ag W qHET
TERE B

ot qmare fag 0 & fem omw
g w0 At 5 g fewas-
feg 3—@ ww oz ¢ ww gE
Ty Kug o wgar g fe o
¥ WEl W AORTC Y TW 4Tt F FaT
frem e g fr o a & W@
Wogedl ¥ AT qATAT ATRT AT
fow ag R 3w s gEErR I fear
Eic Ut

wenw RERW ;. wg A fear @
?1—fr gwHETT et )

st s et fadw e
Faw F qEaem WX W faw owmwe
& v A owrfady wdw g
g1 Y TEA  menr oawid
W Ag FEI AT FF @ agw A
fRw w4, A ww wegedr ®
qEYE ¥ 9% 4 W AT OgeT e
aiffram & faw o, S # AT §9-
w oagr | fedw wEr A Ao
awe d o agre fe fagw 8%,
ot 1, ®1 @ wege 4w F oW
¥ arfee ® oW g w1 fam
a1 frw & fav ogR soar fdws



7681 Meeting between
(=7 sFrae T wres]
fFar : & o wgar § R oqeen

qreE St qifee S & fag S
wegee #1 fear mar &v @ S
et F HIC Y AT W Ty Ay AT
r§ gaa qreie fear omm g 7
a1 fadw  wieft ag WY qom fF dar
oy FEIE A @A A Fg g fF IR
wEAeaT o ¥ 9@y guE Hd S
NuF @ foar g, Trag a6 g ?
afz gf, 1 5@ o= # 7wy A fot
g7
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“call the attention of the Minister

of External Affairs to the reported
meeting between Sheikh Abdullah

and the Chinese Prime Minister, Mr.
Chou En-lai, in Algiers.’

qIT AT ST B ER A wF AT
gFax £ 7

st wemEie qrelt o § e
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Shri Swaran Singh: No, Sir; no
Minister of the Jammu and Kashmir
Government ever said that it would
not be good to give a passport to
Sheikh Abdullah,

=t W 3% TR : TH JERK 9
qEgE HiIK 5w oA 9T ot e
I I T WA # aafar @ @
g wmmfmr s g T e
A oy A oTF E
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Shri Swaran Singh: Now we know
in retrospect. There was no prepara-
tion for any reception. All the recep-
tion is here, not there.

= TR ¥a® TR nETE
‘T@W,;..,.
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Shri Swaran Singh: No, Sir; no
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St cRTeRTeT ;. AYr agEear

y . In the context of the unreserved state-
il 3 e (m ) ment of of Sheikh Abdullah that ‘I
have not made any new statement

WW  WEWW . ®T I gutside India, that 1 dig not make

9T g 7 in India’, how far were the Govern-

ment justified in extending 10 him faei-
lities of passport beyond the countries
which are included within the Haj pil-
Erimage?

Shri Swaran Singh: In the first ins-
tance, that has nothing to do with
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e
3 -~ ' th ting of Sheikh Abdullah.
g | T .‘ ﬁ ﬁ; = q_ e meeting o 1 ulia
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Mr. Speaker: Therefore, it need net

be answered.
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afafafedi a7 #1f sfrw amar
qEAT B ...
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731 & WYT migear e ft WA o
A amy ey s 6w
T ATT 39 fa9T St g AR F
RINTAG rw s w9t F I AE F
T weT ® A o qaefy
T T RE FE gl WA 3T
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R Aty A 3 & foq fr e
WegedT 1A o A ATH AT WAL AT
g At Erg ¥ i S o &) gE
g Afr v F A ¥ oaEew
Tt € 1 ug Afy g qawT w5
¥ 1 wR fee fy t—Fex & wins
w7 B arfgd

st we femad ;s faom Wi
St 1w fear T g 7

WSS WEAG W I 43 AU |
T AT F g &Y § W A A
THE ) AT IR AT wEEE A
TE |
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weaw AgiEE : e A s e
WTY 45 ATEA| o §UF (Interruptions)

13.03 hrs.
PAPERS LAID ON THE TABLE

(FoUurRTH AMENDMENT)
RuLes

The Deputy Minister in the Minis-
try of Finance (Shri Rameshwar
Sahu): On behalf of Shri Bhagat, 1
beg to lay on the Table a copy uf the
Income-tax (Fourth Amendment)
Rules, 1965, published in Notification
No, 5.0. 1086 dated the 30th March,
1965, under section 296 of the Income-
tax Act, 1961.

[Placed in Library, see No.
4133/65].

INcoME-TAX

LT-
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To W AAVET LA (FREER) :
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AnNUAL REPORT OF NATIONAL PROJECTS
ConstrRUCTION ~ CORPORATION AND
Review BY GOVERNMENT THEREON

The Deputy Minister in the Minis-
try of Irrigation and Power (Shrl
Shyam Dhar Misra): I beg to lay on
the Table a copy each of the fellow-
ing papers:

(i) Annual Report of the National
Projects Construction Cor-
poration Limited, New Delhi,
for the year 1963-64, along
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with the Audited Accounts
and the comments of the
Comptrotler and Auditor
General thereon, under sub-
section (1) of Section 619A
of the Companies Act, i956.

(ii) Review by the Government
on the working of the above
Corporation.

[Placed in Library, see No. LT-
4134/65].

13-034 hrs.

CORRECTION OF ANSWER TO SQ.
NO. 646

FINANCIAL CONDITIONS OF PANCHAYATS

The Deputy Minister in the Ministry
of Commaunity Development ang Co-
operation (Shri B. S, Murthy): Please
permit me to correct the:
statement made by me on 30th March,
while answering a supplementary to
Starred Question No. 646; I stated
that “In Andhra Pradesh, the Gov-
ernment have entrusteq the collection
of land revenue with the Panchayats,
and the report is that cent per cent
collection was made, as a result of
which the panchayats are getting
about Rs. 4000 to Rs. 8000 as com-
mission.” The correct position is that
“In Andhra Pradesh, the Government
have entrusted the levy of cess on
land revenue with the Panchayats.
The report is that cent per cent
collection was made and as a result
some Panchayats were getting about
Rs. 4000—Rs. 8000."
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13.04 hrs.
"_'DMANDS' FOR GRANTS—contd.

Mimvistry OF COMMERCE

~ Mr. Speaker: The House will now
take up discussion and voting on
Demand Nos. 5 to 7 and 115 relating
to the Ministry of Commerce for
which five hours have been allotted.

- Hon. Members desirous of moving
their cut motions may send slips to
the Table within 15 minutes indicat-
ing which of the cut motions they
would like to move. Shri Ranga.

DemanNp No. 5—MINISTRY OF

CoMMERCE
Mr. Speaker: Motion moved:
“That a sum not exceeding

Rs. 33,38,000/- be granted to the
President to complete the sum
necessary to detray the charges
which will come in course of pay-
ment during the year ending the
R1st day of March, 1966, in respect
of ‘Ministry of Commerce'.”

DEMAND No. 6—FOREIGN TRADE
Mr, Speaker: Motion moved:

“That a sum not exceeding
Rs, 9,08,02,000/- be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1966, in res-
pect of Foreipn Trade'.”

Demanp No. T—OtHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF
CommMERCE

Mr, Speaker: Motion moved:

“That & sum not exceeding
Rs. 4,09,31,000)- be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1966, in res-
pect of ‘Other Revenue Expendi-
ture of the Ministry of Com-
merce’.”
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Demano No, 115—CarrrarL OUTLAY OF
THE MINISTRY OF COMMERCE

Mr, Speaker: Motion moved:

“That a sum not exceeding
Rs, 66,08,060)- be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1966, in res-
pect of ‘Capital Outlay of the

)

Ministry of Commerce’.

The demands are now before the-

House.

13.06 hrs,

[Mr. DepUTY-SPEAKER in the Chair]..

Shri Ranga (Chittoor): Mr. Deputy-
Speaker, Sir, I am glad that my hon.
friend the Minister of Commerce was-
able to present India's case as well
as that of other under-developed
countries at the World Conference on
Trade which was held sometime last
year in a very able and efflective-
manner. I fel{ happy, when he ini-
tiated on all our behalf, the demand
of the people in the under-developed
countries and the under-developed
parts of the world for parity in terms
of trade and also for more reasonable
and more just relations between the
present policies for the agricultural
commodities and industrial commo-
dities and semi-industrial commodities
and also the trade between thege
under-developed countries angd the
developed countries. It stands to the
credit of the late President Kennedy
that he should have taken the ini-
tiative in regard to this matter and
helped the world to begin to think
once again about this very important
matter of terms of trade, making them
more equitable between the richer
nations and the poorer mnations.
between the developeq countries and-
the under-developed countries.

—

*Moveq with the

recommendation of the President.
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Secondly, it is also a good feature
~that during the past 10 to 12 years,
-our export trade has come to be
.diversifieq to some extent, which had
not been the case during the wearlier
_decades. It stands to our credit that
-our trade with the democratic part of
the world, even today, continues to be
:a wery major factor in our total
~export trade, import trade and in our
commerce as such, But, at the same
time, to have to depend on them alone
-was running a very great risk. There
-was also the fear felt very anxiously
“by us and by many other nations also
that in their anxiety to modernise
~their industries more and more and
-adopt synthetic products, the western
nations were trying to minimise their
dependence or their contribution to
‘the trade of our country, the under-
developed countries, which have to
-depend so largely for their commerce
upon the export of their agricultural
-commodities and semi-manufactured
goods and raw materials, So, it was
-good that during the last seven to
eight years, the Soviet country or the
communist countries as a whole have
"been able to so develop their own
economy that they could begin to
“trade with other countries, It is not
right for the State Trading Corpora:
tion or for my hon. friend to ask us
‘to be satisfied just because that in
1952 the Soviet exports were only
Rs. 2 crores and today they take so
-gnany times more, At that time, Soviet
Russia was not in a position to make
any exports at all even to Europe, not
to speak of Asia and Africa. But later
.on, their economy was developed to
such an extent that they were in a
position to export to us a large
.guantity of different outputs such as
machines and other manufactures.
So, their capacity also to absorb
imports from us was correspondingly
growing. Therefore, today, we have
.come up—I am not sure whether it is
an enviable position—to a position
of being able to export a large
-quantity of our raw materials, agri-
cultural commodities as well ag handi-
«crafts and some of our semi-manu-
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factured goods also to Soviet Russia
and other countries in South-east
Europe.

I would like to know whether we
are on the safe side in regard to the
particular matter. In any country, it
is the same question whether com-
merce can be pursued independently ot
the foreign policy of the government,
or the social structure for -which the
government stands, whether it is
<pcialistic or Swatantra or whatever
type of social structure that it would
like to favour, So far as the western
countries are concerned, as I said, we
were certainly happy that we had a
very big import and export trade with
them, This trade was and 1is not
likely to upset our social economy in
our country. It woulg be possible
even for those countries to play mis-
chief here with the rupee exchange
as between the different social forces
and political elements in our country.
But fortunately, it has not been
possible for them and our Govern-
ment also has taken steps at an
early stage during our post-inde-
pendence era to see that it would not
be possible for them to make use of
whatever they get for what they sell
to us in order to upset our own social
economy here. But the same thing
cannot be said of our trade with the

communist countries. It was felt
sometime back that, when Soviet
Russia and other countries were

willing to sell their goods to us and
take our goods also, all on rupee
exchange basis, they were doing a
great favour to us. Shorn of political
possibilities, if may appear to be =&
favour, But there are political possi-
bilities also. We have no control over
this money—how and through what
channels they would make use of it
and its effect on our social economy.
True, we have hundreds of crores
worth of PL 480 funds coming here
But that money cannot be used in
any other way than what is sanctioned
by Government. Not a paisa can go
out of it without the knowledge and
petmission of our Government, Can
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weé say the same thing about the
money paid to Soviet Russia and cther
south-east European communist
countries? It is in this direction that
1 want Government to give some
thought not only in the Commerce
Ministry, but also in the Home and
External Affairs Ministries aided by
the Prime Minister himseif.

At this stage, I would like io express
my dissatisfaction with the status
given to the Commerce Ministry and
the Industry Ministry and the piece-
meal fashion in which these¢ various
ministries have all been split up and
their being presided over by
small Ministers of State. Search, as
you like, the manner in which Cabi-
nets have been organised in various
other democratic countries, you will
not come across another egually im-
portant democratic country where not
only the two ministries of Commerce
and Industry, but also other Industries
are ail split up in this mannoer
It is an unsystematic and un-
wise division of these very impor-
tant portfolios. On the top of it, it has
been downgraded in this maruner for
such a long time. Nowhere else dues
a tthing like this happen, I insist that
it is high time for the Gonvernment to
place someone who enjoys a very high
position indeed within the Cabinet ard
in their counsels, in charge of these
ministries which deal with different
aspects of our commerce and ndustry.
If we do so, it would be poss.olc for
him and his colleagues, the Ministers
of State to be able to give timely ad-
vice and also consider the reactions of
the other ministries of comparable im-
partance in regard to this particular
matter as to whether and to wnat ex-
tent and in what manner our trade
relations with the communist coun-
tries have to be further deveioped,
modified, conditioned =nd also chan-
nelled in such a way that it would
not be in any way harmfui o the
social, economic and political dcvelop-
ment of our country, in accordance
Wwith the general pelicy of the Gev-
€ernment.

98(Ai) LS5,
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Coming to the third poiut, are we
doing enough to encourage the demo-
cratic countries to trade with us to a
greater extent than what they have
been doing, in a better manner, with
greater gusto and zest ang with a
higher sense of their duty towards us
in the light of the resolutions passed
at the world conference ai Geneva?
Only the other day, an answer was
given by one of the ministers that
U.K. did not accept at all some of
those recommendations, and in regard
to some of our exports, especially
handicrafts, they were not prepared
to show the same consideration as was
recommended to be given tp these
under-developed countries for the pro-
ducts of their labour intensive indus-
trits. Therefore, I deplorz the deci-
sion of the Government to withdraw
some of their officers in U.K. and some
of those democratic countries. I
make a special reference i the
Tobacco Adviser whom we used to
have in London. He was doing some
good work; his hands could have
been strengthened and he could have
been expected to do very much more.
Instead, they have withdrawn him: I
do not know why.

The other question is avout the
funections which our trade commis-
sioners are discharging today, Are
we getting enough from them? Do
they not need additional strength and
more power to their elbow? Then
there are the offices established by the
State Trading Corporation in differcnt
parts of Europe—in Geneva Brussels,
Prague. Lots of complaints have
come to my notice about them. I
hope to pass on the papevs I have
about them to the ministry and so I
will not dilate on it now. But the
time has come for Government {o
have another look into this matter, as
to what extent the money that we are
placing at the disposal of these officers
as well as the officers whom we are
obliged to send from time b time 1o
further our trade interests is being
spent, whether it is Leing spent
usefully or wastefully,
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I now come to the posilive corntribu-
tions they want to make. They have
talked about new vistas fur expo.t
possibilities. One of them is the links
and barters policy. Are the Govern-
ment quite clear about the policy they
want to follow? Iquite concede that
it is necessary for them to be very
flexible in regard to these matters.
Every question has got to be decided
on its own merits from time to
time. So they cannot have any rigid
policy. But nevertheless. they should
be quite clear whether they would
like to have a links and varters policy
or not. For a long time, throughout
the world, this has been talked about,
as being one of the means by which
under-developed countrivs can really
improve their own economic condi-
tions. I thought the minister 2.<0 wns

D. G—Min. of

really interested and keea on it. But

when I talked to him somtime back,
he was not quite sure. One day he
said, we have changed our policy. An-
other time I came to kncw they are
again thinking of it. Therefore, 1
want them to be very clear about this
and let the trade in our country--in
the private sector as also the STC and
other corporations also- know whe-
ther we would like to develop our
trade policy on these lines.

There is the question of price sup-
port schemes. I was ve:y happy in-
deed that they helped the lemongrass
oil production in Kerala. But they
sustained some loss, Is il not timc
for this Ministry to see tu 1t that the
Finance Ministry accepts thz policy
that whenever such losseg are incurred
as a result of their pursuing a State
policy or Government pclicy of help-
ing the growers or producers of a
particular commodity in their
efforts to market their commodity,
these losses must be borne by ihe
Government as a whole, and not bx
the STC, in the same way 'n which
they have tried to help the country by
exporting sugar and, at the same time,
seeing to it that the trade conccrned
does not suffer, Some such policy has
to be developed.
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Now I am very happy to hear my
hon, friend saying that STC has ac-’
cepted the policy of price support for’
tobacco. I come from that area, I
speak for those people and I have
also come to know the way in which
these people work and live and how
this trade has been functioning for-
the last 40 years. In fact, one of the
first papers that I produced as a
professor of economics was on tobacco
marketing, All this time we have been
asking for price support. At long last,
my hon. friend has come forward and
said that they are prepared to adopt
it; the Andhra Government also came
to be interested in it and, therefore,
it has come to be accepted.

But how cap it be implemented
satisfactorily unless and until they
develop sufficient capacity in their
warenouses? They should also pursue
a policy of persuading the banks to
advance, not 50 percent as is the
position today, but at least 75 per
cent of the prices that can be reason-
ably fixed according to the rates which
are settled by the AGMARK people.
That should be guaranteed by the
Government and up to that percent-
age the banks should be encouraged
to give credit to these people. Then,
the price fixation policy should also
give up its present idea of fixing a
ceiling. Against whom are you fix-
ing the ceiling? Whom are you pro-
tecting? Foreign markets? It is not
our job. Therefore, it is not neces-
sary. As long as you keep the ceiling,
you inhibit the trade and its develop-
ment. So, this policy has got to be
re-organised.

Secondly, only a portion of the total
tobacco, that is produced is offered
this protection, and that is Virginia
tobacco, flu-cured tobacco. The other
types of tobacco have also to be given
similar treatment. 1 would like the
Government to think on tnose lines
also,

Then, what is the proper role to be.
played by the STC? We were told in-
the beginning, when the formation of
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STC was being sponsored here in Par-
liament, that it wag being created,
primarily to protect our traders our
producers, as against the monopoly
buyers that were existing at that time
in the USSR and, later on, in  gther
Communist countries. But instead of
fulfilling that primary function for
which it was brought into existence,
STC has been thwarted, has been pre-
vented, from developing its trade in
the only manner in which it should
have done it in order to protect our
interests in our dealings with the
Soviet Union and other Communist
countries. At that end, there is only
one buyer, there is only gne seller. All
those countries sell their produce at
one price, dictated by their Govern-
ment, conveyed by their diplomatic
representatives here. That is how
they protect their interests—by having
only one buyer or one seller. On the
other hand, on our side what do we
find? When it comes to sugar or iron
ore, Government wants tp have a sort
of monopoly; if it is cement, then also
they have to have a monopoly; the
same in the case of fertilizer imports.

But when it comes to the protection
of gur owp producers here in this
country, not only in the case of io-

bacco but even in the case of leather
goods and various other things that we
are exporting to those Communist
countries, all our smali and middle-
sized traders are placed at the mercy
of the powerful dforeign buyers, a
colossus in which the USSR and each
one pf the Communist countries are
represented. Is ft fair? Is it done on
the dictation of those countries? T am
sure, they did not ask for it; they
never asked for it. But, at the same
time, there is some justification for the
suspicion felt by some people that
these Governments might be quite
happy with the situation with which
they are faced in this country, bec?.l.L‘te
they are able to beat down our prices.

13.25 hrs.

[{Mr. THrRUMALA RAo in the Chairl

have
the

My hon. friend says that we
fixed the minimum price. But
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minimum price had come to be the
maximum price last year—Ilet them
look into ‘their figures—the year
before, in fact, for the last three or
four years, whereas I find from the
democratic countries, especially
England, the various buyers have been
paying a little more than the mini-
mum price and, often times, much
higher than the minimum price. These
friends, the monopolist buyers, have
been paying more or less the mini-
mum price, turning it into maximum.
What is even worse, they have helped
and encouraged—I congratulate them
for their intelligence and capacity;
certainly, they are more capable than
this Government—they have helped
and encouraged a large number of
their own friends in this country,
friends of their friends, and friends’
friends of their friends, to form wari-
ous so-called exporting concerns and
they have ‘iried to give them as much
of encouragement as they could pos-
sibly give, consistent with their diplo-
matic relations with this Government,
How much of encouragemen: they
have given, my hon. friend ought to
know. Therefore, I do not wish %o
dilate on that. How much of profit
they have been able to make, well, he
ought to know. Where that money is
going and how it is being utilized in
order to subvert our own social eco-
nomy, the Home Minister knows ja
only too well; only, he did not say it
in s0 many words. But he has men-
tioned it in the charge-sheet against
the Left Communists. The Left Com-
munists and the Right Communists are
more or less the same; only twin-
brothers, Siamese twins in pur country,
seeking to serve the same  political
interests. This is not the time to deal
with ‘this matter in detail.

The third adverse effect of this ar-
rangement is that our buyers and sel-
lers our merchants and growers, find
it not possible to persuade these
buyers from the totalitarian countries
to accept the AGMARK and pay the
price that should be paid according to
that AGMARK. Because of their lack
of bargaining capacity, they have no
other choice but to break up some of
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their own bales and get them re- high time that all of them come to-

graded again into lower grade to get
within the minimum price that has
been fixed by the Government and
make it available to those buyers and
in this way our country is coming %o
lose very heavily.

‘Now, all these things are within the
knowledge of the Government. But
Government are nonplussed lest these
new buyers should become shy, should
get angry or annoyed and, therefore,
go back without making any purchase
here at all. That is where politics
comes in and that is where foreign
policy itself comes to be involved and
that is exactly how the Western
nations had exploited our country and
other under-developeq couniries for
a long time. We have been protest-
ing against it.

We camaot very well allow this
kind of exploitation to be carried on
by these Communist countries. You
cannot blame them because they are
only taking advantage of our foolish-
ness and lack of organisation.

Therefore, the proper role that the
STC should have played is exactly to
fulfil the primary purpose, the true
purpose, for which jt was brought into
existence, to play 'the role of the sole
seller of our various types of tobacco
t6‘a’l those countries where there is
monopoly in regard to buying as well
as selling. This applies to France also
when it comeg to tobacco. They cannot
make any grievance in all conscience;
when they themselves have got a
monopoly in thir own couniry, why
should there not be a monopoly in our
own: country also? That-is - exactly
what I expect the STC to do. But how
can-the STC function that way unless
Government make up. their . mind?
That is exactly where the difficulty
avises, How could this poar’ Cem-
merce Minister-decide nbout-this mat-
ter ‘umless it is backed - up by the
Foreign Minister, the Home Minister
as well as the Prime Minister? It is

gether and take necessary measures
in order to see that STC is properly
strengthened and manned with the
help of so many of our own traders,
experienced growers and others to see
that proper prices are obtained for our
sales, not only in regard to tobacco
but in regard to every other commmo-
dity that we are selling to the Soviet
or Communist countries,

Then, they say that the Govern-
ment's policy is to help each industry
to become self-supporting in regard to
all the commodities that it would need
which are known as accessories, ins-
truments of production and so on, so
that it would become independent of
foreign imports. So, they want to
pursue that policy. I wish them all
good luck in thai. But it is a brave
effort, too heroic, because it is mnot
going {o be achieved for a very long
time to come, In the meanwhile, they
have got tp he!p these industries to get
their imporis of the accessories, the
commodities, the machines and  the
spare-parts, and for that the foreign
exchange hag got to be allotted. There
are two ways. One is the proper prio-
rities being given from out of the
total amount of foreign exchange that
we can get and the other is to develop
barter arrangements and it js there
that the Government has got {0 pursue
a new policy and a different policy
than what has been done till now, 1t
is not enough for the State Trading
Corporation to try to import and to
try to compete with our people even
in regard to exports as well as link
imports. On the other hand, they
ought to help our private ‘ftrade,
private entrepreneurs here, to do
all this work., The State Trading Cor-
poration should stand by them as an
additional source of strength for them
for advice, for assistance, for additional
know-how and funds and also the
Government .should stand by them.
But instead of that, unfortunately. for
us, the Government has been pursuing
the policy of locking at all these lakhs
of traders that we have dealing in
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different commoditiez in our country
as—not as its enemies, I am not pre-
pared to say that—steps-sons. It
seems to them that somehow, although
# has not got the capacity to do so, it
must do everything by itself and,
therefore, it must expand, it must
encroach upon their fields and so dis-
courage those people, at least not en-
courage them. This is the wrong-
headed policy that the Government
has been pursuing all this time with
the result that they want us to feel
proud of the fact that our exports have
gone up. Indeed, the rise in our ex-
ports has been inhibited. There
could have been a very much bigger
rise in our exports, to deal with our
imports. We cannot keep down im-
ports because we have a developing
economy and, therefore, we must go
on importing more and more of 'machi-
nery ang spare-parts. Necessarily,
we have got to push up our exports.
How can we push up our exports if
they were to make the Commerce
Minister follow a policy which is
wrong-headed . . .

The Minister of Commerce (Shri
Manubhai Shah): What is the policy
he is referring to? He means that the
State Trading Corporation has taken
away all the business from the private
traders. I think he is grossly misin-
formed. Does he know that 90 to 95
per cent of the imports is done on
wrong-headed . . .

Shri Ranga: Yes, the 95 per cent
ang the 5 per cent come to so much..

Shri Manubhai Shah: Anyway, he
is advocating against the monopoly
purchase by the State Trading Cor-
poration.

Shril Ranga: Here is all the informa-
tion that he has given in these do-
cuments—very nicely published also.
Here is another document and how
beautiful it looks! If only they were
10 dress up commodities in the same
nice way and help our merchants also
in the same efficlent manner in which
fhese reports have been published....
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Shri Manubhai Shah: I only plead
for consistency in the hon. Member's
arguments.

Shri Ranga: Quit right. I am very
consistent,. The only thing is that I
am consistent in criticising the incon-
sistencies, inconsistent policies of the
Government.

They want tp help our private trade.
Then, what should be the role of the
S.T.C.? They themselves have stat-
ed here that wherever the private
trade is not able to deal in any parti-
cular trade, only then the S.T.C, has
to come in. Instead of that, for every
little thing, the S.T.C. is coming in.
The S.T.C. has been degraded to this
level of being a kind of a middle-man
Take, for example, the sugar trade.
What is the function that they per-
form? It ig the same kind of func-
tion as that of the Orissa Agents, I
suppose—no constructive, no useful
function at all. It is only to pass on
all these things to the various licen-
ce-holders in the country.

It is high time that the Government
should think about it again. My hon.
friend seems to think that he is im
the dock and, therefore, he has got to
answer. Let him realise that there
are some of us who realise his help-
lessness, It is no good for him pr
for some or the Ministeries to put on
a brave front saying that they are
reponsible for the policies of the
Government. He is not fully respon-
sible for the policies of the Govern-
ment because his policies are born out
of the foreign policy also, out of the
home policy also....

Shri Manubhai Shah: I do'nt ac-
cept.

Shri Ramga: You would not accept
Otherwise, you will not remain in
Government then; you will have to
come over here, to this side.

Mr. Chairman: Ts the hon. Msm-

ber referring to export trade in to-
bacco vis-a-vis the foreign policy?
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Shri Ranga: That is what I have
said. The export trade in tobacco is
linked up with the foreign policy also.
Here are what are known as the Nav
Bharat Exporters. What are they?
Some of them are in jail now-the Left
Communists, That is their trade.
They encourage them; they deal with
them. Why do you thmk there is no
foreign policy in this? Therefore, what
I would like to suggest is this that it
is high time for the Government ‘%o
make up their mind that they should
look upon the S.T.C. as a stand-by—
help it in every way, help it to grow;
I am glad that it is flourishing into
other Corporations also; T have no
objection; the more there are, the
better it is and there is no harm—but
they should not go and compete with
our own business people in our coun-
try. Let them help them in every way
possible, assist them, stand by them,
and that is what they have been fail-
ing to do.

Lastly, I do not know, how far my
friend alone, this Ministry alone, is
responsible—so many other Ministries
would come into it—in this question of
.issuing licences, permits, quotas and
also recognising some export houses
and taking advantage of the services

. proffered by some of the companies
which would be having some special
. relation, special contacts, with coun-
tries like France, Switzerlang and
. other countries. There is the distri-
, bution aspect. They themselves can-
_ not go to the villagers. Therefore,
. they have got to purchase every com-
. modity from various people. They do
. not purchase them in the gpen markets
because the open markets are not
available in all the sectorg for ali the
commodities. Therefore, there would
be so much of patronage and so much
of discretion to be used in regard to
all these things. I suggest—I have
'ﬁ!’rg'gestea it once before: T repeat it—
“‘again that it is high tlmg that a non-
“'pélifical, non-partisan, quasi-judicial,
Commission should ~be established
_with the ncessary staff to function in
same manmer as the U:P:S.C. does,

‘&s the Universrty Grants Cmrmssmn
or #any of these non-partisan cemmis-
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sions function, like the Election Com-
mission. It should function indepen-
dently of the whims and fancies
of the Minister and all this entourage
in this Ministry here and his oppesite
numbers in the State Governments.
Certainly, it is his province to lay
down the policy, but the implementa-
tion of it should be left to them in
regard to procurement, distribution
ang sale and the manner in which
they are being utilised.

In regard to the State Trading
Corporation, and all these Corpora-
tions, also, so for as the policy is con-
cerned, certainly the Minister should
be made responsible and let him enu-
nciate it from time to time. But in
the working of the State Trading Cor-
poration, there should be a greater
freedom than there has been hitherto.
They have themselves stated that they
want it to be free from redtapism,
they want to have this loaping pro-
cedure, so that they would be able to
cut down red tape as well as delay.
13ut actually one of its great difficulties
iz req tape and, the continuation of
ihe policy, the extension of the policy
which was pursued at one time by the
present Finance Member, who was at
that time also Finance Minister, of
(living oral orders and getting things
done and not having anything on
paper so that he could be taken to
fask at all at any future time, There-
fore, I want these corpprations to be
given sufficient freedom, I want these
vorporations to go to the rescue of
producers as well as merchants who
nre interested ip various commodihes

. Vike tobacco.

Lastly, I do not want them to think
that” tobacco growerg in Antdhra and
tobacco merchants are a kind of
people who are to he pitied, who have

‘got to be shackled and whose produc-

tion cepacity has got to be controlled.

“They themselves have stated -that by

1870 a langer area can be placed under

“It, more “is to be. produeed. And - so

how does it die- in -the mouth. of -my
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friend or anybody else to say, “Oh,
just because of the fear of cancer, the
consumption is going to come down
and, therefore, these producers have
got to produce much less” and so on?
The producers have got to be given
every possible help ang assistance
and so also the merchants.

I hope that my hon. friend the
Minister will treat the contribution
that I have made today not as sume-
thing cammg from someone who wants
‘this Ministry to go, the STC to go
end all the activities of the Govern-
ment to go, but from one who wants
more and more of these activities of
‘Government but in a more construc-
tive and dynamic manner, ang in a
manner which would help the private
trade also and which would tréat
private trade as a friend, as a collabo-
rator and as a comrade.

Shri V. B. Gandhi (Bombay
Central South): I always like to see
that the reports of Ministries such
as the one before us of the Commerce
‘Ministry, are written with the inten-
tion of making them informative and
educative. We all need to be educated,
and heaven knows, that M.P."s need to
be educated as much as anybody else.

"No one can say that he is excessively
educated and needs no more education.
‘The report before us is a fine example
of a good report a report that is
informative and educative too. In its
112 pages, it has compresseq a lot of
excellent material and presented it
. very well.

I am not the only one who has this
opinion of this report, for, the Fede=

 ration of Indian Chambers of
Commerce and Industry has also
commented sumlarhr Here, I quote
what the Federation says . . .
. Shri Heda (Nizamabad): That is
_unofficial. -

Shri '8 B._ Illﬂlli‘ It is . - wvery
rpppro?nate Jhere. The Federation
Bays: o i

a=-h “The annial repo'rt which * has
Tadheeqr ‘niade  avallable to Members

CHAITRA 15, 1887 (SAKA)

Commerce 7708
of Parliament is a striking
improvement on the reports which
used to be presented earlier.”.

I hope that the other Ministries will
follow this pood example,

Now, I shall say a word about the
overall picture of our foreigp trade.
Qur foreign trade during the last ten
years, that is, our foreign trade
during the periods of First and Second
Plan hag been rather stagnant. But
there are signs of movement now,
and we see that our foreign trade is
making some progress, In the three
calendar years 1962, 1963 and 1964, we
have exported to the tune of Rs. 683
crores, Rs. 783 crores and Rs. 535
erores. That is not a bad performance.
We have also set up a target for the
Fourth Plan, of Rs. 5100 crores. That
is in my view quite a realistic tarzet,
and I do not think that it is an over-
ambitioug one.

When we talk of foreign trade we
must not ignore what is happening to
our import trade, for sonetimes,
what happens to our import trade can
neutralise the gain that we make in
the export trade. In 1964, we imported
a very large amount of the value of
Rs. 1250 crores, which was nearly
Rs. 72 crores more than'during the

previous year. Of course, in this
particular case, we can plead some
extenuating circumstances inasmuch

as we had to import larger quantities
of foodgrains and also of fertilisers.
These two wems together accounted
for an increase of Rs. 85 crures m our
lmparts ;

The question that immediately
interests us is this, Will our expcﬂ
trade’ continue to grow as it hag been

' daing ‘in these recent yea:s“‘ it is dz
'eult 1o predict;

but I think “that lf
nothing unexpected happers, It will be
reasonable ‘to _assume that the grnwth
in the expanslon 1n our expoﬂ trade
will continue, If we” want to., have
larger exports, then that . can be
“possible only when:We achievé larger
* “sUirpluses available fof export. We 'ean
do 23, thaf iy to dey fachiewd ilose
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surpluses, only by increasing produc-
tion in the first place and secondly by
regulating  domestic  consumption.
Regulation of domestic consumption
is a necessary condition, at least for
the few difficult years that we can
see ahead of us.

As T have said, if we want to export
we must create a surplus, and this
surplus can be created only by pro-
ducing more and consuming less. We
must consume less.We cannot do
both the things, that is, consume more
and also export more. We must also
watch our step in this direction and
see that there are no disincentives to
exports present ip our system. For
instance, the prevailing internal pri-
ces are so attractive that may act as
a disincentive to export. That should
be watched. Then, we should cer-
tainly have a national policy on con-
sumption. Our experience in the case
of the export of sugar is very illustra-

tive. In 1963 and 1964
there was a great opportunity
for India o export sugar

and earn a lot of exchange, and valu-
able foreign exchange at that, As you
know, there was a great scarcity of
sugar the world over because of the
loss of the Cuban market to America.
Prices went rocketing. I understand
the price in London of sugar was
something  like 50. We could have
earned:a lot of foreign exchange, We
did of course make some foreign ex-
change; we' did export something like
5 lakh tons in 1063, but the next year
again, ‘'we shrank back and our ex-
ports only amounted to 271,000 ton-
nes. Here again, as I  said, this na-
tional _mlicy to regulation of con-
snmptlﬁn comes in. After all, we
should, "in ‘our present circumstances,
be pltpmd to accept certain sacri-
fices in {hg larger interests of the pro-
gress of the economy. A little less
of sugit'fddes not kill anyone, but we
did not get through the test very cre-
ditably "in" these two years of 1963
and 1m'. b2 .

nu;,&gmuughtohweamms
for expprt. There are glso other
Derdies we have 1o clear, One. uf
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these is that there must be present a
demand for the goods we want to
export. The demand must be there.
Secondly, our prices must be compet-
itive in the international market. In
today's world, we must remember
that it is not that exports just hap-
pen; exports don't happen. They
have to be planned for and worked
for. It is here that the Government
comes in, the Commerce Ministry
comes in. The policies of the Minis-
try have to be adapted to that end.

Now, we have all seen the report
of the Ministry. The Ministry tells
the whole story. We can see that the
Ministry has done a considerable
amount of good work for the promo-
tion of exports. I would particularly
mention two of the institutions—as we
all know, the Ministry has brought
into existence a number of new and
useful institutions. One is the Board
of Trade and the other the Indian
Institute of Foreign Trade. They ara
of vital importance to the growing
foreign trade of the country, and
they are also of a fundamental nature.
That will help the progress in years
to come. Judging from the results of
the steps taken by the Ministry for
the promotion of export trade and
the export schemes that the Ministry
has set in motion, we can see that
it has proved that they have proved
successful to a substantial extent.

Then I would like to make a refer—
ence to the efforts that are being made
irr the direction. of establishing new
commercial offices abroad. I see that
already we possess something like
over 50 such offices, and I see that
their number is' growing.

place before the Ministry for its
consideration. - It is that very oftem’
difficulties still- continue to be expe-

- -rienced- by Busimessmen who want ta-

go abroad In the interests of expbet*
trade. Couldh't sdmethiing:be done
by which some-of thess delays »al
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difficulties be removed or at least les-
sened? For instance, the Commerce
Ministry could consider on its satisfy-
ing itself that the visit is genuinely
intended for export promotion to a
kind of giving a certificate or endorse-
ment of the penuineness of the appli-
cation for foreign exchange, and help
'matters to some extent.

Then there is one last item. Here
again I refer to a point made by the
Federation of Indian Chambers of
commerce and Industry. The Federa-
tion says:

“Members of Parliament and of
the business community should be
actively associated with the fol-
low-up work from the UN con-
ference such as in the delibera-
tions of the Trade and Develop-
ment Conference, the Kennedy
Round Tariff Negotiations and
the work of ECAFE",

Here 1 think my own experience,
limited as it 1s, tells me that there
would be some advantage in having
an increasing association of MPs and
businessmen with the work of such
international bodies. I remember that
some years ago in the regime of Shri
T T. Krishnamachari as the Com-
merce Minister then, I had the privi-
lege to attend two ECAFE conferences,
one in Tokyo and one in Bangalore, I
think the next one is gomg to be held
in Bangalore, My impression has been
that there is some usefulness and
advantage to be had Government
in associating both MPs and business-
men with such work, and this step
may be considered by Government.
Of course, Government will consider
the suggestion in all its aspects, some
of which perhaps are not known to
us.

Shrimati Akkamma Devi (Nilgiris):

I will confine myself only to the tea

industry. . The tea industry -occupies
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and this accounts for a substantial
part of our foreign exchange earn-
ings. Being a highly labour-intensive
industry, it provides employment to
about a million workers, thereby heip-
ing Government solve our unemploy-
ment problem to a certain extent.

Keeping all these points of wiew,
the importance of the industry, the
Government of India set up a Tea
Finance Commitlee in July 1964 to
examine the financial position of the
industry with specia! reference to the
requirements of increase in produc-
tion and exports.

14 hrs.

Apart from the olner terms of re-
ference, this Committee was asked to
examine the tax structure of tea and
suggest appropriate measures where-
ever tax relief is necessary. Accord-
ingly, this Committee, after a num-
ber of sittings, submitled a unanimous
report in December, 1964, with a
number of recommendations to en-
courage the tea indusiry to go ahead
in its development programme and
increase its exports. From the Minis-
try’s Report we find Lhat these recom-
mendations are under consideration.
My humble request to the Govern-
ment is that all the recommendations-
should be implemented, because it
will encourage the tea industry; it
will also help us to fight the strons
competition from cther countries, es-
pecially Ceylon, increase our exports
and add to our foreign exchange
earnings.

Coming to the small grower, I am
very grateful to our Minister for the
setting up of co-operative factories to
bring about the financial uplift of the
small growers. We ':ave small grow-
ers in Kangra in Punjab, Kerala and
predominantly in Nilgiris, in Madras
State. In my constituency, in.addi-
tion to the two existing co-operative -

-factories, sbx more cooperative fac-

taries have been sanctioned, and { s’

: - happy to"inform‘our -Minister that
mmounted 1o.Ra I30. crores. in 1066 .

within ‘the ‘last twd monthé afl  The
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"co-operative societies have been re- Kangra in the Neorth, and Gudalur

gistered. Also, a Central Co-operative
Service Society has been formed with
the District Collector as the President,
the Presidents of the eight co-opera-
tive factories as members, and repre-
sentatives of the Tea Board as ex-
" officic members. This society is to
supervise the activities of these co-
operative factories in the district. Se,
on behalf of the small growers and
also on behalf of myself, I am very
grateful to our Government.

But our problem is the excise duty
of 42 paise. Gudalur, which is one
of the taluks of Nilgiris, is placed
under Zone 1 and has to pay only 18
paise as excise duty, but Coonoor and
Ootacamund, the remaining two taluks,

 are placed under Zone 4 and have to
pay 42 paise as excise duty. This
hits the small grower very severely.

The excise zone is fixed on the basis
: of Cochin averages, but I find that
over a period of five years, from 1958
10 1963, 59.11 per cent of the teas did
not sell in Cochin aucfions. The
zonal levy is based on 40.99 per cent
.of the teas. This will also not include
the common teas produced in the Nil-
- giris. So, to take only 40.99 per cent
.of the teag sold in Cochin auctions will
not give us a correct picture of the
.. faets and figures of Nilgiris tea.

When we look at the average pric-
:‘gs fetched in the various auctions in
- Calcutta, we find that the true aver-

age price of Nilgiris tea will justify
its inclusion in Zone 1. Again, if you
see Coonoor auction figures, Nilgiri
_tea is sold below Rs. 4 per kilo, and
ﬂns also includes the excise duty of
| 42 paise. Sometimes the tea is sold
at such a low price as Rs, 3.40 and
. from that also 42 paise has to be
deducted So, we can just imagine
" the price which this common tea
,Istches after deducting the cost of
" production and excise -duty Again,
,.the true average is less- than: Zone-1
Where C;;char "Tripura, Siliguri, Gooeh
. Kalimpong, -

"Bleh-al.r ’Ka;rsegn £

(Nilgiris), Kanyakumari, Tinnevelly,
Peermade etc., in the South are in-
cluded. If we glance at the average
price of tea in Zone 1 and the price
of Nilgiri tea which is placed in Zone
4, the Coonocor auction clearly shows
that the average price is Rs. 3.50
minus 42 paise excise duty.

So, my humble request is that as
Gudalur is already in Zone 1, the re-
maining two taluks which have been
left out, should also be brought under
Zone 1.

But if Government is considering
the recommendations of the Tea Fin-
ance Committee, namely that the
Bought Leaf Factories which purchas-
ed more than two-thirds of its green
leaf from small growers during the
year 1963-64 and the co-operative
factories set up by Government for
the small growers in Nilgiris should
be grouped into a separate zone and
charged excise duty applicable to
Zone 1,—this is really important—to
avoid apprehensions and, doubts in
the minds of the small growers, 1
request our Government to accept
that recommendation and implement
it without delay.

Unfortunately, our Finance Minis-
ter is not here. 1 request the Fin-
ance Minister also to give us this ex-
cise duty relief, because the 40 per
cent development rebate on new plant-
ing and 20 per cent development re-
bate on replanting and tax credit cer-
tificates in this year's Budget propo-
sals will not benefit the small grow-
ers aof tea at all. Therefore, T request
our Finance Minister, through you, to
see that the small growers are bene-
fited by getting this excise duty re-
lief, by being brought under Zone 1.

My next point is that the handicaps
experienced by the coffee and tea

‘p‘i_antation_s in ‘the Staté of .Madras,
.and more particnlarly in Nilgiris Dis-

iriet, have mot been -sufficieritiy -ap-

.preciated Therearethree énactments
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in Madras State, namely Madras pre-
‘servation of Private Forests Act,
1949, Madras, Hill Stations (Preserva-
tion of Trees) Act, 1955 and Madras
‘Private Forests (Assumption of Mana-
gement) Act 1961, However well-in-
tentioned these enactments may be
to preserve the forest wealth of our
country, they have an adverse effect
on the plantation industry as I shall
show.

The first of the above three cnact-
ments applies only to Gudalur, while
the second applies to certain areas in
Coonoor and
Nilgiris, namely notified panchayats

In the case of the first enactment.
there have been long delays because
of the dilatory procedure prescribed
‘by the Act and the rules, but luckily
after sewveral representations were
made to Government, Government
have now empowered the District
Collector to grant permission for fel-
ling trees for fuel and timber pur-
poses,

But the third enactment is the most
important, and if it is enforced in fuli
measure, it would seriously inhibit
the growth of plantations in Nilgiris,
and also have an adverse effect on
production and exports of plantation
products, because plantations need
reserves for fuel and timber for their
factories and for ronstruction purpoes-
es, as also for extending new planting
and replacing the old Lushes.

The assumption of management of
. the reserves by Government would
prevent the estates from utilising
their forest resources for productive
activities and also the implementation
of their programme for expansion of
the planted area. My request to the
.Government is that plantations should
<he allawed full use of the reserves
-without hindrance as long as they
strictly observe the regulatory :provi-
sions of the Madras Preservaticn of
-~ Private Forests Act .or the Madras
- B8l Stations  (Preservation of '!‘rees)
Act, as the case may' be. -7 =
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Coming to my last point, Sir, I re-
quest the Government of India to
impress on the State Government that
high priority should be given to the
tea and coffee industry. A thick
cover of tea bushes with a canopy of
shady trees and well-maintained tim-
ber and fuel reserves will not be dis-
tinguishable from any forest in its
natural as well as economic advanta-
ges. So, 1 request the Government to
impress upon the State Government
that this plantation industry, nameiy

coffee and tea industry, should pe
¥iven high priority.
‘While offering these humble sug-

gestions of mine, I give my whole-
hearted support to the Demands of
this Ministry.

Mr. Chairman: The hopn, Members
may now move the cut motions to
Demands for Grants relating to the
Ministry of Commerde, subject to their
being otherwise admissible.

Shri Yashpal Singh:
beg to move:

(Kairana): I

(i) “That the demand under
the head other Revenue Expen-
diture of the Ministry of Com-
merce be reduced by Rs. 100.".

[Need to check persistent increases n
the prices of cotton and woolien
cloth (3)]

(ii) *“That the demand under the
head other Revenue Expenditure of
the Ministry of Commerce be re-
duced by Rs. 100.”

[Need for proper development of
handloom industry (4).]

(iil) “That the demand under the
head;other Revenue -Expenditure of
the Miniatry of Commerce be - reduw.d
by Rs. 100."

fNeed fer thorough :examination .of
goods tp be ‘éxported cut of :India
(5)1

(iv) ““That the. defnang. under -the
head other Revenue FExpenditire
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of the Ministry of
reduced by Rs. 100.”

Commerce be

[Need to provide for air-conditioned
storage for exportable Indian [ruit
(6)]

(v) “That the demand under the
head other Revenue FExpenditure of
the Minisiry of Comme:ce bz re-
duced by Rs. 100."

[Slackness in the construction of office
building for Indian Trade Corpora-
tion(7).]

(vi) “That the demand under the
head other Revenue Expenditure of
the Ministry of Commerce be reduc-
ed by Rs. 100."

[Need to give financial and other as-
sistance to guch traders as promote
exports (8)]

Shri Narendra Singh Mahida

(Anand): I beg to move:

(i) “That the demand under the
head Capital Outlay of the Ministry
of Commerce be reduced by Rs. 100."

[Need to improve the working of the
State Trading Corporation Limited.
(14)]

(ii) “That the demand under the
head Capital Outlay of the Ministzy
of Commerce be reduced by Rs. 100.”

[Need to improve the working of the
Minerals and Metals Trading Cor-
poration Limited. (15)]

(iii) “That the demang under the
hesg Foreign Trade be reduced by
Bs, 100.”

[Need to improve conditions in foreign
trade. (16)]

(iv) “That the demand under the
bead Foreign Trade be reduced by Rs.
100"

[Need to protect interests of
Traders abroad (17).]

(v) “That the demand under the
head Foreign Trade be reduced by
Rs. 190.”

Indian
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[Need to increase trade missions and
delegations representing private sec-
tor (18).

(vi) “That the demand under the
head Foreign Trade be reduced by
Rs. 100.”

[Need to further improve export trade
and offer more incentive to expor-
ters (19)]

(vii) “That the demand under the
head Foreign Trade be reduced by
Rs, 100,

[Need to improve the set-up of trade
promotion publicity and research
(20)1.
(viii)

head Foreign Trade be

Rs. 100.”

“That the demand under the
reduced by

[Need for increased participation in
fairs and exhibitions abroad (21)]

Shri Warior
move:
(i) “That the demand under the
head Ministry of Commerce be redue-
ed by Rs. 100.”

(Trichur): I bez o

[Need to restrict export of coir yarn
(25)]
(ii) “That the demang under the
head Ministry of Commerce be reduc-
ed by Rs. 100.”

[Need to encourage export of coir mat
and mattings (26)].
(iii) “That the demand under the
head Ministry of Commerce be reduc-
ed by Rs. 100.”

[Question of increasing price of matu-
ra] rubber (27)]
(iv) “That the demand under the
head Ministry of Commerce be reduc-
ed by Rs. 100.” '

[Need to give protection against the
killing competition of synthetic rub-
ber both imported and indigenous
(22)]

(v) “That the demand under the
head Ministry of Commerce be redup-
ed by Rs. 100"
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[Need to retain statutory committees
.o! coffee, tea, spices, coconut, areca-
nut and cardamom (29)].

(vi) “That the demand under the
head Ministry of Commerce be re-
duced by Rs. 100.”

[Need to encourage export of ivory
handicraftg (30)

(vii) “That the demang under the
‘head Ministry of Commerce be re-
«duced by Rs, 100.”

[Need to encourage export of fish and
fish products especially of prawns
(31)].

(viii) “That the demang under the
head Ministry of Commerce be reduc-
ed by Rs 100.”

[Need to find market for Lemongrass
oil (32)].

(ix) “That the demand under the
head Ministry of Commerce be re-
duced by Rs. 100.”

for-
com-

[Neeq for legislation against all
ward trading in agricultural
modities (34)].

(x) “That the demand under the
head Ministry of Commerce be reduc-
ed by Rs. 100.”

[Need to give more encouragement to
the pioca growers by curtailing
starch imports (35)1].

#%i) *That the demand under the
head Ministry of Commerce be re-
duced by Rs, 100.”

[N’eé& to control prices of woollen
fabrics as well as other textile goods
.436)1...

Mr Ch.m.n:n.an These cut motmns
are now before the House.

Shri Alvares, The hon Member has
g0} ten minutes,. ,

Shid Alvares (Panjim} Iam ‘aware
of it, Sir. The export promotion’ schéme
of the Ministry of Commerce serves

CHAITRA 15, 1887 (SAKA)

Commerce 7720
an extra-ordinarily useful purpose, not
merely because it provides the where-
withals for import finance but also
because of the denial in home con-
sumption that it has to impose. It is
a very difficult situation. There is the
denial of consumption of sugar, tea,
edible oil etc. and we have to pay a
tribute to the patience of the people
of this country for the great many
sacrifices they are making in order
that export promotion should be step-
ped up, in order that the balance of
payments could also be narroweq and
money could be found for the pur
pose of imports. But there is an area
of exports that needs some considera-
tion. In the present situation today
in the world market, the price of raw
material is steeply falling while, on
the other hand, the price of manufac-
tured goods is rising. India is a pri-
mary supplier of raw material and
even if the physical volume of its ex-
ports increases, it finds itself in in-
creasing difficultieg in gettting a fair
return for the amount of raw material
exported. We cannot afford to do that
for long.

I would suggest that there is an area
of intermediate manufactures. After
all, the production of sophisticated
manfactures in an evolutionary pro-
cess which could not come in a day.
We cannot therefore export to highly
developed countries, but there is a
vast market in Asia ang Africa where
the manufactures of the intermediate
industries can find a market, and there-
fore Government can do much in this
direction to exploit this market so
that not merely does India have a
market for its exports but it generates
also an industry that will supply the
market as much as they want. -

The second point in regard to the
price of raw materials is that India:
must fing a fair return for these ex-
ports, It is a phenomenon of today’s
market conditioris that, the industrial
countries are finding raw’ materia‘l&
increasingly for their use within”
themselves and the amount of raw
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material that they neeq from the deve-
loping countries will in future be re-
ceding. So, where the industrialised
countries are finding raw materials
from among themselveg or from their
own countries, there must be some
arrangement whereby parity in ex-
ports is maintained, so that these in-
dustrialised countries do not shut out
the developing countries from this
very important source.

As regards the price, there appears
to be no arrangement yet by which
the falling prices of exports could be
arrested. There must be some arran-
gement. I do not know how it is
going to be done. But it can only be
done at international lével. I do not
know what exactly will be the effect
of the recommendations of the agricul-
tural Price Commission. It is charged
with the responsibility of paying a fair
price to the agriculturist for organic
raw material ang if this Commission
makes such a recommendation, I am
sure that the price thay India gets in
the international market for organic
raw material will be such as will give
a fair returp not merely to the agri-
culturist but alse to the Government
in its foreign exchange dealings.

14.17 hrs.

[Mgr, DEPUTY-SPEAKER in the Chair]

In this context we must be beholden
to Japan for the inauguration of a
very fine idea of the Asian Develop-
ment Bank. It is curious that the idea
of such a bank should come from the
Prime Minister of Japan, Mr. Sato.
Though it has expressed a difficulty in
making over the required amount of
capital for this bank it iz hoped that
the developed countries would be able
to put apart one per cent income for
this purpose and that this bank will
do its business in the right manner,
and also that the fund may soon reach
the one billion dollar mark. I do not
know what the Government of India
have decided to do except to accept
the principle of this bank. It appears
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an officer of the Industrial Develop-
ment Bank was present at the preli-
minary meeting and therefore I hope
that the Government of India will
give this bank all its support so that
in both spheres of finance and deve-
lopment, this bank may be able to
generate intermediate manufacturing
process in the developing countries of
Asia ang Africa,

In regard to internal production, 1
may make one reference to the all-
important and often-referred power
looms. 1 do not know why the Asoka
Mehta Committee's recommendations
on power looms, even though it is a
year now since they were submitted
to Government, have not been imple-
mented. The result has been that
twice in the last two years, between
the two budget sessions, certain reco-
mmendations had been made by the
Government which are entirely coun-
ter to the recommendations of that
committee. For instance, the new
excise that is proposeq in the Finance
Bill, of Rs. 25 per loom, is something
that the Committee specifically noted
against. In the centralised sector, the
mill sector, your production has stag-
nated for the last 12 years. This sec-
tor could not be given any additional
yardage for the simple reason that
it has not done or not played fair with
the economy of this country. So, the
suggestion of the committee was that
all additional yardage should be pas-
sed on to the decentralised sector,
handloom and powerloom. In spite of
this and in spite of another recom-
mendation, that the existing excise
duty on powerloom should be rescind-
ed and in spite of the other recommen-
dation referred to about passing excise
duty on the supply and production of
yarn, Government have ignored these
two tmportant recommendations.

They have suggested a levy of Rs. 25
per powerloom. It is one of the re-
commendations of the Asoka Mehta
Committee that all excise duties on
looms up to four should be exempted.
But this Government, in its policy
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which has been adumbrated in the
Finance Bill, hag given relief to looms
on 25 to 69. Thus, they have imposed
an excise duty on looms that are up
to four in number, which is completely
against the recommendations of the
Asoka Mehta Committee. For those
who either change the location of the
looms or switch on to another power
complex, there is a penalty fee of Rs.
300. Why should it be so The Asoka
Mehta Committee suggested that pro-
gressively, handloom should be con-
verted into powerloom. If it is me-
cessary for the economy of the coun-
try, for a step towards industrialisa-
tion, to convert handloom into power~
loom, then obviously certain facilities
must be given for this conversion.
On the contrary the Government
is imposing a penalty of Rs. 300
where the present asituation chan-
ges—and the present situation will
change because there is no power and
today many looms are grouped toge-
ther in one machine for the plant
which generates power is either for
the whole village or for a section of
the village. It is, therefore, obwvious
that ag electricity is made available to
the power-looms, the powerloom, fac-
tories will change their residence or
location, and everytime they do that,
this penalty of Rs. 300 will be levied?

Then I come to the excise duty in
relation to the textiless. The Com-
merce Minister may come forwarg to
say that it is for the Finance Ministry
and therefore thig question may not
arise here. But the point is that on
the question of textile production in
the centralised sector, the Finance
Minister has proposed an excise re-
bate of Rs. 12:48 crores for this sec-
tor. He has proposed that for the
future, for the rayon yarn, there
should be rebate of Rs. 256 lakhs; on
cotton fabrics, Rs. 976 lakhs and on
silk yarn, Rs 11 lakhs, totalling,

_ Rs. 12-43 crores. 1 do not mingd if
it is either the Finance Minister or
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the Commerce Minister; but here is
this Government which is doing this:
The point is whether conditions are
being created for the powerloom to
grow to such an extent asg to encou-
rage the greater production of cloth.
I have said earlier that the production:
in the centralised sector has come to.
a standstill. It is only in the decen-
fralised sector that they are produc-.
ing, and in such a situation, this Gov-
ernment has chosen to give a rebate
of Rs. 12:43 crores for the centralised
sector has imposed an excise levy of
Rs, 25 per loom and a penalty of Rs.
300 for every loom that is shifted to
a different location or residence; How
can the decentralised sector progress,
of which we talk so much in this
country? I would, therefore, urge
npon the Government that the issue
or the question of production in the
powerlooms should receive their ear-
nest consideration and they should
abandop this impost which hampers
production and which prevents the
common man from growing to his
full stature. The Government should
rescind this forthwith,

There is one more point to which 1

should like to refer. There is not
much time to mention it. In the cha-
pter on international trade, it has

been made out that while tea consum-
ption in India rose from 1938 to 1963
by about 400 per cent, the exports rose
only by 25 per cent. There is a very
favourable market for tea and the
Commerce Minister will have to ex~
plain to this House why, when there
is a favourable market for the export
of tea, he has not taken sufficient
measures for the greater export of tea
and greater production of tea in this
country,

Shri P. €. Borooah (Sibsagar): Mr.
Deputy-Speaker, Sir, the Annual Re-
port of this Ministry presents a very
good recorq of the Ministry's activi-
ties during 1964-65. The foreign
trade, export promotion, measures to
be taken in the fourth Plan and so on
have been very strikingly projected in
the report. In spite of our stagnatior
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in agricultural production and a slack-
ening of the tempo in industrial pro-
duction, the Ministry has been able to
earn foreign exchange to the extent
of Rs. 835 crores, an all-time record.
For this we should congratulate our
Ministry and our Minister and the
youthful Shri Manubhai Shah. We
have confidence in him and we hope
under his dynamic leadership this
country will be able to establish it-
self in the world market as a best
seller and thus build our country’s
economy on a solid and sound founda-
tion.

Foreign exchange is the predomi-
nant necessity for all our develop-
ment, Whether it is steel plant or
family planning or Bhakra-Nangal or
jet bombers,—everywhere, we need
foreign exchange. Our requirement
of foreign exchange has been estimat-
ed at Rs. 8,300 crores in the fourth
Plan, and our earnings are estimated
at Rs. 5,100 crores. which leaves a
balance of Rs. 3,200 crores, and this
will have tp be obtained either from
foreign aid or borrowed from some
international financial institutions, The
balance of our trade deficit in respect
of the year 1964 also stands at
Rs. 415 crotes and our foreign
exchange reserves have now come to
the lowest level, namely, Rs. 80
crores, Thus., we are in a very un-
assumed position economically. So, the
need of the hour is to boost up our
-exports, increase our earnings of fore-
ign exchange and rationalise our im-
ports,

The most important task of earning
of foreign exchange has fallen to this
Ministry and that is why the Minister
in charge has to go all over the world
to sell our products and bring home
foreign exchange, But, for doing this,
the Ministry must have articles of
standard quality and a regular and ade-
«guate supply and also a competitive
price should be offered. But without
the co-operationi of other Ministries,
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this Ministry alone will not be able
to achieve this purpose, This brings
to the fore the question of greater co-
operation among the different Minis-
tries such as the Ministry of Indus-
try, Agriculture, Labour and alsp Fi-
nance. I hope the Government will
give serious thought to this aspect and
see that some sort of co-ordination is
established.

So far as production is concerned,
both in agriculture and industry, it
must be stepped up. Without appre-
ciable production, it will be impossible
for us to achieve a large quantum of
exports that we have envisaged in the
fourth Plan. Therefore, all our energy
should be confined to production. For
achieving maximum production, incen-
tives to producers by way of loans
and subsidies ang even tax rebates
should be given. They should be pro-
vided with modern implements, tools,
raw materials, and above all, the
foreign exchange needed for capital
goods, The extent of unutilised capa-
city is so large in the country that
the Government should take serious
steps to prevent this kind of wastage
of effort and resources. Foreign ex-
change for importing essential com-
ponents for industrial machinery and
raw materials should be granted with-
out reservation to enable our indus-
tries to reach their full capacity.

Regarding the promotion of export
trade, the cost structure is one of the
main factors. If the commodities are
not offereg at competitive prices, our
efforts to boost up exports are bound
to meet with failure. It is, therefore,
necessary that incentives, both phy-
sical and monetary, should be granted.
Unfortunately, our policy has not
been production-oriented to the extent
which is wanted,

Then, the proposal for establish-
ment of cost Reduction Cells and Cost
Intelligence Commission to investi-
gate into current cost structure with
a view to bringing about a sizeable
reduction in the cost of production is
very much welcome.
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Regarding Trade "~ Commissions,
our trade missions abroad all
have not been able to give

a good account of themselves. It is
not always necessary that recruifment
to the trade missions should be made
only from the administrative services.
It may also be extended to the trade.
A trial may be made to man at least
a few of the trade missions with suit-
able persons having business acumen
from the trade.

Regarding Trade delegations cons-
tituted of Members of Parliament
and representatives of Trade. I do
not wish to say anything in view of
what my hon. friend Shri Gandhi has
already said. I support what he has
said.

Regarding the creation of new agen-
cies, several new agencias are being
created with more or less similar func
tiens, such as the Indian Institute of
Foreign Trade, Federation of Indian
Export Organisation etc. But I Fear
whether there will be some duplica-
tion of the functions. It should there-
fore be seen that there is no duplica-
tion or overlapping of the functions
between them.

Then, regarding market  surveys,
proper importance should pe attached
to market surveys, If we fail to assess
the changing requirements, fashions
tastes and habits in the countries
abroad, we will not be successful in
expanding our exports. It is therefore
necessary that market surveys are con-
ducted from time to time. Then
again, attention should also be given
to research work and to explore new
horizons fo promote  export. Jute
#ibre physics, light jute cloth manu-
facture, and joint research for jute
and cotton may be suggested in this
regard.

In the matter of jute exports, Pakis-
tan is our formidable competitor. Two
thirds of the world’s jute trade is
held by Pakistan and India together.
As such it will be profitable for both
countries if some sort of mutual un-
derstanding can be arrived at in re-
gard to the export of jute.

98(Ai) LSD—6.
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Begarding spices, Japanese type of
chillies, white pepper, fibreless ginger
are coming in great demand, Increas-
ed production and export of such
articles will enable India to reach
back her earlier high positior in the
world market regarding spices.

Then, this Ministry is alsp respon-
sible for the development and regula-
tion of plantation industries, of which
Tea is one. This industry occupies a
proud positon, and I need not say
murch in this respect as the previous
speaker, Shrimati Akkamma Devi, nas
already referred to it. I can detaul
the benefits derived by the country
from this industry, I have a long list,
but since I do not have that much time
I do not wish to speak about it. The
tea industry plays a vital role in build-
ing the economy of our country. But
the saddest part of the matter is that
it has not been fully realised by the
Government. There was no mention
of this industry in the First Plan. In
the Second Plan, only the production
targets and the export targets were
fixed without any proper measures for
a development programme. In the
Third Plan, of course, there was some
little bit done; two loan schemes have
been given through the Tea Board,
one for renovating the age-old tea
machineries, and the second for re-
plantation of old tea areas and exten-~
sion of new tea areas., This also falls
far too short of the requirements, but
it has done a little benefit to the indus-
try. In the Fourth Plan the target for
production has been fixed at 1,000 mil-
lion pounds and for export at 830 mil-
lion pounds. A very big programme
we have taken, but how to achieve it
ig the question. I do not want to take
much time on dilating it. I shall read
out only one paragraph from the Re-
port of the Tea Finance Committee
1t says:

“The Consultative Committee
of Plantation Associations has ex-
pressed the opinion ‘that ‘the
reason why the industry has found
it necessary to ask Government for
assistance is because it cannot
finance expansion and increase ex-
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ports from ils own resources as it
did in the past’. In a study re-
cently carried out By it in connec-
tion with a Wage Board enquiry
it found that in North India, a
significant number of companies
nhad been making losses, the per-
centage of such companies vary-
ing from 11-83 per cent in Assam
Velley to 38.46 per cent in Dar-
jeeling. Such a high loss ratio is
in the opinion of the Consultative
Committee ‘indicative of the very
difficult financial position in which
the industry finds itself today’.”

So, Sir, in this context ihe Govern-
ment constituted this high-powered
committes known as the Tea Finance
Committee, under the chairmanship of
one of the seniormost and able offi-
cers of the Finance Ministry, Shri V.
V. Chari. It hag gone into all the
aspects and submitted its report which
has been published and which, I think,
has been made available to all Mem-
bers of Parliament.

Thig industry held very high hopes
that probably after the recommenda-
Yions of this Tea Finance Committee,
Government would be accepting those
recommendation in toto . But those
hopes have been belied and the re-
commendations have been  watered
down.

In the meantime the bank rate was
raised from 5 per cent to 6 per cent.
This had an adverse effect on the tea
industry. Again, the Labour Ministry
is also not sitting idle; it is not going
to keep silent; it Is ready to ‘take
away a large chunk of the industry’s
finances. With the Wage Board on
the one hand and the Bonus Commis-
sion op the other, it is  awaiting
its chance to fall upon the
industry. Already two  interim
jncrements in  the  wages  have
been asked to be given, and the final
report of the Wage Board is awaited.
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In the meantime, in the name of
bonug another wage increase is com-
ing, the Bill in respect-of which is on
the anvil of the Labour Ministry and.
that is coming up very soon before this
House.

Still further, there ijs the third
attack on the industry, and this time
it is from its home State of Assam!
Assam’s Finance Minister in his bud-
get speech has said:

“] feel that it would be possible
for us to tide over our  preseni
difficulty.... by putting pressure
on Government of India either %o
secure for us the President's
assent to enable us to re-impose2
Road Carriage Tax or to subsii-
tute Road Carriage Tax and the
West Bengal Entry Tax by addi-
tional Excise duty, the proceeds
from which should be distributed
to Assam and West Bengal on the
basis of collection from the res-
pective areas.”

Well, Sir, when this is done and
applied to practice I think the last
nail to the coffin will be driven in,
and the funeral procession of thu tea
industry will mark the advent of the
Fourth Plan. If the Governmeni want
to avert thig crisis and want to allow
the industry to play its role in build-
ing the economy of the country, I
would urge. .

An Hon. Member:
of despair?

Shri P. C. Borooah: We are always
living in optimism. If the Government
do not want a crisis of the nature to
come about I would urge that the
Government should accept the Tea
Finance Committeeg recommendations,
Because, these recommendations are a
compromise. The Industry wanted
more. But the Tea Finance Cowmit-
tee, being headed by a senior officer of
the Finance Ministry, wanted that
they should submit such a report so
that the Government could accept it.
The industry accepted this advice and
as a result of compromise, this report
has come. And so I hope that the re-

Is is a counsel
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commendations of the Tea Finance
Committee will be accepted by Gov-
ernment without any rejection. )

I like to mention a few of the re-
commendations which in the present
circumstances are a must for the
healthy growth of the tea industry.

The first is, refund of exrise duty
of 18 Paise per kilogram in respect of
all teas exported should be given
Here again I have to mention ihat in
respect of all the other commodities
which are exported, there is no excise
duty. It is there only on tea. What
sin has this industry committed thatl
it alone has to pay the excise duty?
Then again, the recommendation of
the Committee is not for refund of the
full duty but only for refund of &
part of the excise duty, and that also
not for fattening the dividends but for
utilisation towards cost of new exten-
sion or replantation of old tea areas.
I do not see any reason why this
should not be given.

The second is. development allow-
ance of 50 per cent on cost of plant-
ing in new areas and 40 per cent of
such cost in areas replanted should be
given. Here again I am to mention
that in the case of tea areas no de-
preciation is allowed. So all that is
wanteg is that if there is any exten-
sion put out, it should no: pe consi-
dered fully as capital cost at least 50
per cent should be accepted as reve-
nue cost. This will give inzentive to
the growers to go for new exten-
sion. The provision of new extension
of 24.000 acre: per annum demands
this, and if we cannot so extend the
tea areas, production of Lnhis 1,000
million pounds target for 1970  will
never come. For the Fiffh Plan we
have taken a ‘target of 1,200 million
pounds, and if we do not take proper
action at this time we will have to
regret later on, This development
allowance should therefore be given
so that the industry can expand.

The third is, in the tax credit certi-
ficates linked to increased production,
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the average of 1962, 1963 and 1964
should be taken as base year in place
of the year 1964. Because in 1964
some of the areas in North India made
in the South
they lost. The industry therefore
want that the average of the last three
years, viz., 1962, 1963 and 1964 should
in all fairness be accepted.

The fourth is, for the purpose of
Development rebate, the tea industry
should be deemed to be covered hy
the Fifth Schedule of the Iacome-1ax
Act.

Fifthly, for the purpose of export
rebate, all tea companies snould be
allowed a similar rebate of tax on
exports. The industry is not asking
for anything special, Tt only want 1o
be put on a par with other industries
which are exporting.

Lastly, Bought Leaf factories in the
Nilgiri area should be grouped into a
separate zone and charged excise duly
applicable to Zone 1. This is a very
small demand and I do nct see any
reason why this will not be Jooked
into.

The Minister might say that it is for
the Finance Ministry to grant these
concessions; But we say tnat this min-
istry is entirely responsible for the
industry. It is up to the Commerce
Minister to fight with the  Finance
Ministry or Labour Ministry or with
the State Government. If he cannot
put up a good fight, the industry will
meet with the same fate that I have
apprehended. 1 hope with tha ener-
getic and dynamic leadership cf the
Minister in the person of Sari Manu-
bhai Shah. he will be able to win the
support of the Finance Minister
and get the recommendations accepted
bv him. I do not say anything for
the present about ‘the Labour Ministry.
When the report of the Bonus Com-
mission comes, I will try to say some-
thing about it then. In the end let
me say that whatever reliel is given
%o the industry today will come back
to the country in double the quantity
by way of foreign exchange tomOorrow.

With these words, I support the
demands.
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Shri Oza (Surendranagar): Sir, I
am sorry Shri Ranga js not here. He
wanted to project his politica!l obses-
sions in the field of international trade,
But I am glad the ministry 1s not suf-
fering from similar inhibitions. I for
one believe that short of open hosti-
lities, we should not have any allergy
towards any nation, whatsoever.
Maybe on such grounds as apartheid
practised by South Africa, we many
break off all our trade relations with
that country. But apart from such
conditions, I do not think we should
have any allergy towards any country,
because conditined as we are, we have
got to step up the earnings of our
free foreign exchange. Unless we do it,
I am afraid we will never get out of
the backwardness from  which our
economy is suffering. He also revert-
ed to his usual tirade against import
and export licences and the setting up
of an impartial institution. But to
that also, T am afraid I cannot subs-
cribe, because we have been seeing
that from time to time this system is
working well. I do not say ‘there are
no loopholes or malpractices here and
there. After all, human frailties will
be there. But by and large, the mal-
practiceg are minimsed and the whole
system is getting streamlined. I under-
stand the ministry has also set up
a committee to go into all the details
and I am sure we wil]l benefit by its
report.

I join with my other friends in cong-
ratulating the minister and his team
of officials who with their characteri-
stic dynamism, have brough out a
wonderful change in the field of in-
ternational trade during a  short
period. Not only at the domestic level,
but in the international field also, we
have to create a proper climate. Only
by this two-pronged drive, we can ex-
pect to step up our export earnings.

By adopting several means and by
instilling a sort of confidence amongst
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our manufacturers, the minister and
hig officials have been able to see that
not only our traditional exports like
jute are looking up, but the exports
are also getting diversified day by
day. We are sending out more arti-
cles than we used to send sometime
back. It is a good sign and 1 am
sure with the increased tempo of pro-
duction, both in agriculture and in
manufactures, in days to come our
exports will further look up.

We are having a very ambitious
fourth plan and we want so much
foreign exchange for implementing it.
The maintenance imports visualised
in the fourth plan are of the order of
Rs, 5,100 to Rs. 5300 crores and for
development imports also, we require
Rs. 1,800 to Rs. 2,500 crores. So,
unless We step up our exports from
an average of Hs. 760 crores to
Rs. 1020 crores, that is an average
increase of Rs. 280 crores, we cannot
expect to fulfil the plans we want to
undertake to remove poverty from
this country. I am sure with the
dynamic and able leadership of the
minister, this will not be impossible.

1 wag talking about creating a cli-
mate in the world market also for
our favourable exports. There also,
on behalf of the under-developed
countries, we are playing a very
significant role in the GATT confer-
ences and other conferences held
under UN auspices. We have given
a new shape to the policies which
are being accepted by the organisa-
tion. Recently our minister had been
to New Zealand and before that to
Geneva, We know some new chap-
ters have been incorporated because
of bis efforts, and the developed ha-
tions are increasingly accepting the
necessity of helping the under-deve-
loped countries to push up their ex-
ports.

St gow 9R wemg (W)
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Mr. Deputy-Spesker: The bell is
being rung. Now there is quorum.

He may continue.

Shri C. K. Bhattacharyya (Rai-
ganj): Sir, I have to go to attend a
meeting of the Estimates Committee
at 3 o'clock. In case quorum is
challenged, my presence may be
counted amongst the members pre-
sent,

Mr. Deputy-Speaker:
done,

Shri Oza: I was saying that there
is an increasing awareness on the
part of developed countrieg for help-
ing wunder-developed countries in
building up their economy.

It cannot be

We know that during the last UN
Development Decade, the progress of
the under-developed countries was
not as satisfactory as envisaged. The
economic growth was on an average
5 per cent but it could not be main-
tained. It was also expected that bet-
ween 1950 and 1960, the share of the
less developed countries in the
international trade will go up.
Instead of that, from 30 per cent it
has fallen to 20 per cent, while that
of developing countries has risen,
instead of going down or only just
maintaining. In an attempt to help
the under developeq countries, they
shoulg have restricted the export of
manufactured goods to the under-
developed countries. But it has gone
up from 60 per cent to 66 per cent.
But, recently, I think they have ac-
cepted certain policies by which we
expect that during thig decade ex-
ports from under-developeq countries
will look up and we will be able to
maintain some developmental tempo
in this country. For this it is abso-
lutely ry that instead of only
selling our raw materials and agricul-
tural products to foreign countries,
those foreign countries should be in
readiness to accept some semi-proces-
sed or semi-manufactured goods from
us. Because, however technologically
developed or advanced a country
Mmay be, it wil] be absolutely neces-
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sary for it to import something, some
components, some parts, manufactur-
ed or semi-processed, from other
developing countries. In times to
come, with a bit of co-ordination
with various countries this be worked
by which the developing countries,
while maintaining their own Develop-
ment, will be in a position to help
the-under-developed countries to push
up their plans in order to remove the
backlog from which they are at pre-
sent suffering.

ol PN AR AT FETeAs
wEE, g § &1 A6 £ |

Mr,  Deputy-Speaker: The hon.
Member might resume his seat. The
bel] is being rung ... Now there is
quorum. Hon. Members should make
it a point to continue to remain in
their seats instead of going out as
soon as the Member begins to speak
after the quorum has been obtained.
Now, the hon. Member might conti-
nue his speech.

Shri Oza: My hon. friend, Shri
V. B. Gandhi, while participating in
the debate, referreq to restraining
consumption. I entirely agree with
him. Of course, it is only natural
that when our people were not well-
fed, well-clothed, their requirements
were not fulfilled, there is every reca-
son to see that their erying needs,
long-felt desires, are fulfilled; at the
same time, we have also to see that
we earn a little foreign exchange in
order to import the necessary plants
and equipments to develop our eco-
nomy. We have to strike a very
delicate balance between the two. I
am sure that if our people are pro-
perly educated, it will not be diffi-
cult for us to ask them to make some
sacrifices by  restraining current
consumption. In this matter, I am of
the view that instead of restraining
consumption we should Introduce
rationing In some articles and export
them as much as possib’e. Now what
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is happening is, we build up an ex-
port market for one of our articles;
next year, there is a searcity for that
article, there is hue and cry in the
country raised by certain persuns,
and we immediately stop the expert
of that commodity. It disturbg the
economy of the importing countries,
gives us a bad name in foreign mar-
kets and when other countries fill the
gap left by us it is very difficult to
recapture those markets. So, we
should export goods in a consistent
manner and we should g0 and ex-
plain to the people that they have got
to put up with certain difficulties for
a temporary phase in order to earn &
little of the much-needed foreign &x-
change.

Coming to the functiong of the
Forward Markets Commission, 1 find
some of my friends have an allergy
to forward markets. In the type of
economy which we have accepted, it
is absolutely necessary that a com-
mission or institution of this type
chould be in existence, both in the
interests of the manufacturers and
the producers so that there will
pe facility of hedging. Here 1 find
that, not becase of the internal re-
quirements of the market but because
of some scare-mongering in the press
or elsewhere, the Forward
Commission steps in and disturbs the
economy. I am glad that again some
markets are coming up and they are
allowed to function.

Talking of my own &Iea, 1 would
request the hon. Minister to allow
cotton seed forward markets to func-
tion. At present there is a ban on
forwarg trading in cotton seed. This
year the cotton crop is very good and
. only because the Forward Markets
Commission has put a baa on forward
trading on cotton seed, at present no
forward trading is taking place on
cottom seed and it is harming the in-
terests of beth cultivators and manu-
facturers. 1 would request the hon.
Minister to look into it.
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Then, in certain areas forward trad-
ing in kappas is allowed. In my area,
there is ample scope for allowing
forward trading in cotton. 1 under-
stand that the present thinking in the
Ministry is that only the Bast India
Cotton Exchange would be allowed to
open its branches at various places
and no independent body would be
allowed to function. If that is so, I
will be very happy. Wherever there is
a possibility, wherever a good amount
of transaction is taking place, the
policy should be to liberally allow
forward trading so that both the pro-
ducers and the manufacturers may
have the advantage of proper hedg-
ing. In a big country like ours, with
its fluctuating conditions, it is abso-
lutely necessary that these facilities
should be provided at various places,
wherever it is convenient and wher-
ever the trade wants it
wft To Wo Fadd (wEwlT) : Iomen
wéra, ag fafedt O O 4 ECol
8 | ag fafredt = w18 F4T 2, freRr
Ter T FTET A, W A F T FE
2, @g oo AEY Sear | W arer 3
gzt & & #1T a1 TEE AW,
®T Z AT §AT W F1 AW 2
soft st qay = 6 0 ag -
e B Y qWIEAT 8, 9T ITH W
Ay dorerT &, AfweaT A EWEA
¥ o gamarE TNE A1 W AT
3 | wd aga @ A W IE
w o v A I fE @
o% AvE ww 3% ww fwar g g !
o7 g9 B ¥ A1 3T ¥ qF A1 TN
3z a7 | 9g ©F Rged wE f
oiferaTiz &7 aTEY g1t & 1 7§ A FH
AT & | 7 N gETL AET 4TS AE 3T
T &, % Y@ fr A I W
g fr fo = afardz ¥ S AR
6 P #Y madae X Aifwae fea, @
gererT qaT A# TAT | T § T AN AE
¥ 7 wan = fr ag oF wofaq TR
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Wﬂﬁﬂgﬁaﬂg‘i’%mﬁuﬁ
forer arfearg & T4 WY Wed RN HE
ATt &1 Tg TS A IR & §
ﬁmzﬁtﬁkﬁ%mﬁwﬁ
“Licences of enterpreneurs who
fail to insta] the spindles or looms
are being revoked and reallotted
to other parties quickly with a
view to avoiding blocking of in-
dustrial capacity.”
forg st F1 gt foe AW ¥ AT
fqfesy ®T AW T AT TGS
& 7 frw W 9T A B oA
feam AT AT IW WTIHT T q@EIH AN
T @ I s F1 ArgAE S fwe
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¥ FW A A A% § WET AW F
wTEfrdt #1 g6 9g 91 @9 4 A fear
# W fawmT AwT 9w w0 aF
qE1 W AEifed g W g W@
HFET qIT 7

FWE Al =ER fawm gt
W A CF qgT q9T AT QT q@r
ST TET & | G HIHTL AV AT FLAT
At Y, AT AT FIE F | THIC THT
TUT T A AT AT AT I A FFEAT
F w0 a1 e & ©7 # g
oY | g7 a1 afgar S ST 47 39/ 9w
TATAT ST 9T 7 I9 qQfgdl 9¥ W
FAITAT SATAT 9T | AT A TEAHE FEAT 2
feafgar & gara Fwwm, @ WEw
FmF §1qo afed F1 AT AT TF
FTTAT ST A1 /T & 9fgd F AEA
a7 AR FTHE FT WS TAT &1 T
3 1 g, G ST G &, W 0%
sty fadte &1 #1E =R § T T
T 3% HA £ a1 I B AT
A4} faat & | ag W W A A,
I F T ® g ald 1 wEe
v gt & 1| a7 W 4G W, ag W
Tt wa g 9g angwe @ frar M
ag AZAE 4E for | gL A gt
& | wfed S T T AT g 8
Y AT AAE g1, W & 9, el 9%
TR 9% BX FEHE WA WO qer Ay
g

Shri Manubhai Shah: I do not want
to interrupt the hon. Member. But
the Member speaks most of the things
which are not facts. There is no con-
trol on the export of any commodity
excepfing a few ones. There is mo
question of any form not being filled
up by the Government and only being
filled up by other private traders.
Will he kindly see the Report and say
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which commodity he is referring to
where the export licence is required?

st Fo Ho frAdy : Tl WMT F
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ot Jo o A : WA F AW
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wEgwRw # IR A, G HT AR
1 acw, Wi 6 g ag g Sewt wnfua
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fF %% T% AT 98 ag it #t
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e ¥ @ ¥ o@), gd e
T WE e @

WA wET St ¥ w2 fR K
Ia@ G geeia § fF fom § s
F fed saTd ¥ W U F @
# wewe i goum @ 1 W TE gaAr
qa 78t & fF & agt o7 9w &1 favemw
T §F | wfew § T OF amEr w@r
g fr o1 fsma & FFe 7Y 9 W
g % 99 %Y SAD IE WA AT 1 W
ag I L ST &, A 9g T Aoe
I T FET

Mr. Deputy-Speaker: How long will
the hon. Minister take for his reply?

Shri Manuobhai Shah: About 45 to
50 minutes.

Mr, Deputy-Speaker: I ghall call
the hon. Minister at 5.15 p.m.

Shri Heda: I congratulate the Minis-
try on the good job that they have
done during the last year, as has been
mentioned in the report under review.
So far as the exports and imporis are
concerned, in fact, they have done &
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very good job indeed, and all the
officials, the trade and the industry
‘all deserve the nation’s gratitude for
having earneq more foreign ex-
.change. At the same time, T must
also poing out that the whole nation
is aware that the motive force behind
this work is the dynamism of the hon.
Minister and the poised grace of his
Deputy, and these are reflected in the
achievements.

So far as the report is concerned,
Shri V. B. Gandhi has already refer-
red tg it. I have not read every re-
port, but 1 do read scores of them,
and I can say that this is the best
report so far. It is brief, concise, in-
formative and well-written. I do hope
that anybody who wants to study any
problems that concern the Commerce
Ministry will find these reports very
useful. In the future also they will
see to it that such reports are written
_and if possible improved upon also.

Having said this, I would like to
highlight certain points relating to
this Ministry. The Ministry has creat-
‘ed one after another certain organi-

_sations, institutes  and what
not, By setting up these
institutions, the Ministry has

erected an edifice by which I am quit2
certain that in times fto come, the
achievement of the targets that we
have fixed in the Fourth Plan would
‘be activised. What is generally
known as constructive co-ordination
has been achieved by this Ministry in
its relationg with the various other
Ministries.

However, 1 would like to mention
.only the five highlights of the work
.done by this Ministry. The first is
the creation of a proper export cli-
mate at home; this activity includes
the taking of dynamic dependable
realistic measures for export promo-
tion, strengthening of the institu-
tional base such as by seiting up new
-bodies including the Indian Institute
.of Foreign Trade, the Indian Couneil
of Trade Fairs and Exhibition, the
-Federation of Indian export Orgeni=
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sations, the Export Inspscticn Coun-
cil, etc. The second is the evolving
of a proper trade strategy for differ-
ent regions of the world; this includes
the entire gamug of commercial rela-
tions and trade agreaments as have
been reviewed in Chapter 4 of the
report. The third is action at the
international level, especially at the
UN Conference on Trade and Deve-
lopment, the GATT, the Kennedy
Round, ete. The fourth is the streng-
thening of the base of mdustries
which directly come within the pur-
view of the Commerce Ministry
including textiles, jute, cotton, silk
plantation industries, ete, and lastly
come the public sector corparations in
the Ministry of Commerce.

I join my hon. friend Shri Range
in suggesting that the status of this
Ministry and the Ministry of Indus-
try should be such thag they should
be headed by full-fledged Cabinet
Ministers. 1 have raised and stress-
ed this point in my earlier speeches
also. 1 have no doubt that the Prime
Miniter will give earnest thcught to
this matter and see that these two
Ministries are put in charge cf full-
fledged Cabinet Ministers, and when
the Ministers are doing a fine job,
they should be elevated to the Cabi-
net rank, and 1 hope that the status
and importance of the Ministry of
Commerce and Industry wouid be re-
cognised. Nowhere in 8ny parlia-
mentary democracy, whether it be
UK or Canada or any other country,
are the commerce and iadustry purt-
folios headed by a lesser person than
one who is a full-flledged member of
the Cabinet.

My hon. friend Shri Ranga hHad
referred to some other points also.
As Shri Oza has stated, he has well
studied the problem, as he is a gra-
duate of economics, and T have been
aware of his economic views for the
last 20 or 25 years; however, Le has
developed a bias now, and, therefore,
it was not very difficult tor me to see
that bias when he was spesking. I
am one with him when he says that
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it was the late President Kennedy
who made a forceful plea that it was
the responsibility of the developed
-countries to develop the developing
countries, ang in that direction he
tarted the Kennedy Round and so
many other organisations, and as a
result of his plea, and very dynamic
efforts, a chain of efforts was started.
But at the same time let us not for
forget that it was the USSR Govern-
ment under the Khruschev regime
which had made an offer to the United
Nations that the developed countries
-should set apart one or two per cent
-of their national income, that is, total
national income, and that percentage
of national income should be invest-
ed for the development of the deve-
loping countries. This was the pro-
posal that had been made from the
USSR side, and, therefore, it was the
result of efforts from both the blocs,
the Democratic Bloc as well =25 the
Communist Bloc. We should take
note of that, and that is why we take
advantage from both of them, and it
is very good that we get collabora-
tion from both of them.

So far as collaboration is concern-
ed, the present Minister has given a
new momentum to this collaboration.
He welcomed a team of collaborators
from the USA, and he has given them
an assurance, which is well deserved,
namely that we welcome foreign par-
ticipation, and the team wmay go
round the country and choose the
siteg and the industries and also their
partners, and develop our country.
So far ag it goes, it is good. But I
would only like to sound a note of
caution at this juncture,. When we
think of collaboration, we must think
first and foremost that unless it 1s
unavoidable, the dominating partner
should be an Indian one and not a
foreign one. Om paper it is so; there
may be some exceptions, but gene-
rally, no foreigner is allowed to hold
more than 49 per cent shares. The
present climate is, and certain state.
ment issued by the Finance Minister
give an indication, that we might
have even majority participation of
foreigners, but the general trend 1is
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not to allow them to have more than
49 per cent. Even if they are allowed
less, and they hold only 25 per cent
of the shares, still they have got al-
most the same powers as one holding
49 per cent shares, under our com-
pany law. There are such provisions.
At the same time we must take note
of one thing as we go through these
collaborations. Formerly, the Deve-
lopment Wing was doing a very
good job, and I do hope that they
are doing that good job even now,
but as the policy changes, they may
be a little reticent and a little lenient,
and therefore I am sounding this pote
of caution.

I had a number of occasions to mix
with foreign collaborators. [ have
not met them through any direct deal,
nor am I involved in any deal. I have
had chats with them over a cup of
tea. I could probe into their mind.
My own feeling is that every col-
laborator who comes to India thinks
that he has come here to earn not less
than 25—30 per cent on the investment
he makes. In fact, in the USA itself,
any new investment in industry fet-
ches 15—20 per cent easily. Even our
industrialists are able to earnm that
much. With the money market so
tight and with different hire purchase
systems and various other schemes,
it is not difficult to earn 20—30
per cent on one’s hard cash. Sp I
only want to let this note of caution
go on record that it is the job of the
Development Wing and alsp of the
Commerce Ministry {0 see that we get
collaboration only when it ig essen-
tial. Otherwise, we should get the
machinery and participation on the
basis of a loan; that is far better than
actual collaboration itself. This is a
very vital angle that we have to take
cognisance of, because of the new cli-
mate.

Another thing that has happened is
that even the giants among the indus-
iries of our country are crippling
even before the pigmies of foreign
countries. I would not mention names
of the big houses because it woulq he
derogatory to do so. But I have not
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come across a single house of indus-
try in India which is"able to talk as
man to man, as an equal to a foreign
collabortor.

Shri Sham Lal Saraf (Jammu and
Kashmir): In what respect?

Shri Heda: When they think of the
terms of collaboration. When the
collaboration takes place, when the
actual work goes on, you wvisit the
factories; you will feel where and by
whom the domination is.

Therefore, we have to take note of
this. I am surprised that in some
matters, e.g. advertising, foreign col-
laboration has been accepted. In ser-
vices, should we accept foreign col-
laboration? Where is the need? What
does that collaboration mean? It does
not mean any added benefit. I have
been studying certain proposals. I
would not like to mention them. It
does mean only one thing, a drain of
foreign exchange, of as much as Rs. 50
lakhs to Rs. 1 crore, out of India,
money earned in India for the service
done in India and in certain respects
abroad; it would be going from our
country to other countries. So when
we welcome collaboration, we must
gee whether such a thing is not possi-
ble to be done by our own country.

The other day I had referred to a
short speech made by Dr. Bhabaa:
on the one side, we are doing atomic
research and we are showing what
an advance in science and technology
we have registered; on the other,
what do we see; even in the manu-
facture of small, ordinary type of
consumer goods, we rely for the
technical know-how on foreigners.
The two are not compatible with each
other. Therefore, we have to gee that
whatever is possible for our engineers
‘and industry to do here ourselves
should be done by ourselves.

One point referred to indirectly by
Prof, Ranga, and algo impliedly touch-
‘ed upon by Shri Trivedi, is that when
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we issue licences, we follow certain
norms and certain rules. That is not
enough. I would very much urge
upon the Minister to see to the creden-
tials of the applicants. What happens
today is that the applicant has no
merit. Either he should have the
money to invest or he should have
the technical know-how. But today
anybody who has got an approach,
who can contact and get things done,
who can see to it that files move
speedily from table to table, gets the
licence, Such a man would happily be
ready to play into the hands of the
foreign collaborator or anybody for
that matter, Shri Trivedi referred to
it, to which the Minister objected.

When we allow export, we allow
certain export entitlement. Sometimes
it is 70 per cent. But without any
notice, it is brought down to 66-2|3
or even 55 per cent. It changes from
time to time. When a merchant, trader
or industrialist is thinking of export-
ing his produce, he takes the entitle-
ment into consideration. He considers
the advantage accruing from it. It is
common knowledge that anything
between 50 ang 75 per cent is the
profit in selling the foreign exchange
entitlement, So he takes this profit
into account. Thereby he suffers a
loss. He is prepared to suffer it to
make both ends meet. When the
entitlement is brought down, ewvery-
thing changes. Should be write back
to the foreign party with whom he
had concluded the contract to say
that since the Government had
changed the rules, he is cancelling tha
orders?

1 would urge that when they change
the rules, they should give sufficient
notice. They shoulq say that a parti-
cular rule would apply after three
months, or at least after onme month.
1t should not apply from the day it
signed.

The Ministry is doing a good job
and I hope it will cotinue it I
support the Demands for Grants.
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Shri Hem Raj (Kangra): I am
grateful to you for the opportunity

given to me tp speak on these
Demands.

The previous speaker has paid a
glowing tribute to the Commerce
Minister. 1 also join him in congratu-
lating him on his briliant performance;
both at home and at the international
stage, his performance has brought
credit to our country. I am one with
Shri Heda in saying that a man of his
brilliance, understanding and grasp of
things should find a place in the
Cabinet. In his time, within the last
two years, the exports which were
much below the mark have increased
ic a great extent, and all credit goes
te him.

1 must now come to the problem of
my area. Members who have preceded
me, whether from the east or
from the south, have ventilated
the grievances of the tea indus-
try. So far as the north, to indus-
1 belong, is concerned, I have also
my own problems I am grateful to
the hon. Minister for taking keen
interest in the small tea growers,
whether of the north or the south.
There may be different voices so far
as north ang south is concerned in
respect of language, but so far as the
small tea growers are concerned,
whether it is the Member for Nilgiris
or from Mysore or for Kangra, they
speak with the same voice. But we
are grateful to the hon. Minister that
during his time we have been able to
have a cooperative factory in the north
as alsg a cooperative marketing
society, That has infused a new life
into the tea growers of the north. But
that by itself has not solved the prob-
tem of the north, keeping in view the
small tea growers of the north. The
picture, as it emerges, is that in all
there are 1159 estates in the north, in
the Kangra district, Out of these, 300
are below 3 acres, 500 are above 3
acres and below 5 acres; the rest are
above 5 acres. Taking acreage, out of
2,500 acres, 6,000 are under gardens
which are above 50 acres. Seven
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hundred acres comprise of gardens
whose acreage is below 50 but above
five; 1,800 acres comprise gardens
whose acreage is below 3 acres. In the
northern area, nobody has taken any
advantage of the development
schemes of the Tea Board excepting
one garden. The average production
of this area is 285 lbs. as against the
average for the whole of India of 992.
From thig point of view, the northern
area of Kangra District and Himachal
Pradesh should be considered un-
developed, and therefore the criterion
applied should be not only of small
tea growers, but of the area being
undeveloped.

15.31 hrs.
[SHR1 SoNAVANE in the Chair]

Recently, a survey was undertaken
by two gentlemen, the Secretary of
the Agricultural Refinance Commis-
sion and the Assistant Chief Officer of
the Agricultural Credit Department of
the Reserve Bank. They say in their
report:

“Considering  generally the
marginal character of all the
plantations in Kangra, it does not
appear necessary to distinguish
between the small and the rela-
tively big planter for the purpose
of framing any special or subsi-
dised scheme of financial assistance
for new planting, replanting or
for processing machinery with the
exception of four planters in the
district with holding 300 acres in
each case.”

So, out of these 1,159 planters, there
are only four planters who can be
deemed to be big planters; the rest
of them are in an undeveloped stage,
and therefore, they shoulg be treated
on the same basis. Why do I propose
this thing? Because you have granted
the fertiliser subsidy on the basis ot
small tea growers: it is only confined
to those gardens which have 50 acres
and below. So, gardens which have 50
acres and above will be deprived of
this subsidy, ang consequently this
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area will continue to remain wun-

developed. Therefore my request to
the hon. Minister is that this aspect
of the problem may be taken into
consideration.

Secondly, so far as the primary
co-operative societies in the Punjab
are concerned, they can only issue
loans to the extent of Rs. 1,000 and
rot more than thac. The tea bushes
in Kangra and Himachal Pradesh are
a hundred years old. You have
sponsored a scheme undar which new
scedlings will be planted, but that
will take a long time. If any acreage
kas to be replanted or any new
plantations are to be made, it has been
calculated that it will cost something
like Rs. 5,000 in the hills. These small
tea growers cannot do that if they
tet a loan of only Rs 1,000 from the
co-operative societirs, Therefore, even
this team which has been there to
study has recommened that the loan
25 well as the interest should be
subsidised by Government, and if they
are not subsidised by Government, the
small tea growers will not be in a
position to have new plantations or
replantations on their estates.

Similarly, some of the marginal
gardeng are not in a position to reno-
vate their machinery. Therefore, they
have recommended that for the pur-
pose of renovation of machinery of
setting up of new machinery both the
loan as well as the interest should be
subsidised by Government,

Hon. Minister may ask whether
ihese consideration were not present
before the Tea Finance Committee
which was set up recently, but I
miight point out thay this team which
tag gone to that area has just reported
inn January, 1965. Therefore, I would
request him to take into considera-
tion their recommendations.

It is high lime
ecconomic survey of this area was
undertaken as was done in the case
of Tripura ang Cachar. The statistics
of 1963 gives the number of small tea

that a techno-
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growers but the statistics of small tea
growers of Kangra and Mandi are
said to be not available, Therefore,
it is in the interesis of the develop-
rient of the tea industry of this area
that a techno-economic survey be
ordered.

The Report for 1964 issued by the
Tea Boardg shows. that steps  have:
been taken to help the small tea
growers, whether of the North or of
the South. So fay as green tea is con-
cerned, The market for this at present
i#  only Afghanistan. It has been
remarked in the report that markets
tor this green ‘ea can be found in UAR
and adjoining countries. 1 would
request the hon, Minister to take early
steps for finding markets for this tea
grown in the northern area. By the
setting up of this marketing society.
cur people have Leen getting good
prices, and I am thankful to the Min-
ister for that.

The study ieam thatl was shet up i
18539 by the Central Silk Board has

stated that both Himachal Pradesh
and Punjab have good  climatic
conditions for development of seri-

culture, but very little attention has
been paid to this so far. So far as
Himachal Pradesh is concerned, they
simply say that it promises to become
a good area for rearing univoltine
laces. So far as Punjab is concerned,
their remarks are more favourable,
and 1 quote:

“The chmatiz eondtions are
similar to Jammu Province and
very favourable for rearing of
univoltine cilk  wyorme and pro-
ducing high grade silk. Seri-
culture in the Sinte is still in its
infancy and giver tl.e encourage-
ment under expert guidance, it
can develop into as good an area
as Jammu.”

Therrfore, I would request the Min-
wister to tke lively interest in the
development of this area in this
respect, ag alsp in regard to tea. This
will boost the economy of these hills:
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which are the border areas, These
ureas, whether Kangra or Gurdaspur
ur Simla District, are very favourale
for development scriculture. I hope
that the hon. Minister will take great
interest as he has been taking before
in this industry.

Mr. Chairman: Mr, Shinkre., He will
have 8 minutes,

Shri Shinkre (Marmagoa): It so
happens that our group did not parti-
cipate in three debates earlier and the
Deputy Speaker had mentioned that
he would allow us extra time,

Mr. Chairman: At best, you ean get
ten minutes.

Shri Shinkre: Sir, T must st the
Very outset make the position per-
fectly clear regarding the future
economic structure that I visualise
for this country although some of the
remarks that I might eventually be
making should not be misunderstood
or should not appear as coming from
the point of view of the Forum of
Free Enterprise, like my hon. friend
Prof. Ranga. I have no doubt in my
mind that a modern State, especially
a welfare State which ogurs professes
to be hag every right to go and enter
every path of economic enterprise and
to exploit and explore all the avenues
of sources of income and wealth of
the country. I would even go farther
than my communist friends and say
that T would not mind agreeing to
Government  taking entirely and
exclusively the whole trade and
industry as such but I would always
insist on one proviso on which I would
never budge in: provided the Gov-
ernment woulgd definitely utilise sucn
power of economic concentration only
for the welfare of the community, 1
would never gquestion such a right to
control every means of production
and sources of income, Buy I am sorry
to say that although the Parliament
of this country has given the Govern-
meni ample powers to equip them-
selves with more than the necessary
bowers to control the economic life
of the country, the resulis that We are
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seeing today are not Very encourag-
ingg. I ecan only say that
aftr as many as seventeen years of
such power of economic concentration
the Government  have only
suceeded in building and creating a
new class, a class of vested intersts,
a class of economic parasites fo-
which I would refer a little later in
my speech. In the meanwhile I will
consider the report circulated by the
Commerce Minister to the Members
of the House. I do not think that
my hon. friend who is otherwise very
smart and brilliant—who in Ame-
rican slang can be described a5 a
smart guy—deserves any compliments
on the achievements of the last year.
I think that he himself has indirectly
admitted that his last year’s perfor-
‘mance is not very good because in a
veileg manner he has assumed and
taken for comparison the export of
the last two years to present bofore
this House a respectable figure like-
Rs. 150 crores being the increase in
exports during the last two years of
1963-64 and 1964-65. because the in-
crease that was experienced only in
the last year in his own mind was
very meagre and that is only Rs. 52
crores; if the hon. Minister has some

other idea behind these figures 1.
would wlecome him.
Shri Daji (Indore): The Finance

Minister prevents him from what he
wants to do.

Mr. Chairman: How can Mr. Daji
say that he is being prevented by the
Finance Minister?

Shri Shinkre: But even if I could
be certain that from the last year to
current year or within one year his

Ministry has been able to increase:
exports by Rs. 52 crores, without
taking into consideration just mnow

the deficit trade balance, it is que to
some other circumstances which are
not under his control, I am not sure:
if 1 am entirely in agreement with
him until and unless he makes clear-
whether the difference in price or the
increased price in the last two vears
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have also been reflected in the ex-

port figures because he has only

given figures in rupees without giv-

ing the quantities.

Shri Manubhai Shah: In the table
in the appendix, all quantities are
given, of every commodity, for all
the three years.

Shri Shinkre: Does the hon. Minis-
‘ter mean to say that the increase in
figures in value as indicated in his
report corresponds to actual increases
-and not to the difference in prices
over the two years and does he want
to say that during the last years
‘when the people of this country had
to suffer increase in prices, such an
increase in prices did not reflect in
our exports? Just now I would not
comment upon that but I would say
that even so, I do not think that the
-performance is really very brilliant
-as such because....

Mr. Chairman: Though it is not

‘very brilliant, it is brilliant.

Shri Shinkre: One has to accept
-and give unto Caesar his due, for all
the efforts that he has put in. In
the name of exports, please do not
-continue the export of items like
-sugar and cement, which are in such
scarcity in this country, especially
sugar which over the years has be-
-come almost a luxury article for the
.common man. If I am to believe
the words of my hon. friend Mr.
“Trivedi, sugar is being exported at
4} annas 3 Kg; I am not sure whether
it is so: my own information as re-
porteq to this House some months
-earlier is that it is being exported
at a rate of less than 50 paise per
Kg, whereas in the country it is usu-
-ally not available, specially lately, and
when it is available it is never avail-
able at less than a much higher price
-such as Rs. 2 or so.

How much foreign exchange did we
.earn through the export of cement?
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Shri Manubhai Shah: Cement is in
exchange in the two wings of Pakis-

tan: there is mot really any sub-
stantia] export.
Shri Shinkre: In your report

there is some mention of we being

in a position to earn Rs. 2 lakhs and
odd through the export of cement
also, When these commodities are in
short supply, when even some nation-
building projects are suffering for
want of cement, hon. Minister will
clarify the situation; what I say is
this. We have gone all out to beg
and borrow around the world; when
we have gone so, let us beg and
borrow a few crores more if there is
somebody generous enough to give
us that money; let us not starve our
people for want of this pasic and
essential requirement of life.  The
hon. Minister will say that so wmany
other countries are doing so and they
are subsidising these exports. I do
not think that othér countries which
are indulging in this sort of subsidy
and exports starving their people
and even if they do, it is not argu-
ment that our Government should
starve our people. For once let us
stop this non-sense of exports of such
commodities as sugar, cement and
other things which are in short sup-
ply here and which are the essential
requirements of our people. There-
fore, 1 would compliment him for
having been able to reduce the ex-
port of sugar by about Rs. 5 crores
according to his own report.

There is another aspect that I dis-
like. So many hon. Members also
have referred to it—the fall in the
export of tea to the tune of Rs. 7
crores. Tea is one of our traditional
exports. Surely there are other com-
petitors coming up in the world, But
every effort should be made by the
Ministry to see that this traditional
export of these items of ours are
consistently increased; if they were
going to meet the demands of foreign
exchange they should see that it is
not affected in such a manner.



-
7759 . D.G—Min, of

The next point that I would like
to raise is with regard to the so-
called linkg and barters that the hon.
Minister has mentioned in his report.
A feeling is growing in the country
that two important corporations
under the control of the Ministry,
the State Trading Corporation and
the Minerals and Metals Trading
Corporation, are indulging in some
mort of gver-invoicing at both ends.
That meang they insist on a certain
selling price for the commodities
they export and, as a result of this
insistence, the overseas geller, in his
turn, accepts this inflated price and
overcharges the commodities that he
would be exporting to this country
against that bartotf. Otherwise, I do
not understand how it is that in this
country, an agricultural tractor comes
to something like Rs, 20,000, when
the same wachine ih Goa, prior to
its liberation, used to cost not more
than Rs. 12,000.

Shri Manubhai Shah:
perhaps.

Import duty

Shri Shinkre: Even with the im-
port duty, the difference should not
e more than Rs. 2,000 I do mnot
say that I entirely share this feeling,
but somewhere there i such a feel-
ing growing that these corporations,
in order to show that they are mak-
ing profits and exporting the com-
wmodities at a good price, overinvoice
and accept also the overinvoicing
from the other end. Who suffers as
a result of this? It is the poor con-
sumeor of this country. I expect the
‘hon. Minister to give his attention to
1his aspect and avoid guch gver-
invoicing in future.

"One more point and I shall have
done. That is regarding my con-
#tituency. With your permission I
‘would just give to the House a fine
‘example ‘of the type of socialism that
this Government wants tp import
into thiz country. Sometime after the
liberation of Goa, the Corporation
called the MMTC, went to Goa and
established themselves as one more

%8 (Ai) LSD-T.
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exporter of iron ore and ferrogenous
ore, the only two kinds of ores pre=
sently being marketable in Goa. This
corporation went to Goa with only
ope cheque-book guaranteed by this
Parliament and the nation, and with
nothing else; no lifting arrangements,
Lp transport or carting arrangements
As a result, after sometime, this cor=-
poration got itself in a position of
buying only from the established ex-
porters on f.ob. basis, ignoring com=
pletely the smaller mineowners wheo,
even during the former Portuguess
days, used to sell a few thousands
tons of ore and make both ends meet
Today, the present position after
about three years of liberation—the
net result—is that half a dozen
millionaires of Goa have turned into
multi-millionaires, and so many
poor, small mineowners are walmost
down the grave if not entirely there
in that process.

Shri Sham Lal Saraf: Mr. Chair-
man, Sir, the subject before us is on
the one hand very delicate and on
the other very important for the
entire economy of the country, eco-
nomy in the sense that when the
vountry is in the stage of develop-
ment we need a number of things to
vatch up with the progress that the
advanced countries have made in the
world. Therefore, a number of
lhings are attached to this export
trade about which we have to under-
stand and follow and then draw our
own conclusions. Certain figures
have been mentioned in the House,
some correctly and some not cor-
rectly, and so, I would submit a few
figures and show how our foreign
trade, both export and import, has
been progressing and increasing.
Certain reasons have to be given
with regard to certain aspects and
from these one can draw one’s owa
conclusions, I shall humbly place
them before the House.

From the statistics, I find that our
exports in 1964 have touched an all-
time high: they stood &t Rs. 538
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srores, which is an increase of Rs. 52
erores over the exports in 1963 and
Rs. 98 crores over the exports in
1962, From the reports I find that
#his increase has been achieved in
spite of the fact that in 1963 we got
better prices owing to the fact that
the prices were then at a higher level
and the commodities were, therefore,
sold at a better price. For the last
three years, it is seen that the ex-
ports have been steadily growing,

Taking the import, we find that in
1964, the imports again have touched
an all-time record of Rs. 1,250 crores
as against Rs. 1,178 in 1963. The
balance of trade, therefore, has been
Jess favourable in 1964, There are
sertain reasons that are discernible.
In 1964, there was an increased trade
with east European countries. The
trade increased by Rs. 35 crores during
last year, out of which Rs, 27 crores
was accounted for by our trade with
the USSR alone, This also is very
much heartening. On the contrary,
our trade with western Europe deec-
reased by Rs. 3 crores. There has also
been a decrease in our trade with
Japan and’ other “south-east Asian
eountries last year. This is a point
that needs to be understood. I am
sure that the hon, Minister will say
something later when he replies' to
the debate, But the point is that we
had our traditional items of trade
mainly with west European countries
as well as with some south-east Asian
eountries, but even with respect to
those countries, where there has
been some increase, our trade has
now declined.

Then, our imports of cereals both
under the PL 480 scheme and cash
purchase rose in 1964 to Rs. 213 crores;
they show an increase of Rs. 56 crores
over the imports made in 1863. This
iz a situat'n which I would say is a
little alarming. Maybe there are cer-
tain reasons which the Government
will explain. But the Minister of Com-
merce has to be cautious and critical
and the situation must be remedied.
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Shri Mannbhai Shah: I could not
follow the point. What was alarming?

Shri Sham Lal Saraf: Compared to
our imports of cereals in 1863, our
import of cereals in 1964 amounted to
Rs. 213 crores, which meant an in-
crease of Rs. 56 crores over what we
spent in 1963. That, I said, is alarm-
ing. Detaching himself from the Min-
istry of Food and Agriculture, Ihope
that the Commerce Minister will kind-
ly take a very serious note of it and
satisfy the House as to how he per-
mitted this or agreed to this sort of
callous import which eats into the very
vitals of our economy in this country.

Some other imports such as cottom,
steel and stainless steel account for
Rs. 15 crores in 1964, which is again
an increase over those of the previous
year. The imports also include ma-
chinery, spare-parts, components, etc.,
which amoeunt to Rs. 387 crores, which
is Rs. 41 crores higher than during
last year. But that is explainable,
because today, when the country is
developed, we need capital pgoods
and machinery, and in certain cases
maybe we will have +to be a little
liberal also. I know my little experi-
ence that small spare-parts were not
permitted to be imported because the
foreign exchange was not made avail-
able for that purpose. From one point
of view, we may keep down such im-
ports, but as far as the economy is
concerned, it would be quite in keep-
ing with our needs when we are per-
mitting that sort of import.

During the last year, there is an-
other item of import and that is the
import of defence stores and fertilisers,
and there has been an increase in
these items. They are the essential
needs of the day—defence stores and
fertilisers—and so we cannot gsay
anythng against it. There is one more
gratifying aspect with regard to the
imports, and that is a thing about
which my hon. friend Shri Heda has
mentioned just now, namely, assis-
tance in import entitlements was only
23 per cent and 77 per cent of our
imports in 1964 was without anv assis-
tance. That is very exhilarating.
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Then, as far as our exports are
soncerned, the non-traditional goods
are taking precedence over our tradi-
tional goods. That is a very “happy
signn I am very much thankful to
the hon. Minister for that, and I am
thankful to the officials and others who
are working in this field, There is
is virgin market for such goods. Then,
with regard to the need for speeding
up the production of engineering
goods, there are two or three things
which I want to place before the hon.
Minister, and to which I would also
like the Finance Minister to bestow his
attention. For the preparation of
engineering goods, and other such
goods, as is known, we need special
stee]l copper alloys and so on. Art
silk yarn, threads and raw cotton as
also pig iron are all important raw
materials. But it is not understand-
able, and we cannot understand, how
on some of these items very heavy
import duty has been levied in this
year's budget proposals. I want to
know how on earth it is possible for
our Commerce Minister to get goods
manufactured at such high costs and
then sell them in competition with
other countries from whom we have
%o import the raw materials. This
needs to be explained because I per-
sonally feel it is a distressing thing
which should not have happened.

16 hra,

About the raw materials needed for
sur exports, there must be some
steadiness in the market and they
should be available at reasonable
prices, My friend, Shri Oza, has re-
ferred to one thing. Suppose we are
able to create a market for a commo-
dity in a particular year. What hap-
pens if it becomes scarce next year or
it the prices rise and the raw materials
are not available? We have to be
very cautious to gee that the raw
materials are available, the price
levels are steady and the manufactur-
ing capacity also should increase gra-
dually,, so that we can keep up the
terrpo of exports.
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Regarding the export subsidies re-
cently granted, rebates allowable on
export-oriented industries, they will
not be able to take full adwantage
of the concessions, because of the
time lag between the actual grant and
the reliefs by the revenue authorities
and in the meantime exports may
suffer. So, fe have to see that the
concessions are made available to the
exporters at as early a date as possi-
ble,

You have fixed a target of Rs. 5100
crores for the fourth plan. It is cer-
tainly laudable. We do not know
much about your plans about that, I
hope while replving the minister will
give an indication as to how he in-
tends to bring it up to that level, The
tempo of exports will certainly rise
if production remains steady, if raw
material costs remain at a reasonable
level, if inflationary trends are elimi-
nated, because high cost goods may
not be acceptable to the markets
abroad, and if there is quality control
and pre-shipment inspection for all
our exports. About quality control
and pre-shipment inspection, I con-
gratulate the Minister and the
entire staff of the Ministry, because
their efforts have begun to give good
dividends.

Fiscal relief given to the manu-
facturers and exporters is marginal
Government should pay attention to
it and see if it can give a little more.
I have a feeling that because of the
increase in bank rate, about which I
have spoken during the budget dis-
cussion, capital will be dearer and
exporters and businessmen may not
be able to get enough capital. I do
not know what the feelings of the
Minister of Commerce are about this
also.

So far as foreign collaboration 1s
concerned, 1 would certainly wel-
come it, but on our terms and not on
the-terms of the foreign collaborator.
Our Indian entrepreneurs have begun
to go to foreign lands—both develop-
‘ed and under-developed. I do not
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know personally of any instance
where our entrepreneurs are collabo-
rating in  developed .countries. If
that be so, if the minister can give
mome instances, that will be very
exhilarating. Today we have begun
to export our machinery particularly
to Afro-Asian countriesgwhich are,
I would not say un!er-—deve‘loped
countries, but In-Development count-
ries. This is wvery exhilarating.
Certain concessions may have to be
given to those industries. There too,
the units will have to be established
in as little a time as possible, If
things have to move from table to
table, it takes a lot of time and
energy. That should be looked into.

D. G.—Min, of

The export incentives which have
been given are very much welcome.
More incentives will be necessary and
nobody should grudge them.

We have started trade wings in our
embassies abroad. I personally feel
they need to be reorganised and
revitalised. That will certainly
enable us to get more benefits from
these trade wings, wherever they are
established.

I am very happy the production in
cotton mill cloth, power loom and
handloom cloth are on the increase
and the ministry is looking after
them. I do not agree with what Mr.
Trivedi has said about this. We find
there is good and steady progress.
But I find a few cloth mills and
spinning mills have been closed down
in areas which are industrially back-
ward. May I ask the Minister to see
that these mills are reopened, parti-
cularly for the reason that there is
little industrialisation in these areas?

It is a healthy sign that the minis-
try is encouraging establishment of
mills in the co-operative sector also,
The figures are there to show that

the exports of all the three
iteme—cotton cloth, whether it is
mill-made or handloom and

ready-made garments—are on the
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increase. ‘That is very exhilarating
By regulating the price of cotton—in
some cases floor price and in certain
others ceiling price—you have cer-
tainly regulated the cotton trade and
that is very welcome,

Coir industry is an export-oriented
industry and we earn about Rs. 13
crores of foreign exchange through
this. Mechanisation is the only
answer, Also, standardisation of
fewer varieties will help keeping up
the export tempo. We must give our
attention towards that.

There a number of Boards for tea,
coffee, cardmom, silk, ete. Simply
setting up boards is not enough. 3
will request the minister to see that
there is a little probe into these
boards. 1 will not go further. I§
should be locked into whether thess
boards should be allowed to go in
their own stereotyped ways or some
new dynamism is necessary. That
would be helptul.

Jute i3 a wvery important item.
Stability in the prices of raw jute and
jute goods and sustained supply are
responsible for the good performance,
But in this sector, we should have
diversified products to meet the keer
competition from Pakistan and othex
countries. Unless there is diversified
production, we will not be able to
compete with them.

In rubber, there are three items—

natural, synthetic and reclaimed
rubber. Then we have cardamom,
iron ore, manganese ore, mica,

tobacco, ete. All these are going om
very well. But certain things need
to be done.

Mr. Chairman: His time is up. He
should conclude now.

Bhri Sham Lal Saraf: One more
minute, Sir. STC are doing a wonder-
ful job. But about cement, it has to
be looked into. As Mr. Shinkre has
pointed out, where they cannot
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handle the jobs themselves, it should
be done through proper authorities,

Regarding commercial publicity,
there is one important point. We are
asking foreign agencies to do our
commercial publicity. About that,
the ministry have got to be very
cautious. . In our own country our
advertisers  have become highly
specialised.

Shri Manubhai Shah: That is for
.the Information and Broadcasting
Ministry to look into.

Mr. Chairman: He should conclude
now.

Shrl Sham Lal Saraf: With these
words, I suppo:t the demands.

st g foy: qumafy s,
I AAE wwd fafaeet aea
¥ afgwm, a¥ ST W a agiE
W § | STl wefagg & fedr
w1 ww @ 8, AfeT 57 wafoga ¥
T AT Y §T GEAT AR AT &
W WA FAT ], I€ ¢ W=faE @y
 mr g 1963 ¥ gwrw fmia
1178 FIUT TTX 7 471, A7 1% 1964
¥ A 1250 FAT TG FT oy
72 T WA F W 7 F faqg F
W qA@ATT 3T E, swiTaE
wE | WIeH 27 § 5 F0dt @
# qg 1200 ST FT ENT | WX WY
I U FET A § O wrIwy
¥l Y TG F7 T 93T, FE-
wHl FY TR R qgEr 9@ g
Ty Tga TG §, 737 AT &
1§ ¢ T w2 | v ¥ wree
T oqw f22 § 0 afgara gatar @,
®IAF FATAT 1 A QA W7 WY
BRI §r1afm e g3 TN & v
T IR AT WWTT FH ¥ oWy
W T FHIT AN q &1 A §

CHAITRA 15; 1887 (SAKA)

Commerce

7768

fedt w1 W oF W Fr fawarn
qwaT & &1 SEET WA 6T surd
I ¥ el W ¥ 1 w9A a7 W
& f o1 gwfow s1x9 & feq o saat

&% ¢ f5 s g
wE g | Afew Ao oo g ¥ @
W A §1 A owEeT g, Ay g
LLUC U

The way to hell is often paved
with good intentions.

A
a

W qg 7 &1 91 R g ¥
T WA §1 FERT GIM @ WK
W wEEr IS GH 1 & wwa
srafasy A1 e @ § 1 foad ww
qfewm & 537 w9 w377 § @R
€ AW § WR IES G Ao
Rt § 1 A s e e @)
G TG gAT & )

adt gfaat § o7 wiel & &4
T A TG T @&
W WAt F e @ i g,
€ 2gTE A FF S Al Rar g
W 7% fergam ww T /) A e
%1 § o w1 o § o gfgna =

W A

Shri Kapur Singh
May I submit that....

(Ludhiana):
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d}mhg:agaq‘m quy
AL 9 @, a7 F wiq Ay 4T

Shﬂlamsm:Sir.Iriseona
point of order.

|t T WE : arsr &1 o wF
W@.ﬁaﬂml

$hH wEE & fa o are
A ¥ 9T F8 ¥ & 1 A wrzmw ar
T G AT FER a-S e
oEErd & o0 @F AT § wifow
FA @GN 1 T wiwE @ §
& e arefw sfrwa swar @i
98 &, T q@e g 3w
o TF T 9 E, W aF 2w F
IHY HET A ver Ak ¥ | gy
90 90 wEI TE A H stfw
FET T2

HIYHT AgFWT d&T & fF o
JEEA ¥ A Aedd A 2, TEET
AEF I X F 1 K g A g
& 2z fsw Freitom #t 2 g7
g wifed & 9gr vewr =T &
qATT qTEIF G AR IATRT F AT AT
ATTF B W Al T fer gfyai
WY & A AW G e ¥ g
ferall ®) a9 % 78X awwr 91 qwar &
a9 a% {5 I7& a0 IrEar 7 @Ay |
T WEY AT A ILET WY IaEr

g wfgr

AT @rm A I g 2
A AE IT FES W17 @ @7 18 wOw
A7 A ¥ foar o @ o< w9 A W
9T & fadw omar ¢ &1 SEwr oW
AT €T WA Gy AT ¥ | IAH ww
1§ fgean 7% frman & 1 wore vy
TF AP AN §, TAET AT WS HH
TIE T R}, At vER IgwT fam
W, SuE fgemn s@wy foar sy
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21 29 A woEr @w Al @ a0
Nl F sqIm F@T qom | LA
T F T W frowwR ¥ fad s
STE g wfer sk whw & fag
A MW | At Iwe fewra fear
anmqaﬁwmwm%m
T gwd g F1E ¥ A A1 39 9%
7 & T ¥ T 2 o A A
W%mmﬁg?W?wﬁﬁg
fnmaiffwa”‘ra,aﬂnﬁam_ﬁfwa'}
a1 57 Wit sEEr A | vy 2
TN & 1 A ouwr wmE gk
WE AN Tl g gmar w
W F FE sz § froami @
W AT AGREH g wnfed
TR foew  feaar dar wd@,
e foaar 4z a4 A vy
f&ar #%, 37 a9 ¥ faw waw gan
m‘iqv@%vﬁﬁrmnami
HEq W T AG & | qr
¥ OF ORT A oA g
99 ¥ AR o TEd oo st
WAL E S ¥ A o few qw aoe
ammmmemq—;ﬁuw
TATT A 77 qwan @ g w6 oo
¥ fog w% worrc frar oy 7 % o
¥ fe @ ge T e @ g
wﬂwﬁwﬁtwmwm
& & i qw ¥ o @) e
tﬁtiwmmﬁ%mtga
e § 1 Ay s 5% @R i |

WAl ¥ I A FwRr o g,
FA® AR F TET AE AW g e
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& afe w2 A1 v A Arad Igw A/
SqET S S o g 1 @ fag ot
W T FIE B HEH FSEAET TEAT |
s g o fFara s
TR T AT AT a9 G
=T gafaw g v § v S ams F o
Ag IJAWT &, T WH G AT | TE
fao @t wEET #1 F1E 38 FIA IS
a3 | T@F AT |g S a0 feam
% I9% FIC A 18 TS ¥ W FL
36 q7dE F WA &, IHET WY FAMA .
FEAT T |

wy St g1 I @ oA e
F fog w92 A1 197 w7 ALY A AT
Fadr § dr & qeAT wmgar g R wgrear
HET = QAT T AT AT ! "I H; ST
ST W W AT 3 ¢ 5 5w gt
atferdt & srgeger afiadw fear s g
enfrafar 139 7 o 9 g7 T a9
EAECEERE e S
wftvwa s &€ q€r &, IOFT T
T o | 9T SEwEE ZET SRy o
HALT HIST WA 0 T | SR
Y Wt we # 9 faw qET & g 4
A ¢, Ao 1 19§, wua @
N &, @fFe Fe g T & 1 T g
MY F AT AT [ T HAAT qFAT
AT AT = | AW =T w00
e | W AW 7 oar fear o
oot fofat s g1 g

Shri T. Abdul Wahid (Vellore):
Mr. Chairman, let me join the chorus
of encomiums paid to the young and
energetic Minister of Commerce for
the excellent export performance
that the trade has shown during the
Yyears 1963 and 1964, an increase of

Rs. 150 crores as compared to the
Position in 1962. It is really a com-
mendable performance, especially
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whepn compared to our exports during
the First and Second Plans, which
were of the order of Rs. 610 crores.
Compared to that, the performance
of Rs. 835 crores in 1964 is really
very satisfactory.

Of course, we cannot take pride om
this performance of ours when we
compare our export performance
with those of other advanced coun-
tries. All the seme, the export con-
sciousness and the resultant exports
that we have achieved are really
something of which we can have
satisfaction. Of course, we have our
own difficulties. Our import needs
are considerable and even if we
achieve our targated export, I do not

think we wiil be able to meet the
requircments of our imports. To
achieve even the targeted export

there must be the fullest co-opera-
tion from al] the Ministries of the
Central Government as well as of the
State Gowvernments. Unfortunately,
we find that there is lack of co-ope-
ration from the States as well wus,
perhaps, from some Central Minis-
tries also, so far as the Ministry of
Commerce is concerned.

1 think the increase in exporis is
considerably due to export promo-
tiona] entitlements which the hon.
Minister hag been kind enough 1o
give to the export industries. Prior
to export promotion entitlements, ex-
port industries were suffering con-
siderably for want of raw materials,
machineries and spare-parts. TMNs
export entitlement has put them on
a comfortable position, as far as their
requirements of raw  materials,
machineries and spare parts are
concerned, There are criticisms
that these export entitlements
are not being fully  utilized. I
think this is not a well-founded eri-
ticism. Most of the entitlements
which the export industries get are
being utilizeq for the import of raw
materials, machineries and spare
parts. Maybe, a part of this is sola
just to compensate for the difference
between the internal price and the
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international price of the caminodity
80 that the exporied commodity can
stand international competition,

If we compare our position with
that of Pakistan we will find that we
are doing nothing. Pakistan is giv-
ing bonus voucher, I think, to the
extent of perhaps 30 or 35 per cent
of their export performance and the
exporter ig free to import the raw
material required for his industry, or
anything he likes. He can sell those
vouchers in the open market and
make a profit of 150 to 200 per cent.
That is how they do it. I have been
talking about this to our Minister
and to the official; of the Govern-
ment of India for the last three or
four years and everytime I get the
reply from them that we are a people
with high morals and that we cannot
stoop down to such things and Pakis-
tan may be doing so many things
but we cannot follow them. And they
prophesied that Pakstan’s economy
will collapie because of this. But
today what we see is that Pakistan's
economy i3 booming and that our
economy is not so good. We stand
on morals. We talk of morals. That
iz all. We are not at all practical
people.
pra-tical] and compete wus
intermational markets.

in the
Mr. Chairman: TIs it intended that
smorals should not be observed?

Sfiri T. Abdul Wahid: They should
be observed. But we should alsp be

practical. We must see what other
bation: are doing. When other
nations are competing us in the

international market, we cannot keep
quiet.

ot o FrEY X gwer fewr fw
oFN T gHee oeETgTedE ¥ ostw
wraz faar o 721 @ W Shr ara sy
wax &1 & AT s d feos
Fridr w wgt ¥ 7= fFew A swrdem,
et § 1w § Rigafrew &
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WHERE ¥ G & wfaw ) sndm e
W w1 T g I ¥ e
& w1 3T A Afe § 59 A o vy
7 13T fawedt @ 1 SRt W frgem
ufemm 1 @ ffgwm oW
AWAT W g, A fadd a @ o= A
A W E | T g9 7 e o g
EARSAM W TG § | W Wt
a% g TRYIEH &1 9919 &, 99 1
%g a1 98 & & wrger s aifeem
SeTRwAT AT # gAT o g
FE § U T Ew w1 O
SA ST @ E | T AFAA AP
fa¥ w1 gu fa § | w1 W 9w faew
FIWMAR AT M Q@ AT FAE )
W AT qfewFnd 9 g1 w3 F @
TR THOURE 9T @ Gewwedr
¥ § A B REWAT mI T I
HERT T GHEET HLEET | 7 fAi
ot o fafearse #T @ & wr oy
wigd § f& g awmey grea frr
St T WR gER el @
S A ST A G THEET ST &
[ | 4G Fgt A wFASY g, 9y AA
oW ¥ A W )

Sir, the export trade is a very
highly competitive trade. In inter-
national markets, we can stand
competition only when our
prices are most competitive.
In order to bring down the
cost of our production, and to make
our prices mo:t competitive, we must
have s most modernised and mecha-
nised industry with large-scale pro-
duction. Tt is only this thing that has
made the American industry so big
and the American export f{rade go
enormous. To gchieve this moderni-
sation. mechanisation and large-scale:
production, the export industries pe-
quire large finances. They plough
back the little profits which they
may make in the development of the
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indus'ry. But at the end of the year,
when the tax demand comes, they
are bewildered and they do not know
how 1o pay the taxes and they have
to draw back the money from the
industry. When they do so, the in-
dustry collapses, the exports come
down and their turnover is dwindled.
They are in a predicament. Now,
this provision of tax credit is a step
in the right direction. I hope the
Finance Minister wi;l__ be liberal in
granting the percentage of tax cre-
dits to the various export industries.

Then, there is the export finance.
The rate of interest for export

finance is highly exorbitant. Export

products cannot stand in competition
with this high rate of interest sve-
cially after the recent increase in the
bank rate. In all the other advanced
countries, the export trade and the
export industries have got special
treatment as far as the bank rates
are concerned. We have got the
Chablani Report, I do not know why
the Government lmas not yet given
effect to this Report. I hope they
will give effect to it as early as pos-
sible. There is the question of the
availability of finance for the export
trade. It is a big hurdle.

16-24 hrs,
[Mr. DepUTY-SPEAKER in the Chair].

The recent directive of the Reserve
Bank to the banking institutions of
the country to squeeze finance to the
trade and industry has played con-

siderable have and as far as even the:

export industries are concerned, the
banks are not discriminative in their
judgment. They should treat the ex-
port industries on a different level
than other indu-tries of the country.
I admit that this curb has been
brought about to curb inflation in the
eountry\. But ag far as the sxports
are concerned the Finance Minister
in every speech lays stress on the
development of our exports. But
how can we develop exports unless
we have the necessary finance? On
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the one side, you ask us to develop
our exports and on the other you put
these curbs. You a:k the Reserve
Bank and the banking institutions in
the country to reduce the facilities of

finance. How can we develop
our exports under these
conditions? I remember in one of

the meetings of the Export Advisory-
Committee—it was in 1954 or 55 and
I was a Member then—the p-esent
Finance Minister, Shri T. T. Krishna-
machari, was very critical of the
then existing system of financing by
the banks. He ecriticised vehemently
the system of key loans. He is a very
enlightened and very liberal-minded
person. Left to himself, I am sure,
he will adopt very liberal policies as
far as the export t-ade and the ex-
port industries of the country are
concerned. I hope Mr. T. T. Krishna-
machari will issue directives to the

banks in this regard. Of course,
when he issued the directive to
q the fi , perhaps he
never had in his mind the expo-t

trade and the export industries of
the country. In the absence of his
clear directives, the banks apply this
rule even with regard to the export’
trade and the export industries also.
I request that the Reserve Bank may
be requested to give di-ections to
the banking institutions of the
country that the export -industries
and the export trade should not be
brought under this curb and that
they should be treated in a liberal
way. My suggestion is that as far as
the export trade and the export
industries are concerned, they
should be given advances twice the
value of their menthly exports. That
will facilitate in enhancing our ex-
ports considerably.

Now, let me come to the central
and local sales tax that the export
industries have to pay The Report
of the Committee on Sales Tax is
before the Government. Ewen here I
find that like the Chablani Report,
the Government has not made up its
mind ‘in regard to this. I do not
know why. This 2 per cent of the.
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Central sales tax or the 2 per cent of
the local sales tax is a very high
burden on our export trade and
industry. Then, we have got the
-octroi duty. The Bombay Municipa-
lity has put 1 per cent octroi duty on
goods which pass through the Bom-
bay State. Many commodities which
come from the north Indian centres
pass in transit through Bombay and
they are required to pay 1 per cent
-octroi duty. That means the export
trade is burdened with 2 or 3 per
cent, and maybe still more, of sales
tax. the local octroi duty ete

Coming to the question of incentives,
-1 speak for the hides and skins trade.
“The Minister was kind enough to give

export entitlement for the tanned
‘hides and skins. That relieved the
-difficulties of the tanners in procuring
raw materials chemicals, machinery
and all that. But as far ag machinery
Ais concerned—I do not find fault with
‘the Export-Import Department; parti-
.cularly in Madras perhaps it is under-
staffed—we find that we do not get the
licences for machineries in time when
‘we apply for it even under the entitle-
ment. There ig a big transformatinn
taking place in the entire tanning
‘industry in the world. I have been
abroad nearly six or seven times. I
remember, everytime I tried to talk
to the foreigners about finished leather,
they were allergic. But to the advan-
tage of the developing country, this
year, a very curious turn has taken
place. People who would not even
touch or talk about finished leather
now want to import finished leather.
But time is the essence of the whole
thing, and we have to take advantage
of the present position. I speak from
my personal knowledge when I say
that foreigners who come every day
to Madras talk highly of our goods but
they tell us how Pakistan is improving
its tanning industry. Pakistan Tanga-
'nyika, East African and West African
countries are competing with each
other to capture the international
market. Here ig a situation where
time is the essence of the whole
matter, and we have to act quickiy:
‘it we act quickly, we can capture the
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market for finisheg leather in the
international market. But, for that
purpose, we want machinery. 1 am
sorry to point out however, that there
is considerable delay in regard to this
matter, I do not know why such delay
is made by the import control autho-
rities in granting permission for the
machinery. After all, we do not want
any special treatment; we want to have
this machineries out of our own export
entitlements and not from anything
else. We want this machineries quick-
ly so that we can speedily transform
the industry for making finished
leather.

In this connection, I would like to
point out one thing. There was no
entitlement for pickleg goods. 1 am
sure the hon Minister knows this
fully well. I have been fighting for
years against the export of raw skins.
I am in favour of the export of tanned
leather inasmuch finisheq form as is
possible. I am always against the
export of raw hides and skins. But
Government have entered into an
agreement with Soviet Russia. The
Russians want pickled goatskins to be
exported to Russia. They do not want
semi-tanned goatskins from Madras;
they do not want finished leather.
They want pickled goatsking or dry
salted goatskins. In preference to dry
salted goatskins, we want to sell them
pickled goatskins, Last year, we sold
for over Rs. 1 crore. On the basis
of the entitlement, we made some
calculations of our cost. The require-
ments of chemicals for making pickled
goatskins are the same as if not on
higher than those required for Madras
tanned leather. The point is that there
wag no entitlement. But the Export
Promotion Council in Madras wunder
the mistaken notion that there was
entitlement, granted it, and on that
basis they effected these exports, and
the exporters did good business. But
all of a sudden, the entitlements for
pickled goatskins were abolished. I
have been talking to the Minister in
regard tn this. I have been talking |
also to the officers, but nothing has
been done so far. We shall be thereby
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losing about Rs, 2 crores worth of
business in pickled goatskins. If that
is exported only ag raw skins it will
fetch only about two-thirds of the
value that we would get for pickled
goatskins. So, I would submit that
something should be done in this
matter so that we shall get Rs. 2
crores of export business. After all it
is only a small entitlement.

Shri Warior: I have moved a few
<ut motions to the Demands for Grants
relating to this Ministry. Of course, I
had occasion before also to bring these
subjects to the notice of the hon.
Minister. But I shall first gpeak on
these cut motions today so that the
matter may not go by default, and
then I shal] proceed to make my
general observations, and in case they
be cut short for want of time, I would
no! worry about it.

1 shall first speak about cut motions
Nos, 25 and 26 relating to the coir
industry. The position js very bad.
The hon. Minister knows it himself.
1 am quite sure that this Ministry is
in much safer hands than any other
Ministry, and I congratulate the hon.
Minister for this because the answer
to every problem is on his fingers' tips,
s$0 much so that we are confident that
he will tackle the problem when time,
opportunity ang other resources are
available at his disposal,

This problem is from a State which
is a problem State, so to say, and the
main problem, as everybody knows, is
more economic than political, Of
course, the economic problems will
have their repercussions and reactions
on the political scene also. If we are
to tackle the economic problems the
first problem to be dealt with is the
problem of the coir industry,

About ten lakhs of people are sub-
sisting on .this industry. And the
whole pattern is a worn-out and old
pattern, Now, because of the export
promotion and the dynamic policies
‘pursueg by the Ministry to boost up
our exports, certain advantages are
there, but the industry is handicapped
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in the matter of processing for tne
markets abroad. Yarn which is the
first raw materia) in the proceis is
being exported more and more, Of
course, I do not blame tha hon. Minis=
ter for that, I do agree that we
shoulg keep abreast of modernisation
in each and every such processing in-
dustry. That we have not done. 1
do not blame this particular Ministry
for that. But the whole process has
come to a stop like tha!, Whatever
process is there, is declining and ruw
materials still continue to be exported
more and more, This will not help
the jndustry in the long run. This
will not help expori also in the long
run. This competition must be stop-
ped, because yarn is taken from here
and made into matg and mattings te
the edtriment of our produclion of the
mats and mattings industry.

Then again, there is no such thing
as scientific research in this vital in-
dustry in Kerala. Hence always
when the question of productivity
comes the entire blame is'placed on the
shoulders of the workers. Actually,
it is because of the crude nature of
retting the husk, making the yamn fibre

‘angd the yarn into mats and mattings.

Everything is cotinuing in the old
archaic fashion. Hence I would sug=-
gest 10 the Ministry to see that scien-
tific methods are employed in this
industry so that it will be mmodernised
as spon as po:ssible. Then we will
have a sure ‘market outside without
much competition which we are fac-
ing abroad at present.

The second thing is the competition
of synthetic and other rubber. Our
production of natural rubber is grow-
ihg. Government, of course, give some
encouragement Government them-
selves give land. This is one of the
major items of production from my
State. If the Government do not
come forward with a price policy
which will be economic to the grow-
ers, I do not think in the face of com-
petition from synthetic rubber as weil



7781 D. G.—Min. of

[Shri Warior]

ag rubber from ‘outside, it will be

worthwhile for the people engaged in
this cultivation to go ahead with this
programme. We have the experience
of is'and cutlon cultivation before us.
The same thing will occur. First,
there was such a fi'lip for that cul.i-
vation. Encouragement was given,
lands were allotted. But nowadays
nothing is hearg of island cotton be-
cause it was killeg by competition by
the cot.on auctions. That should not
be repeated here. That experience
must be utli‘ised and we must do some-
thing about rubber prices,

The third thing is about the reten-
tion of the commedity commuittees, Of
course, I know that there i; some sort
of confusion between this Ministry
and the Agriculture Ministry concern-
ing the statulory commodi ies. The
work of these committees is not very
encouraging in that. But still, -ome-
thing js berter than no hing. Hence, I
wil' support the retention of these
commodities, especially those com-
modities concerning coffece, tea, spices,
cocoanut, arecanu:, because when you
look into the indice~ provided by the
Ministry, you will find that traditional
ftems like spices are not going up or
have no time to analyse that. T have
have no tinie to analy-e thai. I have
lookeq into everything.

You wi'l remember the history of
this country especially the connection
between these spices ang the whole
range of our historic development. It
was the spices which first attracted
foreigner: to our country. Historical
records testify to that. From 3000
years ago. foreigners had been at ract-
ed to India, especially Kerala—I am
very proud of that, a'though Iater
history does not show that that was
very much of an advantage to us. If
you Took through the travel aceounts
ot people in those days, the whole of
Europe ang Asia was a‘tracteg by the
spices of India. Even Kalidasy has
mentioned it in Raghuvamsa; there
spices are given firs'-rate jmportance.
Therefore, gpices formed the basig of
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our internalional commercial inter-
course. Now these spices are left as
orphans. Government must pay more
attention to these, especially pepper,
cardamom gnd such things, I know
that there is competition from o her
markets like Indonesia, but we had
some market for these spices in the
neighbouring countries and in Europe.
We must try :o get back those market
to our growers.

I need not mention mucii nhout the
ivory handicrafts because I had oc-
casion to speak about that in the con-
sultative commitiee. I hope the
Minister will look into it more
thoroughly, because it ig not so much
what we gain ‘as foreign exchange.
It is a very good ang a.tractive in<
dustry.

Shri Sham Lal Saraf: With employ-
ment potential.

Shri Warlor: This industry js also
attracting the at ention of foreign
tourists to a great extent, and that
gives us a chance to see how much
our handicrafts can be develaped
Though the S ate; say that they will
do whatever they can, the Central
Govenment has a duty, because most
of the raw material for this industry
ig imported, and Government has con-
tro’ over tha. If the distribution i3
also contro’led like wise, I think this -
industry can he kept alive.

I was amazed to find fish and fish
products in our imports, and T believe
somy foreign exchange is spent on it

Shri Manubhai Shah: That is from
East Pakiztan.

Shri Warlor: I do not know the exact
position of Chittagong, but I know at
least this much that if our fishing in-
dustry is given more atten'ion by the
Government—I do no! know whether
it is the Fooq Ministy or the Com-
merce Ministry which deals with it—
we can increase our exports consider-
ably, as this is the best . exportable
material in our hands.



7783

When I was somewhere abroad I
found tinned sardines, and in reply to
my enquiry 1 was told they were Lis-
bon sardines. They were actually
asken from the Arabian sea but can-
ned jn Lisbon and exported as Lisbon
sardines. So, the name goeg to Lis-
bon and not to our fishermen here.
Why not the Government at least now
think of organising a corporation for
the entire fishing and export trade? I
think much of the food problem also
can be solved by having this fishing
industry expanded, but the Govern-
ment must zive attention to it.

About lemongrasg oil, I do not know
what I should say. It is dwindling
day by day. When we approach the
Government, they have got the ready
answer that the demand in the world
for this is now much less. But we
understend that lemongrass oil is aise
used for manufacture of synthetic
vitamins in India itself. Whv mnot
Government find out? In these things
research must be done to see that this
industry shall not die. Some fi'lip,
some encouragement must be given to
it, some way must be found to revita-
lise the industry. It should not come
to a standslilf or go down. That is my
point I do not want to expatiate on
it.

Coming to tapioca, we are import-
Ing it for starch while producing it in
our countrv. All imports mean
foreign exchange, Why not give
more encouragement to the industry
or industries based on it?

Shri 8. V. Ramaswamy (Salem):
We are not importing tapioca at all

‘Bhri Warlor: Tapioca starch for the
textile industry.

Shri S. V. Ramaswamy: We are im-
porting maize, not starch.

Shri Warior: It is a technical thing.
1 do not know much sabout it. Shrl
Ramaswamy 1nust be knowing much
more, but as far as I know tapioca 11
used for starch-making. Maize is also
used for starch-making. So, whether
you call it maize or tapioca. it is all
starch and nothing else. Why l.hm.]:ld
we depend- upon the import of maize
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for starch when we <could -‘have
tapioca cultivatedq here? When culti=
vation of tapioca was going on, the
cultivators did not get the same en-
couragement and final'y one fine morn-
ing the market was not there. 1 was
also a cultivator of tapioca. I will
give you thet instance. I told the
nearpby villagers to taxe away all the
tapioca roots so that I will be saved
the expenditure of carrying these
to the local market, eight miles away.
I could save the carrying charges; 1
wil" get the land cleared. This is, I
believe, the history of many a tapioca
cultivator. I was a :mall cultivator.
But there are big cultivators and they
said once for all: We are not going to
cultivate tapicea. Ip all these matters,
in the matters price of raw materials,
agricultural commodities, we are still
in the matter price of raw materials,

" work is dune, no scientific  methods

are employed, Whatever we get, we
take to the inarket and the cultivator

suffers morz than all. Whenever
there'is a boom in the market for
these commodities, the gains are

pocketeq eniirely by the middle men.
There comes in the question of the
forward marketing. 1 am glad that
the Government .took some action
about oi] and other commodities ex-
cluding them from the forward
market. But I do not know why
the Government should retain
that system. Is it vperhaps, as
some Members expressed here,
that the forward market might
regulate the economy of the country
or the price system? T have worked
in the forward market for a few years
and from what I have understood
what they call ‘hedging’ is nothing
but gwitching, that is, switching over
the whole profit. Why should we be
at the mercy of the speculative
market? FKEven now I have got the
experience of that; I know a bit of thi_s
business but I am not convinced— mot
because 1 have come over to some
other place—that the forward market
ig the agency te control the price
system and the economy. Rather, it
should ba the price system and the
economy which should contral the
market | vice versa, I for one am
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eonvinced that this is one principal
methog by which the commodity

market is squeezed and agriculture is
squeezed mostly,

1 congratulate the Ministry with all
this, Sir, because as I said earlier, the
Ministry is conversant with gli the
problems and the Minister, especially
Mr. Manubhai Shah is taking pains to
do something. There may be faults
ang failings; but that apart, it 1s es-
sential that tre Ministry must look
into the details of these things. When
we go {o the details some pertinent
points come up. One thing is that
we are not cuitivating as close rela-
tionship in commerce with the other
eountries that are close to us such as
Egypt, Ceylon, Yugoslavia and some
ethers also.

There ar® =ome other items which I
ean pick out. I have got them.
Secondly, we are not concentrating
upon our traditiona! markets. Thirdly,
the essenlial thing: are not given prio-
rity in the matters of import or ex-
port, things such as newsprint, medi-
eines and so on, I am not enumera-
ting all of them. There is a clamour
for new:print. Without newsprint,
how can you have democracy? This
must be looked into. I have many
poinis 1o mention, but have reserved
them for anctner occasion. I think
the Minister wil] look into those pro-
blems and give us satisfactory reply
when he finally replie: to the debate.

Shri Manubhai Shah: Mr. Deputy-
Speaker, Sir, I want first of ali to
express my gratitude which I owe to
th~ Members of the House, who have
spoken in a very affectionate and
feeling way about our performsnce
and our failings. The report which
the House has considered this whole
day has tried to give .in brief the
policy on foreign trade which this
egountry has been following in the
last few years. We have now a very
elear long-term and fairly continuing
clear long term and firmly continuing
The first component of this policy is
elear long-term and firmly continuing
of the world except only two out of
the 122 countries, sovereign nations,
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of the world. We trade with 19,
barring South Africa and China—

Shri P, C. Borooah: Portugal

Shri Manubhai Shah: Yes; he is right
I would say except three countries
including Portugal—barring those
three countries—we have no trade
preference, as Shri Ranga tried to
differentiate, between one part of the
world and the other. As a matter
of fact, if the House has observed,
every country is varying to trade with
everybody else; the latest in the rum
being a lot of entrepreneurs from
the United States going to the Soviet
Union. Before a few years, if there
was a talk about this people would
not have believe it, and sometimes,
even now, people might think it to be
strange. But this is nothing strange
as far as commerce and trade are con-
cerned, because trade is as universal
as mankind. Therefore, it is in our
best interests to trade everywhere,
but on the most favourable terms,
with the lowest possible prices for
our import and the best possible
prices for our export. I can assure this
hon. House that whether we trade
with the socialist countries, the East-
European countries or whether we
trade through barters and rupee-pay-
ment couniries or with free foreign
exchange countries, we always try
to see that our interests are par-
amount and fully protected. We
do not import from any country
in the world what is not re-
quired for this ~country’s economy,
whether we trade with the Soviet
Union, with which our trade has
expanded from Rs. 10 crores to Rs. 125
crores eachway, or whether it is with
the greatest country, the United
States, with which we have the highest
trade—the last year’s trade with that
country being almost 400 million dol-
lars eachway—we always see to it
that in terms of commodities that we
import, we import only what we must
and import it at international prces,
and of the qualities which are accep-
table to our economy.
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Shri Shinkre was indirectly refer-
ring to a point that we buy from the
East-European countries or in barter
or through links and it is loaded
externally or internally. He used the
word ‘over-invoice’ or ‘under-invoice.’
I know he meant some loading. I can
assure him that even here , as far as
our irade with East European count-
ries is concerned, there is no loading
whatsoever,—whether the tractors are
from Yugoslavia or Soviet Union,—
irrespective of comparable prices. So,
I would like to remove this type of
feeling. It has been mostly removed
from all quarters in this country, but
still, in some minds it persists, All
trade, with every country, through
whichever mechanism is suitable to
soverign governments—India on the
one hand and the trading partner on
the other—is to our mutual benefit
and to our maximum advantage.
We do not give any price preference
because of its destination; we do not
receive any price reduction because
of any price collusion or price rigg-
ing. It has produced results, and that
is why we gave the account for two
years at a time in order to give a
comparison, since we tried to institu-
tionalise the pattern of foreign trade.
As Shri V. B. Gandhi has mentioned,
we have now tried to set up institu-
tions. The trade, from the old ruts
where it was in, in a traditional
routine manner, has now been put on
a somewhat scientific, technological
and modern method of trading pat-
tern. Therefore, some time back when
a very leading economist of this coun-
try called for a foreign trade policy,
1 was surprised. If the foreign trade
policy means the enunciation of an
abstract policy that we trade for the
best, we purchase at the lowest price
and we sell at the highest price, that
was known to this country since times
immemorial. If foreign trade policy
means a purposive policy, a policy
that identifies trends of commodities,
a policy which indicates the direction
and navigation of commodities and
the directions in which they can be
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sold, whether traditional or non-tra-
ditional, thep these are all old syl-
labuses and there is nothing new in
them. We want to diversify trade.
We want that the raw materials
should be given a lower priority the
intermediate products given a higher
level of priority and the finished pro-
ducts even higher level of priority.
And among the finished products [
lay emphasis on sophisticated and
diversified products getting higher
priority.

1 wil] give the example from iron;
from sponge iron to palletized irom,
pig iron, steel and engineering pro-
ducts; all along line we would prefer
the latter one to the previous one
in the matter of export. We would
prefer to export the machine too] than
prime steel; we will rather export
prime steel than pig iron or casting;
we* will prefer pig iron rather than
pilletized iron or sponge iron; we will
prefer sponge from or pilletized iron
as compared to iron ore,

Even here, when the needs of the
situation demand, we wil have to
export everything that is possible to-
be exported even by a sacrifice. I
would not like to join issue with some
of my hon. friends. My hon. friend,
Shri Shinkre, asked: why do we export
sugar? If you want the gountry’s life
ang prosperity to go forward, if the
present generation will not sacrifice
for the posterity to come, then I do
w3t think any country can advance
to the extent to which one wants it
1 was for many years in the United
Kindgdom after the war. During
the post-war period the mothers
left their milk bottles for the
sons and daughters of the nation.
Because, England could not afford to
drink all the milk that it produced;
they had to export the milk products
of their country. During those days
I used to get a ration of four sugar
cubes for one whole week, I am not
asking for tightening of the belt. The
scheme has not been still geared up
by the hon. House or the country
for real drive for export promotion,
where sacrifice can be called in order
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‘to achieve a regular target. But we
have to understand in this country
“that if we want to export, we will
have to create some like climate,
because export is the only means of
earning foreign exchange and with-
out earning foreign exchange the
national economy can never advance,
In the case of sugar we were con-
suming only 8 lakhs or 10 lakhs tons
& year a few years back and now our
consumption is 26 lakhg or 29 lakhs
tons. So, what we are now asking
for is no sacrifice at all, I would say,
but only a restraint today which will
bring in prosperity tomorrow. With
-a little bit of purposetul, knowing,
conscious effort in order to consume
less of what we can gell abroad, we
cun certainly do and we must do,
and to that extent I am very glad
thet most of the hon. Members did
say that it would be very necessary
to export whatever we could, even
it it meant some inconvenience. We
‘are not asking for tightening the belt;
we know the belt is already too tight.
But the people of this country, we
know, are not people who are dreamy
ot impracticable and they will under-
go the sacrifices without which the
nation cannot do. We have suffered
in the past and we have won our
independence through struggle for
irdependence, for political independ-
ence, Similarly, for the economic
-emancipation of this country also we
shall have to pass through a further
period of self-discipline. Some szelf-
restraint, so that we can divert our
products of daily consumption which
can be spared for export and earn
foreign exchange so that the present
gavings can be converted into better
things for a brighter tomorrow and
@ still brighter day after tomorrow.

Regarding the other main points of
the ‘foreign trade policy which T want
to place before the House, there are
really four main pillars on which the
foreign trade rests. The first is, ns
hon. Members mentioned, production.
It i= production, production and still
more production, all along the line.
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Unless there is more and more of
production, naturally we cannot
increase our exports. Even with
restraint and discipline on consump-
tion, we will have to have increased
production, because population 1
increasing. Call it a misfortune or
an accident of history, we add almost
11 million people—the whole of
Australia is being added to India
every year. Also, expectation of life
is going up. It is a sign of progress,
but progress will have to be matched
with some sacrifice. So, production
all along the line by hard werk will
have to be raised.

I entirely agree with Mr. Warior
when he says that agriculture is a
prima donna of foreign trade., Even
az regards the USA, which is the
queen of industry throughout the
warld, 65 per cent of its export—
nearly 13 billion dollars—is agricul-
tural production,

17 hrs, PN

Shri Hari Vishnu EKamath (Hosha-
ngabad): Mixed metaphor—prima
donna and queen!

Shri Manubhai Shah: It is prima
donna in some cases; it is queen iIn
other cases. In both cases, agricul-
ture is playing a major role.

In this country, whether it is fisher-
irs, tapioca, oilseeds or sugar, thes
agricultural sector will have to be
given maximum assistance. The
House will appreciate that during the
last one or two years, we are reorien-
ting our policy to maximum produs-
tion in agriculture. We hope in the
coming few years, agricultural pro-
duction will show a much better per-
formance, whatever may be the stag-
nation in the last three years.

The second pillar is quality. We
may produce, but if its quality is bad
or sub-standard, the goods will not
sell. As part of our foreign trade
policy, we have initiated in the last
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iwo years, quality control and pre-
shipment inspection., The Quality
Control and Preshipment Inspection
Act, 1963 was passed by this House.
In the last two years, products
after products have been brought
under quality confrol. = By the
end of the year, we hope that
50 to 85 per cent of our exports will
be brought under compulsory statu-
tory legal quality control and pre-
shipment inspection. I have heard
very appreciative references about
this throughout the world. When I
went to Australia, I was discussing this
with the importers of jute goods. Out
of courtesy they might not mention’
some complaints. So, I asked, have
you any complaints about quality.
They said, no. In the past we used
to have many complaints about our
jute goods, but in recent years, due
10 the measures taken by the industry,
trade and Government, quality has

considerably improved, Cardamom,
shellac, cotton, textiles, oils, sugar,
cngineering products, handicrafts,
taploca, mica mineral ores—practi-

cally all our exports, barring tea on
which statutory control is mot com-
pulsory because it is sold only on
guality in different grades—80 to 85
per cent of all products entering the
¢xport market would have come
under statutory compulsory quality
control and pre-shipment inspection
by the end of the year.

Shri Hari Vishnu Kamath: In spite
of that, tea exports to America are
falling.

Shri Manubhai Shah: I will take
it up commodity-wise later, The
iatest figure up to 31st March is that
export of tea this year was Rs. 7
crores more than last year. Previous
figures were upto December. The real
North Indian tea starts coming in
somewhere by the end of November.
The year has ended with a record
export of tea.

The other aspect of quality is pack-
ing. Even if the product inside is
-good what is not well presented is
ot well accepted. This is the modern

98{ai) LSD—8,
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theory of advertising publicity, sales-
manship and marketing. We should
concentrate and improve the packing
s0 that it is presentable throughout
the world. In this respect, I will not
give a full certificate to all the pro-
ducts of India. We have done a good
deal, but we have yet to do a great
deal that way in order to see that
the packaging is modernised, made
into an attractive pattern and pre-
sented to foreigners in a manner
which will do credit to this great
country.

The other day, when I was in
London, I was shown at the port of
London, some bars which we sent
there. There have been questions in
this House that we will lose some
money because the bars that went
there got twisted. One would wonder
what has packing to do with the bars.
We understand packing for cigarettes
and for some processed foods like jam
or jelly., But today everything
requires packing. If the bars are not
properly tied at several points with
the gauge of a wire which must be
about 10 gauges or 9 gauges, not 14
gauges or 24 gauges, the bars get
twisted, and they did get twisted and
we lost some money. I can inform
the House that we are starting an
Institute of Packaging at Madras in
order to train up the exporters.
We are starting this year, as early
as possible, an Institute of Packag-
ing to give concentrated atten-
tion to the aspect of quality in pack-
zging because the quality as far as
the standards, specifications, construe-
tion and various other types are con-
cerned is one thing, and then to put
o good product in a good packet is
zn important matter and T hope we
shall try to train up our exporters in
this direction.

The third point is about prices,
Here, we know that under-develop-
ment is a curse. The productivity in
the less developed countries is on the
iow side. We are a low-wage country
but a high-cost country. It looks
somewhat strange. When we Wwere
saying to G.A.T.T. that they should
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not put barriers against India or less-
developed countries, they were say-
ing, “You are a low-wage country
and, therefore, you can dump goods”.
We have in a statistical and analytical
manner proved that even though our
wages may be per man hour com-
paratively lower, but in the overall
analysis, because of low producti-
vity and lower efficiency in the
management, machinery, the methods
of technique of production being
somewhat outdated the cost is
high. My hon. friend was asking
why. Because we started in this field
late, we started late in the history of
development and during the last 200
years, when the world was marching
on in adopting modern technology
we fell behind because we were under
a foreign master. But during the last
17 years, we have done a great deal
in modernising the equipment and I
hope this price question will be tackl-
ed by Government, the people, the
trading community and the producers
in the next five years. That must be
done because it is a life line. We may
produce more and we may improve
the quality but if we continue to have
high cost, "we shall not be able to
stand world competition. No amount
of compensation, no amount of
import entitlements, no amount of
cash subsidies, no amount of grants
can ever take the place of efficiency.
I do not mean to say that in every
sector we can be as efficient as the
United States of America or Germany
or Japan but over a wide sector of
agricultural economy, over a wide
sector of industrial economy, we shall
have to be competitive. What is the
state of affairs today? We produce
sugar at almost twice or two and a
ha!f times the world price. Take ithe
case of oils and oilseeds, It is Rs. 650
higher than the world price. In the
cagse of groundnut oil, the prices
have come down crumbling to a great
extent. The price in India is Rs. 1,900
& ton and the export price is round
about Rs. 1,200. How can a difference
of Rs. 700 be expected to be tolerated
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by the nation for a long time? You
take all the goods all along the iine
and you will find that in most of the
commodities we are highly priced
out and the earlier we pay attention
to the price aspect of the matter, the
better it will be. However in the
meantime, we cannot lose the wital
element of foreign exchange. We
cannot afford to see that our exports
sag or they suffer from the handicap
of prices. Therefore, on behalf of
the Central Government; on behalf
of this august House and myself, I
have been assuring from all plat-
forms the exporters of this country
that provided you keep to quality,
provided you keep to the high tradi-
tions of Indian merchandising—since
the last 10-20 centuries our forefathers
went across the seven seas and sold
the Indian goods with all the high
quality that our forefathers could boast
of—if our people can maintain the
quality, if our people can maintain
the contractual obligations that they
enter into with foreign buyers, and
I want to repeat that assurance, the
Government shall stand by all
exporters to see that the export trade
is not a losing trade.

Shri Hari Vishnu Kamath:
that it is not a big ‘if.

I hope

Shri Maubhai Shah: Yes. Np com-
mander of an Army can expect an
Army will be a wrong thing to go on
exhorting people, or for House to
believe that any support that we give
to them is unnecessary or overdone or
useless. Unless and until an exporter
or manufacturer is assured by this
House that in regard to his trans-
action with a foreign partner, as 'ong
as the ethics of the trade is main-
tained, and as long as the quality and
the contractual obligations are ful-
filled, we shall stand by him as a
nation and support him in whatever
legitimate losses he may incur
because of the local price being higher
and the international price being
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lower, there cannot be any big rise in
export; we shall always stand by such
exporters......

Shri Hari Vishnu Kamath: Put
deal with the bad traders severely.

Shri Manubhai Shah: So far as bad
traders are concerned, we have taken
s0 many steps to eliminate the bad
practices. I may inform the House
that we are already preparing an
amendment to the Act in regard to
the import and export control to seek
powers to criminally prosecute such
bad traders. Just now, there is only
provision for imposing a penalty in
terms of money, which is twice or
thrice or four times the amount of
embezzlement or the fraud or the bad
practices that he has practised or
indulged in; but we are seeking to
take powers to criminally prosecute
a person who imports or exports by
resorting to under-invoicing and over-
invoicing, or by giving false parti-
culars, and award even imprisonment
for such persons.

Shri Hari Vishnu Kamath:
long overdue.

Shri Manubhai Shah: What I am
concerned with is the positive aspect
of it namely that we have to give an
assurance to the exporters that such
export promotion schemes are of a
continuing nature, and that there
would not be a sudden change every
time, as some Members have men-
tioned, and particularly as Shri Heda
rightly mentioned; if a person lhas
entered into a contract with a foreign
partner on the clear understanding
that his Government is giving him
such and such a benefit or such and
such an assistance, then all of a sud-
den if Government change that, he
cannot be expected to go back to his
foreign partner and say that his Gov-
ernment has changed its policy, and,
therefore, he will not be able to carry
out the contract. That would bring
a bad name not merely for the mer-
chant but for the country itself.
Therefore, I want to repeat this
assurance, and I am grateful to Shri

It was
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Heda for drawing our attention to
that, and in fact, I have been repeu-
tedly saying this that we shall stand
by these schemes; whatever export
promotion schemes are on the statute-
book of this country, this Govern-
ment shall continue, and it and when
eny minor modifications or adjust-
menls are required, we shall give
sufficient notice, and we shall also
consult the interests concerned so that
what we do is in the right direction.
1 want to repeat this assurance th::
this House is behind all these assist-
ance schemes, whether they be import
entitlement, or tax-credit certificates,
or rebate or cash assistance or mar-
keting development fund grant and
so on. All these are done after great
calculations and proper analysis of
every situation, and they must con-
tinue for the Fourth Plan period if
we are to make proper headway and
achieve the targets of Rs. 1,100 to
1,200 crores of exports by the end of
the Fourth Plan. Therefore, I would
not take further time of the House
as far as foreign trade policy is con-
cerned. What I want to assure the
House and the people of this couniry
is that we have a long-term continu-
ing firm policy so that our exporters
can trade in the best possible manner
and sell goods at international prices
and of internationally acceptable
quality standards,

Then, the guestion arose regarding
participation of the State in trading.
My hon. friend Shri Ranga has
views on this matter. I have knc "
his views on this matter, and 1 .~
not know since when he has changed:
because we were all working together
before, I knew what his views were
before. But for the last few years,
his approach to problems has chang-
ed. I would like to submit that in
an under-developed or even in a
highly developed country, there is
always State trading in some form or
cther, to some extent or the other.
We have brought out a brochure
entitled ‘Eight years of State trading’,
and I would commend this to my

ant
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hop. friend, and I would request him
to go through it.

Shri Ranga: I have read it already.

Shri Manubhai Shah: If he reads
that brochure he will realise that
there is no country in the world
including the highly capitalistic coun-
tries that we know of or the most
radically communist country that we
know of where there is no State trad-
ing in one sector of its economy or
the other; the volume may wvary and
the quantum may change; the quali-
tative approach to State trading might
be different in different countries, but
cvery country has found it necessary,
particularly, in respect of foreign
trade; for, if we want to strengthen
cur national economy and the smaller
merchants in the country will have
to be enabled through some parties
to be able to compete with the con-
sortiums monopolies, then we shall
have to have some form of State
trading. ...

Shri Ranga: Why does my hon.
friend labour a point which had
already been dealt with as my one
point? I did not say that there should
not be State trading corporation. My
only point is that Government are not
using the State Trading Corporation
for the main purpose for which it
was started, namely to protect our
people as against the totalitarian
countries,

Shri Manubhai Shah: T am very
glad that Shri Ranga has conceded
the need for STC.

Shri Ranga: The State Trading
Corporation is going to them on
bended knees, and those totalitarian
countries treat it with the uttermost
possible contempt, just because of the
wrong policy of Government,

ghri Manubhai Shah: I am glad that
for the first time at least, Prol
Ranga—I do not know whether it is
on behalf of his party or it is his own
individual wiew——accepts state trad-
ing.
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Shri Ranga: You should take lessons
from us,

Shri Manubhai Shah: As regard:
taking lessons, I will come to it.

Shri Ranga: It is a duty cast upon
you. It is never too late.

Shri Manubhai Shah: 1 would ray
that state trading is a definitely ac-
cepted policy of the country's Gov-
ernment. It is wrong to say that
state trading was meant only for trad-
ing with socialist countries, because
in one of the observations the hon.
Member made,—and other Members
also made it—it was said that it was
only for the purpose of trading with
the socialist countries. That is a mis-
nomer, that observation.

Shri Ranga:
senting me.

Shri Manuobhai Shah: I amn not ans-
wering only the hon. Member.

Again he is misrepre-

Shri Ranga: You must make that
clear. Prof. Ranga did not say so.

Shri Manubhai Shah: 1 am sorry.
1 was answering the point made by
other hon. Members also.

I want to tell the hon. House that
state trading and the purpose behind
it, the objects thereof, have been
clearly explained in the book which
we have brought out, which sum-
marises the last 8 years policy on state
trading. State trading in this country
has come to stay, whether some peo-
ple like it or not. It will continue to
grow and expand in order to help the
primary producer, the intermediate
merchandise-man, to canalise the ex-
ports in some cases and to canalise
imports in others. I say this because
we have been hearing, not omly in
this House but outside, complaints
made by many many people, grousing
against state trading. But state trad-
ing as an instrument for irading has
become today an inescapable instru-
ment,
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Figures of state trading are given
I would like to place them before
those people who are interested.
Take tobacco. Here I would particu-
larly invite Prof. Ranga’s attention.

Shri Alvares: Prof.
provoking you.

Shri Manubhai Shah: I am not pro-
voking anyone. I am giving the figu-
res.

In 1961, our export of tobaced”
was Rs. 16 crores. After the floor
prices Wwere announced along with
ceiling prices,—because what hap-
pened? Somebody questioned, why
ceiling prices; it is to assure
the foreign buyers that this country
has a stable price policy, because after
all, trade is bilateral, and no foreign
country likes a floor price unless
the Government is to assure also that
there wil not be fleecing in other ad-
verse circumstances, having built up
the relations. Therefore, generally,
wherever a floor price is stipulated in
a broad manner, the ceiling price,
which is very high—actually at no
time it will be reached, it is 30 or 40
percent higher than the floor price—
is fixed. There is the floor and the
ceiling prescribed. 1In 1962, the ex-
port went up to Rs. 20 crores, it rose
to Ks. 24 crores last year. Is this &
performance to be ashamed of? In a
commodity like tobacco....

Ranga, he 13

Shri Ranga: Was it the performance
of this Government? It was the per-
formance of the people,

Shri Manobhai Shah: All right:
do not take credit. It is the perfor-
mance of the people through the
mechanism devised by Government.

We

Shri Ranga: What mechanism did
you devise? You failed to devise
any.

Shri Manobhai Shah: I do not wish
to enter into an individual argument.

The remarks which were made in-
directly referred to a great friendly
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country. I must say that since our
trade with that country—USSR—has
expanded, we have benefited in many
many ways; they have also benefited
and we have benefited. The prices of
products which otherwise were being
sold only in one direction have stabi-
lised at a higher level since we entered
into long-term trading partnership
with those countries. I only want the
House to remember this so that we
do not place one group of countries
against another group, which may
sometimes do injustice, not knowingly
but unknowingly. These countires
with whom we have rupee payments
agreements have been very helpful to
us, We have also been helptul to
them. On the whole, on the price
question, we have been helped and
not hindered by the policies of those
countries,

Shri Hari Vishnu Eamath: Wihat
about export of shoes and bananas tn
thos2 countries?

Shri Manubhai Shah: That has alsc
benefited. 600,000 pairs of shoes are
being exported. We are planning for
export of a million pairs.

Shri Hari Vishnu Kamath:
vali kele?

Bhusa-

Shri Manubhai Shah: T will come to
bananas. '

The fourth matter apart from pri-
ces, was the marketing techniques. It
is in the field of marketing technigu:
that we have done some work, and !
am glad the hon, Member referred to
the work of the Institute of Fereign
Trade. Since its inception, along
with the Export Credit and Guarante2
Corporation and various other instiiu-
tions that we have set up, it has
drawn the attention of the country's
merchants, exporters and producers {o
modern marketing techniques. It is
only a beginning made. We cannot
take much pride in any great achieve-
ment. but it has produced a number
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of valuable reports. Various delega-
tions are going and they also give us
the benefit of their advice and expe-
rience, Om the marketing side com-
modity research and the area surveys
which we are conducting at the pri-
vate level, Government level and the
Institute level have proved of great
benefit. So, I can assure the House
that these four pillars—production.
quality including packing, prices and
marketing techniques—are now being
well attended to.

i would like to mention only one
word here when I am going over to
the subject of commodities. Some-
times there has been some misunder-
standing. I can assure you that we
have now a complete audit system in
which sample checking of quite a
large percentage of export and import
is being made. The entitleinenis are
being used, as Shri Abdul Waheed
rightly pointed out—he is one of the
leading exporters—to give them raw
materials, components, spare parts,
equipment and machinery. After all,
in a country with restricted scope for
imports, if the exporter has 1o
be left at the mercy of the
manufacturer  for getting raw
materials, the exports may not take
place. Not only that. They will go
on declining. We have to keep fhe
foot constantly on the accelerator even
to stand where we are. Let nobody
believe that because we achieved a
certain figure last year, to retain that
figures requires no effort. An analysls
of 16 years of our export figures
shows—if you want figures of other
countries, T can give them—that there
have been years when we lost Rs. 50
crores of exports. In one year it was
Rs. 600 crores. The previous year it
was Rs. 612 crores. The next year it
was Rs. 550 crores. The average sign
curve has been crest and through all
along the line. ‘Therefore, even to
retain the export figure requires con-
siderably effort,

In this assistance Dro-ﬂr‘amme. whe=
ther it is in terms of packing, market-
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ing assistance export entitlement, 1
am quite sure that we are prepared
to look into every single case of abuse.
More than a million shipment are
taking place, and there are bound to
be a few black-sheep everywhere, but
barring these few cases, on the whole
the export trade is quite healthy and
1 can assure the House that where-
ever defects or any type of collusion
comes to our notice, we shall spare
none of the mischief-makers or fradu-
lent people, whatever their status in
public life may be.

Now I come to the broad pattern
of the commodity trade. First and
foremost is jute. Jute has earned us
this year Rs. 176 crores—Rs. 26 crores
more than last year—and we find that
this industry, though it is called a
traditional industry, is one of the most
important industries for this country.
Therefore, this year we have sanction-
ed a scheme called “Product Develop-
ment and Fibre Conversion Scheme”
of IJMA. We have sanctioned Rs. 45
lakhs from the Market Development
Fund for the jute industry, so that
during the current year and coming
year, 75 per cent of non-recurring and
75 per cent of recurring expenditure
will be granted to ITMA, i.e., the jute
industry, from out of the Market De-
veloment Fund for carrying out re-
search on product development and
fibre conversion.

1f 1 may summarise the scheme, it
is like this. So far- we have been
selling hessian, sacking and carpet
backing cloth, but we now find that in
the world there is great competition
from synthetics, and unless we diver-
sity production from jute, we will not
be able to stand competition in the
world market. If we have to earn
Rs. 200 crores or may be more from
jute, we will have to diversify and
have product development, so that
we do not stick to the traditional
sackings and bags which are now
being completely replaced in many
countries by bulk carriers, silos, tank
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wagons and various other types of
air sucking arrangements. We will
have to see that product development

takes place. 1 have seen in many
parts of the world, for instance in
Singapore, that the jute fibre which

ordinarily sells at 50 paise a yard can
re converted by product development
1o sell at Rs. 5 a yeard. They make
hotel] furnishing fabrics, will living
fabrics, ete. ot of jute cloth. There
nre many uses to which human mind,
resourceful as it is, and research
hankering as moderp society is, can
convert this stable fibre and put it to
use. Therefore, we have sanction-
ed fo the jute industry this parti-
cular scheme, costing Rs. 45 lakhs
and Government will give a grant of
75 per cent for the capital recurring
cost. ] can assure the jute industry
that we are considering bringing them
into the tax credit system which has
Deen announced by my hon. colleague
the hon. Finance Minister and the
House knows about it. Under this
lax credit certificates scheme we are
nppointing a committee under the
chairmanship of the Secretary of the
Commerce Ministry with high repre-
sentatives of the Ministry of Finance
and one more member from the in-
dustry or the other Ministry concern-
ed; if it is an engineering project the
industry Ministry will be there; if 1t is
an agricultural project, the Food ~nd
Agriculture Ministry will be there.
This three member high power board
will go into the various repesentations
received from the export industries
and decide upon what type and
quantum of tax credit should be
granted. I can assure the Jlarge
number of exporters exporting
industrial and agricultural commo-
dities that wherever the com-
modity deserves some assistance this
committee will go into it and finally
decide what should be the quantum;
it may be 2, 3, 5, 8, 10 per cent or
may be a maximum of 15 per cent
depending upon, what in the judg-
ment of the committee that is as ad-
judged by +he committee, such a certi-
ficate such an. assistance will promote
export, will sustain exports and will
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create pnew markets, Where it is a
commodity like coir, which Mr. War-
ior referred to and which is very
much depressed, we can give it a sort
of a face-lift by the tax credit that
could be granted. So, for the jute
industry also, they will be considering
under some percentage under the tax
credit system.

Many hon. Members spoke of tea
because we have quite a large num-
ber of friends who are really tea plan-
ters and are very knowledgeable. I
can assure Shrimati Akkamma Devi
that her case for the small growers
of tea is always very much near to
the heart of this House and of the
Ministry and the decision how the
zone is to be demarcated is being
looked into. If the hon. Member can
approach the Central Board of Reve-
nue with more technical details, of
course our Ministry will also help,
they will be fully sympathetic to see
that the hardship she mentioned is
removed; she mentioned 42 paise as
tax on Rs. 3-75; it is a high tax. If
we declare it as a lower zone, we will
be happy to see that the small grow-
ers are benefited. I would advise
both my hon. friend Mr. Hem Raj and
Akkamma Deviji that what is neces-
sary is co-operative factories. In two
years, we have brought up six.cu-
operative factories, four in the south
and two in the North. If Coonoor
auction has to succeed, if reasonable
prices are to be given to the growers
in the regions where small growers
are predominant, we should try to see
that more co-operative factories come
up. We can give any amount of finan-
cial assistance whereby the small
growers can benefit. I hope, particu-
larly in the Punjab region, Mr. Hem
Raj will see to it that more co-opera-
tive factories come up; in the south
also. So that, we can give the maxi-
mum assistance to tea.

Let there be no sign of pessimism;
no funeral procession is going to come
out. I am gnite sure that Mr. Borooal
need not have worrv or anxiety of
that nature. Tea, even todav. 1s not
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a depressed industry, even though it
requires some assistance, Therelore,
we should not paint a picture which
is rather unwarranted. This year, on
31st March, the exports stood at Rs. 130
crores, Rs. 7 crores higher than the
last financial year. This year thanks
to the good monsoon we had, we have
got a record production of 835 million
pounds. I do not know if any ted
planter thought that we would ever
reach this figure. This gives us
strength to believe that in the next
five years, we may be able to reach
the target of 1000 million for the
Fourth Plan. The report says that we
gave Rs. 9.5 crores of assistance. This
year a like amount—more than Rs. 10
crores—will be given to the tea indus-
try in different forms. Of the major
recommendations of the Chari Com-
mittee, the first one was that a deve-
lopment rebate on new plantation and
replantation should be given. That has
been granted, not to the same extent
as the Committee has suggested, 50
per cent rebate was recommended {or
new plantation and 40 per cent [or re-
plantation. The Government has al-
ready agreed and announced 40 per
cent for new plantations and 20 per
cent for replantations. I have already
assured the House that a Tea Finance
and Guarantec Corporation will be
in the offing in the next two months.
We are establishing or constituting a
new Corporation called the Tea Fin-
ance and Guarantee Corporation,
whose main functions will be to give
guarantee to tea planters. Today, we
are having no guarantee institutions.
Many economists have asked why a
new corporation is coming. But the
majority view is that we should bring
in a Tea Finance and Guarantee Cor-
poration. I want to explain it. To-
day, there is no agency in this coun-
try which can stand guarantee to the
various banking institutions which
want to give long-term medium-term
and short-term loans to stabilise and
develop the tea industry. This Cor-
poration will perform that funclion,
and that part of the report will be
implemented,
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Then there is the question of giv-
ing a tax rebate. The Chari Com-
mittee recommended 18 nP per ailo-
gramme. I can assure the House and
the hon. Members that the Joan:
Committee will start functioning wui-
der the Tax Credit Certificate Scheme.
and I hope the hon, Minister of Fun-
ance will very closely go into it and,
if possible, before the debate on those
Demands under the budget closes, re-
ply about it. I had some discussion
with him this morning, and I hope we
may be able to announce some tax
eredit certificate on tea and some other
products and commodities by that time
when he gives his final reply to the
debate on the Finance Bill. By that
time, we can expect a few commod:-
ties to get the benefit of the scheme
Apart from the fact as to who gets
it or which commeodiy gets it, I carn
assure the House that the Joshi com-
mittee will go into it—whatever it
may be, a little here or a little there.
The Chari Committee was a com-
mittee which consisted of all the in-
terests of the tea industry, including
all the Ministries, and we are going
to see that most of the contenis of
that report are fully accepted by us.

The third important commedity is
iron ore. I need not dilate on iron
ore, because 1 had many opportuni-
ties to place before the House the
master plan on iron ore. We have
approved schemes for Rs. 370 crores
for the next seven years. Under the
master plan, all the major ports of
India will be developed to certain
capacities to export 30 million tons
of iron ore by 1970-72. 1t is no dream
T can assure the hon. Member—he
seems to be much astonished.

Shri Ranga: 1t is astronomical.

Shri Manubhai Shah: It is not an
astronomical figure, because the natio-
nal Plan of India runs to Rs. 21,000
crores. We saw in  Australia, the
other day, when I was there, that the
development of iron ore and the stcel
industry is very fast, and the whole
thing is completely mechanised. The
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loading rate is 2,000 tons per hour,
whereas in our country it is not even
2,000 tons per day. We want to
modernise all our major ports for
handling the iron ore,—the six major
ports including Madras, Vizagapatam,
and also Paradip, Haldia, Mangalorz
and Goa.

Shri Joachim Alva (Kanara):
Karwar.

Also

Shri Basappa (Tiptur): And
good broad gauge rail system.

have

Shri Manubhai Shah: Well, Karwar
is not a major port, but it should also
cet the benefit,

An Hon. Member: Goa can
Karwar also,

serve

Shri Manubbai Shah: Then they
have to settle it in between themselveg"
All the six major ports are being
modernised in the country along with
the railway system.

Shri P. Venkatasubbaiah * (Adoni):
What is the difficulty at Masulipatam
port? I am told it is the cheapest
port for export of iron ore. May I
know if anything is being done in
that direction, to export iron ore from
there, and to have export trade?

Shri Manubhai Shah: Now that the
hon. Member has drawn my attention
to it, T can assure him that, while that
is not the cheapest port for this pur-
pose, the 30 million tons which we are
going to handle in the major norts
could certainly help that also. We
can certainly thelp Masuliptam, I
would also like hon. Members to re-
member that a trade like irop ore, is
a highly competitive one. where every
paisa counts, ang the mere question f
every port being utilised for iron ore
should not be pressed because, here,
the guestion of economics, the question
of price, and so on, enters, and we can
certainly undertake merchandising
other items of export through all these
major and medium ports. As far as
iron ore is concerned, we will have
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to compete with Japan, Australia and

Venezuela, Sweden and Soviet Union

and Gabon and a number of other

countries. Therefore, we should see

that these six ports are developed in

the most scientific way.

Some hon. Members mentioned
about the MMTC not going to Goa
and all that. Shri Shinkre and Shn
Alvares had occasion tp discuss it
with me. I can assure them that the
established exporterg are being tap-
ped only after whatever any small
mineowner and the medium exporter
or the small exporter is able to offer.
1 want to repeat it. If any Goa ex-
porter or mineowner, who is a small
mineowner or a medium mineowner
has anything to offer by way of iron
ore, here and now, we are prepared
to buy it from him.

Shri Shinkre (Marmagoa): You
make arrangements to take it and
they will offer.

Shri Mannbhai Shah: I give this
solemn assurance on behalf of the
Corporation, I had spent three days
in Goa and my Secretaly also was
there. We had a big conference there.
Every exporter and mine-owner of
Goa is being assured by Government
that we shal] buy whatever ore they
have to offer.

Shri Shinkre: The moment you
have river transport and road trans-
port there, we will do that.

Shri Manubhai Shah: The matter
is being complicated by too many is-
sues, Mr, Shinkre was complaining
of the present situation. If it is about
tuture development, it will form part
of the master plan. For the present,
whoever has any ore to offer—smai!

or medium mine-owner of Goa ov
exporter—we shall buy it.
MMTC entered into Goa at the re-

quest of small mine-owners. They
have been benefited. T have many
letters from them; they have wel-
comed the intrusion of MMTC. We
propose to earry it, so that anybody
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who wants to sell can have satisfac-
tion.

We are trying to put up pelletisation
‘plants, so that the 20 per cent oc-
curring ag fineg may be converted into
-pellets. We have already finalised
two plants, More plants will be esta-
blished in the public and private sec-
tors and the MMTC will financially
-participate  where necessary to see
that pelletisation plants are put up
in important harbours.

The annual report also deals with
our performance in regard to man-
ganese ore. We have reached a record
export this year. Many friends last
year raised their eyebrows and ex-
pressed doubts whether the intrusion
of State-trading will be all right. This
jis the answer, We have contracted for
159 million tonnes of manganese Ore
under various barters and other szles
systems. We also exported under the
C.C.C. barter agreement with USA.

Shri Ranga: This is a world-wide
phenomenon.

Shri Manubbai Shah: If a good
thing takes place, he says it is world-
wide. The world trade in manganese
ore is 3.7 million tonnes out of which
our share is 45 per cent Let us mnot
confuse the issue.

1 come to sugar. Mr. Trivedi was
critical about it.

Shri Ranga: Orissa Agents!

Shri Manubhai Shah: 1 wish this
country is enabled to export 1 million
tonnes of sugar, because we have a
great potential. By putting large-siz-
eq factories in gelected southern areas
of Maharashtra, Mysore, Madras,
Andhra and Kerala, we can produce
sugar almost at a competitive rate.
There the average is 60 to 75 tonnes
of sugarcane per acre like in any
Latin American country, Cuba and
Australia, So, we should not shut our
eves because of some present difficulty
in the price situation. We should be
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bold enough to plan for a larger ex-
port of sugar. Instead of wishing for
reduction. or vanishing of our sugar
exports, the blessings of the House
should be for increasing the export cf
sugar......(Interruptions).
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Shri Kapur Singh: Why are we not
allowed to eat our own sugar?

Shri Manobhai Shah: We are al-
lowed. 6 or 7 years ago, this country
was consuming lesg than 1 million
tonnes.” Today the consumption is 2.9
million tonnes. I hope he will tell the
people that there should be some
sacrifice by the present generation for
building up posterity. After all, we
cannot consume everything that we
produce.

Then I come to the question of oils
ang oilseeds, Here the performance
on the whole has been good. We had
to ban the export of groundnut ofl
last year. The gituation is under con-
stant review. For the present, we
cannot expect much revenue, expn™
earning, from these vegetable ofis. We
have imported soya-pean oil =2nd
tallow and when the whole oil econo-
my gets saturated then we can review
the whole situation, when the price is
stabilized,

st awsfiew W (TiEE)
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Shri Manubhai Shah: Yes, Sir,
When we impose a ban, naturslly,
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there is accumulation and accumula-
tion certainly causes certain hard-
ships. These points have already been
looked into. As I haq mentioned, when
the oil economy stabilizes we can look
into the whole matter. But now I
would not like to make any statement
on oil because it is a highly inflam-
mable commoedity and anything that
1 say may be misinterpreted.

About lemon-grass oil, I do not
agree with Shri Warior, because a
synthetic substitute will always be
there. We have requested the United
Nations Conference on Trade and
Development to have a high-power
committee on synthetics, because this
is a major threat to all the develop-
ing countries that some of the new
advances in science and techonology
are coming out to the detriment of the
poor developing countries, Synthetic
rubber has been replacing natural
rubber, sandoil which has been re-
placing sandal-wood oil and synthetic
citrol which is coming out of
naptha is killing our lemon-grass oil.
But, Government have gone to the
aig of the producers. We give price
support. We purchased ail the lemon-
grass oil in Kerala and exported it
at a loss. The report of STC will show
how beneficial its effect has been. We
supported the price and we purchased
the whole production and at no time
were the growers allowed to suffer
heavily though there was loss to the
STC. I can give that assurance to hon.
Members and I hope the hon, Member
=il sorse with me that we have given
satisfactory price support to this agri-
eultural commodity.

About cotton textiles I am happy to
reporty that we have at least gone
away from the situation where the
exports were falling over the last 13
to 14 years. During the last two
wears the cycle is being reversed; not
that we can export any quantity we
like but in the last year, the year
which has just closed, we exported
textiles worth Rs. 63 croveg ag com-
pared to Rs. 54 crores earlier. So,
there has been a net gain of Rs. 9
crores. This is mostly due to
the free foreign exchange coun-
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tries, because with the East Europeam
countries we do not have any textile
sizeable trade.

Shri Ranga: Handloom goods are not
being helpeq as much as they should.

Shri Manubhai Shah: Bleeding
Madras export has gone up to Rs. 6
crores from Rs. 2 crores, 1f bleeding
Madras is not handloom, then what
ig handloom?

Shri Ranga: That is not enough.

Shri Manubhai Shah: It is true that
it is not enough. 1 admit that the ex-
port of handloom products must be
much more.

Shri Hari Vishnu Kamath: Why
do you not change the name of that
brand?

Shri Manobhai Shah: I was speak-
ing about textiles,. New mills are
coming up. The hon. Member, Shri
Trivedi referred to the shifting of a
mill from Dewas. It is not our fault
The Madhya Pradesh Government
wag agreeable to that, But I can as-
sure him that if he could find any
other industrialist to set up a new
mill, the Government would also help
him. We want a textile nill to be
put up at Dewas, and we are pre-
pared to give a licence. We are in-
terested in the industrial develop-
ment of Dewas and I can assure him
that if he brings up any case, an¥
party whp is willing to start a mill,
we shall see to it that the mill comes
up. As a matter of fact, we have
made a departure this year,

Shri J P. Jyotishi (Sagar): Who
wag responsible for this shifting?

Shri Manubhai Shah: This is a de-
mocratic country. If both the govern-
ments agree, a change can take place.
If the transfer or shifting is taking
place with the consent of both gnv-
ernments, we will agree to it.
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What I was saying was that a very
great expansion is taking place in the
textile industry. There is a great up-
portunity and then we have made a
new major departure in our policy
that 50 new textile mills are proposed
to be get up in the public sector and
in the cooperative sector in the next
five years, This ig to help areas like
Dewas, those under-develcved regions
where a private entrepreneur does not
dare go and we as the Central Govern-
ment or the State Government are
prepared to establish such mills,

Shri Hari Vishnu Kamath: They are
not under-developed; they are deve-
loping.

Shri Manubhai Shah: I am talking
of those backward regions.

Shri Shinkre:
ward’.

Do not say ‘back-

Shri Manubhai Shah: There are less
developed regions in the country.

Shri Kapur Singh: You say, no; so
forward.

Shri Manubhai Shah: What | was
saying was, for the consideration of

the hon. House, that we are
having a programme and we have
gone to the Planning Commission

with a proposal that 50 textile spin-
ning units must be establisheq in the
public sector and the cooperative sec-
tor in the next two Plans and bere
the preference will be given to aress
where the entrepreneurs do not gene-
rally go. Many people have question-
ed a3 to why Government should en-
ter into the textile industry and the
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answer is that the entrepreneurs have
not entered into many regions and
many districts because they are legs
developed and because all the facil-
ties are not available there, We can-
not allow the people there tc suffer
the consequences of no industrialisa-
tion there. Therefore, with a purpo-
sive mind, we have decided, if the
proposals go through, and I hope the
House will support them, that 50
textile mills will be established in the
public sector and in the cooperative
sector preferably in backward arcas.

At ¥R AT WA | T wEw 7
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Shri Manubhai Shah: 1 cannoy ao
into the details,

Then, there were points mentioned
about the cloth control price by
Mr. Yashpal Singh. What 1 can as-
sure him js this that I will be vary
gratefu] to him if he ecan show me
any village or any area where 18 per
cent rule is not being observed. T say
this because 18 per cent is clearly de-
fined, that is, the consumer will pay
18 per cent over the printed ex-
mill price. Both retail price and ex-
mill price are printed on the cloth. I
will be every pgrateful {o the hon.
Members who cau show any village
or a town or a district where cloth
of controlled nature is sold at higher
than 18 per cent. Ag a matter of
fact, due to increase in production—
during the last year the production
has gone upto 56 million—there has
been a recession in prices and the con-
trolled cloth is selling at 4 to 5 per
cent less than the controlled price, The
hon. Member was feeling emotional
and he was saying that the poor peo-
ple are not petting the ecloth. This
control price is fixed for the peor
people and the middle-clas: people
only, And we shall see that every
yard of the controlled cloth is with-
in the prices fixed by the Government.
If any hon. Member has got any diffi-
culty and can point out any case, I
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wil] be much obliged if he can men-
tion the same to us.

Then, a question wag raised about
the coir yarn because that forms part
of textile.

An Hon. Member: What about
powerlooms?

the

Shri Manubhai Shah: All right. I
will  mention about powerlooms.
About powerlooms. . ..
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Iy iz not so. We have issued a press
note on this that the prices have been
lowered as a result of the excise duty
relief by 5 to 7 per cent and in some
cases by 10 per cent,

Y JEAREE AT m-fas
T ami £

Shri Manubhai Shah: After all you
are concerned with the retailer. If
due to any technical reasons, a parti-
cular wvariety goes up by 1 per cont,
the main point is to see at what price
does the consumer get. The consumer
will get it at 5 to T per cent less than
the previous month, that is, February
and in some cases even 10 per cent
reduction has taken place. That means
to say that a consumer will have to
pay 5 or 7 or even 10 per cent less for
a yard of cloth now than before.

Then, about powerlooms, 1 would
like to gubmit that there was some
misunderstanding in regard to the
report on powerlooms. We shall be
bringing forward the resolution of the
Government very soon before the
House. We had to consult all
the States also. The report was sub-

. mitted to us in July. The various pro-
cesseg of consultation do take some
time, But what I would like to submit
on this occasion is that Rs. 25 per
powerloomy per year is not a hell of a
duty which is placed on it. On the
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contrary, if hon. Members would scan
the report of the Asoka Mehta Corm-
mittee, they will see that the main
basis of that report is that fiscal ree
gulations should be is devised as to
takce away the difference which is
very large at present, between mill-
made cloth and power loom-made
cloth due to excise duty defferentiald
If that is taken into account, the
levy or the burden whether on
yarn or on cloth would have been
heavy on the basis of that report, But
at present, the amount of Rs. 25 is
only there and that is just nothing.
That is just one rupee per shift per
month. Hon. Members will appreciate
that the Finance Minister has becn
rather generous and did not take to
the entire recommendation, . .

Shri Ranga: Question. t is thorough-
ly unjustifiable. It is not intended to
yield any money to Government, Why
should it not be Rs. 5 only? It is just
a token thing.

Shri Manubhai Shah: It is a token
thing; then, Rs. 25 is as good as
Rs 5, and Rs. 5 is ag good as Rs. 25.
In any case, what I was trying to
draw the attention of the House to is
this. I would like the House to consi-
der the wide disparity between what

was supposed to be done and
what hag been done. What
has been done is a very mild

form of a registration fee of Rs, 25
a year on an industry which is fairly
profitable; I woulg not say that it is
highly profitable, but it is fairly pro-
fitable, and, therefore, there is a heavy
demand. Everybody wants to go in
for powerlooms, because the excise
relief available is too wide and thus
attracts a large number of entrepre.
neurs.

The decisions of Government on
powerlooms will be placed before the
House very scon. T hope that when
hon, Memberg see the resolution they
will find that Government are trying
to harmonise the thing so «s not to
create conflict between the interests
of the four sectors, namely khadi,
handloom powerloom and the mill
We cannot let khadi suffer because of
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our requirements of mill-made yarn.
We cannot allow the handlooms to
suffer because we want mechanisa-

tion and much higher productivity
through powerlooms. We rannot al-

low the powerlooms to stagnate
but we should allow them
to expand and Progress, but

at the same time we have to see that
technically good cloth of a better
variety produced by the mills does
not suffer from an undus and un-
healthy competition from the power-
looms.

Shri P. Venkatasubbaiah: May I
know whether Government have con-
sidered the possibility of reserving
certain designs for the handloom and
the powerloom sector?

Shri Manubhai Shah: If the hon.
Member would read the Asoka Mehta
Committee’s report, he will find that
certain reservations have been ad-
vocated, and the Government's deci-
sion cn that matter also will be made
known to the House.

o} AT L TT AG
25 ¥I3 91 TFATIA TGET . .

Mr. Deputy-Speaker: Order, order.
The hon. Member cannot go on
interrupting like this.

Shri Manubhai Shah: If my hon.
friend writes to me whatever he
wants to say now, I shall go into the
matter.

1 have completed the details on com-
modities. Now I would take a few
minutes to make some general obser-
tions about the conference on World
Trade. . . .

Shri Warior: The hon. Minister
started about coir and just finished
there,

Shri Manubhai Shah: In regard to
coir, my hon. friend has rightly com-
plained that we are not able to ex-
port as much of mattings and mats
as yarn. But that is a historical thing.
For the last hundred years or SO,
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coir yarn export has always Deen
more. It is only during the last few
years that we are trying to see that
more and more of our mats and matt-
ings go out than yarn. The figures for
the last year are well-known. If my
hon. friend would go through them he
wil] see that Government have given
greater incentive or impetus to the
export of mats and mattings. In the
coming years also, 1 can assure the
House that the policy will be so de-
vised that yarn will go to a lesser and
lesser extent. But I can assure him
of one thing, if he thinks that we have
made a foolish mistake by not ban-
ning export of coir yarn, that but for
this, there would be unemploymenl to
a terrible extent in the State of Kerala,
because nowhere in the worid is any
country prepared to buy all our coir
mats and mattings, If wishes wers
horses, people would certainly have:
done that but coir yarn has a definitz
world market; there is not the samne
market for mats and mattings. W¢
shall to discuss with Belgium, Den-
mark and Holland, and Germany elc.
who are producers of coir goods [rom
our yarn that gradually they may
allow, through the international divi-
sion of labour principle our export of
yarn to be reduced and more ol our
mats and matting to be sold to them,
and they must close down gradually
in a phased manner their industries of
coir matting and mats. Therefore, we
are quite alive to the gitation. In re-
gard to the coir question, we nad
brought forward an amending Bill be-
fore the House some time back in
order to establish a public sector
mechanised unit of powerlooms. iy
hon. friend knows about it, and the
House also knows about it that lhat
Bill or Act has been brought inlo
force, and we are putting up the
mechanised factory very soon.

Now I just want to give hon. Mem-
bers a bird's-eye-view of develop-
ments regarding UNCTAD, ECAFE
and GATT. The year 1984 that has
gone has witnessed many revolu-
tionary phenomena in the sphere of
international trade. The first was the
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Kennedy Round. The great Presi-
dent of the US, the late Mr. Kennedy,
brought about the Kennedy Round

under which across-the-board cuts
are to materialise. I appealed in
Wellington to the industrialised

powers, particularly the US, and I
take this opportunity again to appeal
to them, on behalf of the people of
this country, the Government and the
House and myself, to see that the
Kennedy Round is made a success.
“Wait and see’ has been too dilatory
a method of negotiation—negotiations,
bargaining. The needs and require-
ments of under-developed countries
and the upsurge that is taking place
in this vast part of mankind are so
irresistible that the Kennedy Round
must succeed and succeed quickly, if
it is top make an impact on inter-
national trade. If it is to go the way
of the Dillon Round, if it is to go the
way the previous agreements on taciff
reductions have gone, it will be a
bad day, because the Kennedy Round
is well-conceived; it has been so
formulated by the Congress of the
U'S that it has given the full powers
to the President and the executive
authority of the US Government to
cut across the board, that is, two
trading partners sit round the table
and cut out 50 per cent of the US
tariff in favour of the under-develop-
ed countries,

I am glad to report that UNCTAD
also accepted non-reciprocity on the
part of under-developed countries,
that is, we will not be expected to
give  reciprocal concessions  for
receiving tariff cuts, that is, for the
“export products of India or the under-
developed countries, where there will
be a reduction across the board of
50 per cent tariff for their import n
the US, we will not be expected
to reciprocate by giving a like
concession for their goods being im-
ported into India, because we just
cannot afford it. We are having our
revenues largely from  customs;
under-developed countries like ours
have their budgets balanced largely
by these duties. Therefore, this feature
of the Kennedy Round as well as the
UNCTAD resolution that no recipro-
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city will be expected of the less
developed countries has been now
accepted by all countries include

the US.

There may be some technical re-
quirements of a nominal reduction
because the US Act does not accept
total non-reciprocity. We are pre-
pared for such negotiations. I can
assure the US Government that if
they take the initiative to start nego-
tiations, because we have been plead-
ing for it, with the under-developed
countries rather thap the developed
countries which are taking so much
time, there will be a great success ot
the Kennedy Round,

Today in New York, the first meet-
ing of the Board of Trade and
Development is taking place. It is a
historic day. For the first time. the
UN Board on Trade and Development
is meeting in New York today, the
5th of April, 1965. We wish it well
because on this day will be decided
the large measure of polices which will
implement the final act of UNCTAD
which was approved last year. There
are three Commissions to be appointed
UNCTAD, the Commission on Com-
modities, the Commission on shipping
and invisibles and the Commission on

manufactures. In all these Commis-
sions, we have great interest. The
Commission on  commodities will

decide how to give price support to

the primary products and the semi-

processed products of under-develop-
ed countries. The Commission on
manufactures will decide the prefer-

ences, we want industrialisation
to be fostered in the less developed’
countries through preferential entry,
what they would cal] the preferred

entry, and freer and fuller access of

the semi-manufactured and manufac-

tured goods originating in the less

developed countries into the markets

of the industrialised countries, Hence

the Commission on manufactures is

very vital to us.

The Third Commission is on ship-
ping and invisibles. You know how
under-developed we are in shipping.
For a great country like India, not
even 10-12 per cent of pur goods are
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being carrieq by Indian bottoms.
Therefore, we have appealed that
shipping must be reorganised and
soft-term credit and long-term re-
payments should be devised so that
India and under-developed countries
like her cap acquire large tonnages
of shipping consistent with their
foreign trade. So that is the part
UNCTAD is going to play.

The GATT adopted Chapter IV,
which js called the model chapter.
This chapter reorients the policy of
the rich man's club, which it was
called at one time. The General
Agreement on Tariffs and Trade is no
more going to be a rich men's club.
Let us hope so, because the start has
been good, What the performance
will be, I do not know. But as the
history of the world has developed,
as world consciousness has develop-
ed, we hope the industrialised coun-
tries will listen tp the great urges
of the vast mankind living in the
under-developed countries and the
appeal that part is making to them.

With these words, I commend the
Demands of the Ministry to the
acceptance of the House.

I want to lay Resolution No. 2(5)|
65—0&M dated 31-3-65 on recommen-
dation of the Mathur Committee on
the Table of the House.

18 hrs.

Mr. Deputy-Speaker: All right.
Shri Manubhai Shah: Sir, I lay it on

the Table of the House. [Placed

in Library. See No. LT-4135|85].

Mr. Deputy-Speaker:
Cut Motion Nos.
House.

Now 1 put
18 to 21 to the

Cut motions Nos. 16 to 21
and negatived.

were put
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Mr. Deputy-Speaker: Cut Motions
Nos. 25 top 32 and 34 to 36 of Shri
Warior.

Shri Wardor: 1 do not press,

Mr. Deputy-Speaker: Has he the
leave of the House to withdraw his
Cut Motions?

Hon. Members: Yes,

The Cut Motions were,
withdrawn,

by leave,

Mr. Deputy-Speaker: Cut Motion

Nos. 3 to 8. Shri Yashpal Singh.
Shri Yashpal Singh: I do noct
press.

Mr, Deputy-Speaker: Has he the
leave of the House to withdraw his
Cut Motions?

Hon. Members: Yes.

The Cut Motiong were,
withdrawn,

Mr. Deputy-Speaker: Now I put
Cut Motions Nos. 14 and 15 to the
House.

Cut Motions Nos. 14 and 15 were
put and negatived.

Mr. Deputy-Speaker: The question

by lexve,

is
“That the respective sums not
exceeding the amounts shown in
the fourth column of the order
paper, bg granted to the Presi-
dent, to complete the sums neces-
sary to defray the charges that
will come in course of payment
during the year ending the 3l1st
day of March, 1966, in respect of
the heads of Demands Nos. § to
7 and 115 relating to the Ministry
of Commerce.”

The motion was adopted.
18.02 hrs.

The Lok Sabhg then udjourned till
Eleven of the Clock on Tuesday,
April 6  1065/Chaitra 16, 1887
(Saka).



